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 Constitution  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  24th
 March,  +1965,  issued  by  the  Vice-Presi-
 dent,  discharging  the  functions  of  the
 President  in  relation  to  the  State  of
 Kerala.  [Placed  in  Library.  See  No.
 LT-7964/66].

 (3)  A  copy  of  the  second  Annual
 Report  of  the  Central  Vigilance  Com-
 mission  for  the  year  1965-66  together
 with  a  Memorandum  explaining  the
 reasons  for  non-acceptance  by  the
 Government  of  Commission’s  advice.
 [Placed  in  Library.  See  No.  LT-7265-
 68).

 (4)  A  copy  each  of  two  ‘Declara-
 tions  of  Exemption’  dated  the  5th
 September,  1966,  under  section  6  of
 the  Registration  of  Foreigners  Act,
 1939.  [Placed  in  Library.  See  No.
 LT-7266/66]

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Sir,  on  a  point  of  clarifi-
 cation  and  information.  In  item  6,
 under  sub-item  (3),  a  copy  of  the
 second  Annual  Report  of  the  Central
 Vigilance  Commission  has  been  laid
 on  the  Table  today.  You  are  well
 aware,  and  the  House  is  also’  well
 aware  that  discussion  on  the  first  an-
 nual  report  of  the  Vigilance  Commis-
 sion  which  was  taken  up  last  Novem-
 ber  is  still  hanging  fire.  Now,  the  se-
 cond  report  has  come.  The  first  one
 has  not  been  fully  discussed  go  far.
 What  is  the  Government’s  plan?  Let
 us  know  what  they  plan  to  do.  The
 Minister  is  here

 Mr.  Speaker:  Order,  order.
 does  not  arise  here  now.  Let
 wait.

 That
 us

 3.07  brs.

 PUBLIC  ACCOUNTS  COMMITTEE
 Firry-NINTH  REPORT

 Shri  Morarka  (Jhunjhunu):  I  beg
 to  present  the  Fifty-ninth  Report  of
 the  Public  Accounts  Committee  on

 Appropriation  Accounts  (Civil),
 1964-65.  and  Audit  Report  (Civil),  966
 relating  to  the  Ministries  of  Education,
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 Food,  Agriculture,  Community  Deve-
 lopment  and  Co-operation,  Industry
 and  Department  of  Social  Welfare
 (Formerly  Department  of  Social  Secu-
 rity).

 3.08  hrs.
 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL  AND  CONSTI-
 TUTION  (TWENTY-FIRST  AMEND-

 MENT)  BILL—Contd.
 Mr.  gpeaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motions  moved  by’  Shri
 G.  S.  Pathak  on  the  &h  November,
 ‘1966,  namely: —

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  950  and  the  Representation
 of  the  People  Act,  ‘1951,  as  re-
 ported  by  the  Joint  Committee,
 be  taken  into  consideration.”

 and
 “That  the  Bill  further  to  amend

 the  Constitution  of  India,  be  taken
 into  consideration.”
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  On  the  Constitution  (Amend-
 ment)  Bill,  I  would  like  to  know  when
 the  voting  will  take  place.

 Mr.  Speaker:  We  had  five  hours  for
 both  these  Bills;  they  have  been  mov-
 ed  separately,  but  they  are  being  dis-
 cussed  together.  First,  we  shall  have
 to  take  a  decision  on  the  Representa-
 tion  of  the  People  (Amendment)  Bill,
 and  then,  if  it  is  passed,  afterwards,
 we  will  have  the  vote  on  that.  There
 are  four  hours  and  50  minutes  left.
 Only  0  minutes  had  been  taken.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  You  will  have  to  extend  the
 time.

 Mr.  Speaker:  I  was  going  to  enquire
 how  much  time  they  would  like  to
 have  for  general  discussion

 Shri  Hari  Vishnu  Kamath:  We  have
 got  so  many  amendments,  We  want
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 (Shri  Hari  Vishnu  Kamath.]
 at  least  two  hours  more  for  the  gene- ral  discussion  of  the  Bill.

 Mr.  Speaker:  4  hours  and  50
 minutes  are  left.  If  we  have  three
 hours  for  genera]  discussion,  after
 that,—

 Shri  Daji  (Indore):  Four  hours.
 Mr.  speaker:  Three  hours  will  be

 enough.
 Shri  Daji:  All  the  Members  of  the

 Opposition  would  like  to  speak.
 Mr.  Speaker:

 ments  also,
 Shri  Daji:  Extend  the  time  by  one

 hour.
 Shri  Sezhiyan  (Perambalur):  Four

 hours  for  genera]  discussion  and  one
 hour  for  the  clauses  and  the  amend-
 ments.

 There  are  amend-

 Mr.  Speaker:  I  have  no  objection.
 There  ought  to  be  some  decision.  (In-
 terruption)

 An  hon.  Member:  Four  hours.
 Mr.  Speaker:  Well;  four  hours  for

 general  discussion;  we  finish  it  at
 5  O’Clock;  and  just  have  the  vote  on
 the  Representation  of  the  People
 (Amendment)  Act  at  that  moment.
 Then  we  will  take  up  the  clauses  of
 the  Bill,  After  that,  after  it  is  passed,
 I  do  not  think  it  would  be  possible  to
 have  the  voting  on  the  Constitution
 (Amendment)  _  Bill  today.

 Shri  Ranga  (Chittoor):  You  have
 agreed,  I  suppose,  for  an  extension  of
 time  by  one  hour  at  least.

 Mr.  Speaker:  The  extension  of  the
 time  could  be  seen  when  the  clauses
 are  taken  up.

 Shri  Ranga:  Four  hours  for  gene-
 ral  discussion.  That  means,  what
 woulq  happen  is,  somebody  else  will
 sit  in  the  Chair  and  then  all  sorts  of
 difficulties  would  be  created  about  the
 time.  So,  let  us  be  very  clear.  We
 went  one  hour  more,  As  it  is,  there
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 are  4  hours  50  minutes  left,  accord-
 ing  to  the  Business  Advisory  Com-
 mittee’s  recommendation.  We  want
 one  hour  more.  That  means,  5  hours
 50  minutes,  out  of  which  three

 es will  be  for  general  discussion  ea  2
 hours  50  minutes  will  be  for  clause-
 by-clause  consideration.

 Mr.  Speaker:  If  that  has  to  be  de-
 cided  in  advance,  then  the  Members
 shall  have  to  bear  in  mind  that  there
 may  be  a  question  of  closure  also.  If
 it  comes  to  closure,  we  have  no  other
 authority  on  that.

 Shri  Hari  Vishnu  Kamath:  You  are
 the  judge;  you  can  refuse  to  admit  the
 motion  for  closure.  (Interruption).

 Shri  Daji:
 cult.

 Then  it  would  be  diffi-

 Mr.  Speaker:  So,
 may  not  be  asked.

 at  this  time,  it

 Shri  Ranga:  At  least  it  must  be  ex-
 tended  by  one  hour.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 rise  on  a  point  of  order.  If  I  heard
 you  aright,  you  said  that  both  the
 Bills—the  Constitution  (Amendment)
 Bill  and  the  Representation  of  the
 People  (Amendment)  Bill—are  being
 discussed  together,  but  it  would  be
 voted  upon  after  this  Bill  is  passed
 entirely,  completely  and  fully  adopted
 by  the  House.  Now,  Tf  I  understand
 it  aright,  there  is  one  difficulty.  That
 is,  in  the  Bill,  there  is  a  provision
 seeking  to  abolish  election  tribunals.

 Shri  Jaganatha  Rao:  It  was  decided
 yesterday.

 Shri  Hari  Vishnu  Kamath:  The  rule
 was  suspended.  Some  rule  has  been
 suspended,  in  our  absence,  of  course,
 but  that  does  not  matter.  There  is  a
 provision  in  the  Bil]  which  seeks  to
 replace  election  tribunals  by  High
 Courts.  Article  824  however,  of  the
 Constitution  provides  for  the  consti-
 tution  of  election  tribunals.
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 Article  324  says: !
 “(l)  The  superintendence,  direc-

 tion  and  control  of  the  pre-
 paration  of  the  electoral  rolls  for,
 and  the  conduct  of,  all  elections
 to  Parliament  and  to  the  Legisla-
 ture  of  every  State  and  of  elec-
 tions  to  the  offices  of  President
 and  Vice-President  held  under
 this  Constitution,  including  the
 appointment  of  election  tribu-
 nals....”  ete.
 Mr.  Speaker:  His  point  is  that  the

 Constitution  should  be  amended  first?
 Shri  Harj  Vishnu  Kamath:  Yes,  Sir.
 Mr.  Speaker:  I  think  that  is  correct.

 I  will  have  to  agree  with  that.
 The  Minister  of  Law  (Shri  G.  S.

 Pathak):  Ordinarily  the  Bill  on
 which  another  Bill  is  dependent
 is  taken  up  for  consideration  first.
 But  the  proviso  to  rule  69  has  been
 suspended.  Here  the  position  is,  it  is
 not  a  case  of  one  Bill  being  dependent
 upon  another;  it  is  a  case  of  each  Bill
 being  dependent  on  the  other;  it  is  a
 case  of  inter-dependence.  This  point
 has  been  discussed  yesterday.

 Mr.  Speaker:  That  is  right.  That
 rule  was  suspended.  But  when  we  have
 discussed  both  the  Bills  and  when  we
 come  to  voting,  unless  we  have  taken
 a  decision  so  far  as  the  Constitution
 Amendment  Bill  is  concerned,  how
 can  there  a  vote  on  the  Representation
 of  the  People  (Amendment)  Bill  giv-
 ing  this  authority  to  the  High  Courts?

 Shri  G.  S.  Pathak:  It  can  be  done
 for  the  reason  that  mere  voting  can-
 not  make  the  Bill  an  Act,  because  it

 -will  be  the  first  stage,  namely,  that  the
 Bill  be  taken  into  consideration.

 Mr.  Speaker:  Does  he  mean  to  say
 that  we  will  only  take  a  decision  that
 it  be  taken  into  consideration  and  then
 we  will  take  up  the  Constitution
 (Amendment)  Bill?

 Shri  G.  S.  Pathak:  After  that  the
 ‘amendments  to  each  of  the  Bills  will
 ‘be  taken  into  consideration  and  votes
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 will  be  taken  on  each  of  the  amend-
 ments  and  the  clauses  separately.
 When  that  is  done,  the  motion  will
 be  made  that  each  of  the  Bills  be
 passed.  Bills  do  not  become  Acts  after”
 voting,  because  they  will  have  to  be
 assented  to  by  the  President.

 Shri  N.  C.  Chatterjee  (Burdwan):  I
 would  draw  attention  t  the  manda-
 tory  provision  in  article  324:

 2r7o-

 “,.the  appointment  of  election
 tribunals  for  the  decision  of  doubts
 and  disputes  arising  out  of  or  in
 connection  with  elections  to  Par-
 Nament  and  to  the  legislatures  of
 states  shall  be  vested  in  the  Elec-
 tion  Commission.”

 So  long  as  that  provision  is  there,  how
 can  you  discuss  and  pass  a  Bill  con-
 ferring  this  power  on  the  High  Courts?
 It  is  clearly  against  the  mandatory
 provisions  of  the  Constitution.  It  will
 be  unconstitutional.  So,  it  will  be
 proper  that  we  should  first  amend  the
 Constitution.

 Dr.  L.  M.  singhvi  (Jodhpur):  The
 question  before  the  House  is  one  of
 sequence  in  the  business  of  this  House.
 So  far  as  the  sequence  is  concerned,
 even  for  the  time  being  to  consider
 and  pass  a  piece  of  legislation  which
 is  contrary  on  the  face  of  it  to  the
 Constitution  would  be  wrong.  To  pass
 the  Representation  of  the  People
 (Amendment)  Bill  before  we  have
 passed  the  Constitution  (Amendment)
 Bill  would  be  wrong  in  principle,  be-
 cause  we  would  then  be  countenanc-
 ing  a  piece  of  legislation  which  we
 know  to  be  contrary  to  the  Constitu-
 tion.  Therefore,  the  sequence  has  to
 be  changed.  The  Constitution  (Amend-
 ment)  Bill  has  to  be  passed  first  and
 then  alone  the  other  Bill  can  be  pas-
 sed.

 Shri  Radhelal  Vyas  (Ujjain):  I  am
 glad.  raised  this  very  point  yester-
 day  and  pleaded  vehemently  with  the
 Law  Minister  not  to  proceed  with  this
 Bil]  unless  the  Constitution  (Amend-
 ment)  Bill  was  passed.  Y  cited  arti-
 cle  324.  I  am  glad  T  am  being  sup-
 ported  by  very  eminent  lawyers.  I  do
 not  think  I  shall  be  disclosing  a  secret
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 {Shri  Radhelal  Vyas].
 if  I  submit  that  I  raised  this  point  in.
 the  Joint  Select  Committee  as.  well
 and  the  minister  was  kind  enough  to.
 assure  us  that  when  the  stage  of  pass-
 ing  the  Bill  comes,  the  Constitution
 (Amendment)  Bill  will  be  passed
 first.

 Shri  G.  S.  Pathak:  I’  do  not  know
 that,  but  I  have  no  objection  to
 changing  the  order.

 Mr.  Speaker:  He  may  kindly  recon-
 sider  it  because  I  do  apprehend  a  diffi-
 culty  in  that.  We  may  discuss  both
 the  Bills  and  afterwards,  we  may
 pass  the  Constitution  (Amendment)
 Bill  first  and  then  pass  the  other  Bill.

 Shri  G.  S.  Pathak:  I  have  no  ob-
 jection  to  any  order  which  the  Chair
 may  prescribe,  but  I  may  point  out
 that  supposing  the  Constitution
 (Amendment)  Bill  is  passed,  then
 there  will  be  no  power  left  in  the
 Election  Commission  to  appoint  a  tri-
 bunal.  Later  if  that  part  of  the  Re-
 presentation  of  the  People  (Amend-
 ment)  Bill  which  confers  this  jurisdic-
 tion  on  the  High  Courts  is  not  passed,
 the  result  will  be  that  there  will  be
 power  neither  in  the  Election  Com-
 mission  to  appoint  a  tribunal  nor  in
 the  High  Court.  As  I  submitted,  I
 have  no  objection  to  any  order  you
 may  prescribe.

 Shri  Radhelal  Vyas:  I  have  not  yet
 concluded.  Yesterday  I  had  to  dis-
 charge  that  unpleasant  duty  of  call-
 ing  for  quorum  because  this  Bill  was
 being  proceeded  with.

 Mr.  Speaker:  Is  Mr.  Ismail  moving
 his  amendment?

 Shri  Muhammad  Ismail  (Manjeri):
 Yes,  Sir.  I  beg  to  move:

 ‘That  the  Bill  be  recommitted  to
 the  same  Joint  Committee  for  incor-
 porating  in  the  Bill,  the  principle  of
 multi-member  constituencies  with
 cumulative  voting  in  the  place
 of  single-member  constituencies.”
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 शी  सथु  लिमये  (मुंगेर)  :  इंस  का  क्या
 फैसला  हुआ  ।

 ध्रध्यक्ष  महोदय  :  इस  का  फंसला  यह
 हुआ  कि  डिस्कशन  इकट्ठा  चलेगा  av  उस  वक्‍त
 तक  ला  मिनिस्टर  साहब  हमें  क्लिप्ररली
 गाइडेंस  दे  देंगे  ।  मेरी  समझ  में  तो  यह  ग्राता
 है  कि  बेहतर  यह  होगा  कि  हम  पहले  कांस्टि-
 ट्यूशन  पअमेंडमेंट  को  पास  कर  दें  उस  के  बाद
 दूसरा  मोशन  लिया  जाये  ।

 भी  शोफाल  स्वरूप  पाठक  :  उस  के  लिये
 खास  मैजारिटी  को  जरूरत  होगी  ।

 श्री  मधु  लिमये  :  उस  दो  तिहाई  बहुमत
 को  यहां  रखना  आप  का  काम  है।  यह  कांग्रेस
 पार्टी  के  चीफ  व्हिप  का  काम  है  ।

 Mr.  Speaker:  At  that  time  I  did
 not  realise  that  difficulty.  I  have
 already  said  that  4  hours  would  be
 spent  on  general  discussion.  Now  we
 can  continue  it  upto  5.30  when  the
 Home  Minister  is  going  to  make  a
 statement.  Tomorrow  morning  there
 will  be  voting.

 Shri  Hari  Vishnu  Kamath:  We  are
 beholden  to  you  for  your  rulfmg....

 Mr.  Speaker:  I  have  only  said  that
 he  might  reconsider  it.

 Shri  Hari  Vishnu  Kamath:  One
 point  of  order  has  been  disposed  of
 and  I  am  beholden  to  you  for  up-
 holding  the  point  of  order.  The
 second  objection  is  this.  The  first  one
 we  have  won,  namely  the  Constitu-
 tion  (Amendment)  Bill  will  be  taken
 up  first.  On  that,  we  have  won.

 Mr.  Speaker:  How  many  _  times
 would  he  like  to  repeat  that  he  has
 won?

 Shri  Hari  Vishnu  Kamath:  Not  me,
 but  the  House  has  won.  It  is  a  good
 point  that  the  House  has  won  in
 spite  of  the  Law  Minister's  resistance.

 The  second  point  of  order  is  under
 rule  66.  .The  House  has  come  to  this
 decision  _  that  the  Conastitution:
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 (Amendment)  Bill  will  be  passed  first
 and  then  the  other  Bill  will  be  taken
 up.  The  proviso  to  rule  66  says:

 ‘Provided  that  the  second  Bill
 shall  be  taken  up  for  consideration
 and  passing  in  the  House  only
 after  the  first  Bill  has  been  passed
 by  the  Houses  and  assented  to  by
 the  President.”
 Now,  Sir,  unless  this  Constitution

 (Amendment)  Bill  is  assented  to  by
 the  President......

 Mr.  Speaker:
 suspended.

 Thaf  rule  has  been

 Shri  Hari  Vishnu  Kamath:  With
 regard  to  this  matter  or  some  other
 matter?

 Shri  G.  S.  Pathak:  It  has  been  sus-
 pended  in  regard  to  both.

 Mr.  Speaker:  Now,  does  Shri  Is-
 mail  want  to  say  anything?

 Shri  Muhammad  Ismail:  Yes,  Sir.
 In  moving  my  amendment  I  want  to
 say  a  few  words  on  the  necessity  to
 make  g  fundamental  change  in  the
 provisions  of  the  Bill.  That  change
 cannot  be  made  in  the  House  by
 amending  one  or  two  clauses.  The
 change  I  am  proposing  would  need
 very  extensive  and  radical  changes  in
 the  provisions  of  the  Bill.  That  is
 why  I  propose  that  the  Bill  be  re-
 committed  to  the  same  Joint  Com-
 mittee  with  the  recommendation  that
 another  system  of  election  might  be
 incorporated  in  the  Bill.

 Sir,  as  it  stands,  we  have  got  the
 system  of  single-member  constitu-
 enciés  in  the  country.  It  has  been  in
 practice  for  the  last  three  general
 elections.  We  know  and  the  world
 knows  the  effect  of  it  and  the  results
 it  has  produced.  By  this  system  very
 grave  injustice  is  being  done  in  the
 matter  of  representation  of  people’s
 views  and  rights  in  the  Parliament
 and  in  the  legislatures.  Now,  for
 example,  everything  depends  upon
 the  vote  of  the  people  obtained  by
 the  Members  who  speak  for  the
 nation  in  the  Parliament  and  also  in
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 the  various  legislatures  of  the  coun-
 try.

 If  you  see  the  total  number  of  votes
 obtained  by  the  Ruling  Party  upon
 which  they  base  their  authority  for
 ruling  the  country,  you  will  find  that
 election  after  election  they  have  con-
 sistently  been  getting  only  a  minority
 number  of  votes.  Firstly,  they  are  in
 a  minority  even  when’  we  take  into
 consideration  the  number  of  votes
 actually  polled  at  the  time  of  elec-
 tions.  The  number  which  they
 obtained  in  the  first  general  elections
 was,  it  is  said,  45  per  cent,  but  my
 own  calculation  was  considerably  less
 than  that.  In  the  second  general
 elections  also,  it  is  said,  they  got
 something  around  that  figure.  In  the
 third  general  elections  they  have
 obtained  about  43  per  cent  of  the
 total  polleq  votes.  This  shows  that
 the  party  in  power  has’  got  the
 authority  only  from  43  per  cent  of  the
 voters  who  actually  took  part  in
 these  general  elections.  But  when  we
 take  the  total  number  of  electors  in
 the  country,  in  all  the  States,  we  find
 that  not  more  than  70  per  cent  of  the
 total  voters  of  the  country  have
 taken  part  in  any  of  these  general
 elections.  Therefore,  their  number,
 45  per  cent,  becomes  even  much  less
 when  we  take  the  total  number  of
 voters  in  the  country.  Then  they  get
 the  authority,  the  active  authority,
 the  deliberate  authority  of  only  30
 per  cent  of  the  people’  to  represent
 them  in  the  Parliament  as  well  as  in
 the  State  legislatures.  This  is  the
 position.  And,  with  this  authority
 they  have  been  ruling  this  country
 for  the  last  more  than  twenty  years,
 an  unusually  long  time  in  the  history
 of  democracy,  as  I  had  occasion  to
 point  out  earlier.

 Mr.  Speaker:  He  should  make  out
 a  case  for  recommittal  to  the  Joint
 Committee  and  not  discuss  only  the
 merits  of  the  case.  They  have  given
 one  opinion.  They  have  arrived  at  a
 decision.  Only  because  the  hon.
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 [Mr.  Speaker]
 Member  differs  from  that,  that  is  not
 a  case  for  recommittal  What  are  the
 rounds  on  which  he  wants  the  Bill
 to  be  recommitted  to  the  Joint  Com-
 mittee?  He  may  say  whether  they
 have  to  examine  any  additional
 material,  whether  there  are  any  other
 witnesses  that  they  have  to  examine,
 whether  he  has  some  other  material
 in  his  possession  now  which  he  would
 like  to  place  now  and  which  he  was
 not  able  to  place  at  that  moment  and
 so  on.  There  must  be  some  justifica-
 tion  for  recommittal.

 Shri  Muhammad  Ismail:  First  of  all
 I  am  stating  the  position  as  it  is  now
 so  that  I  may  propose  a  remedy  for
 rectifying  that  position  if  that  position
 is  found  radically  defective.  That  is
 what  I  am  doing.  There  can  be  no
 doubt  about  the  position  that  I  have
 stated.  Do  you  want  me  to  produce
 evidence  to  show  that  they  have
 obtaineq  only  a  minority  number  of
 votes?

 Mr.  Speaker:  I  do  not  want.

 Shri  Muhammad  Ismail:  That  is
 known  throughout  the  country.  We
 have  got  documents  published  by  the
 Election  Commission  themselves.
 Therefore,  I  did  not  think  it  neces-
 sary  to  produce  any  document  or  to
 place  it  on  the  Table  of  the  House  to
 show  that  the  Congress  had  obtained
 only  a  minority  number  of  votes  in
 these  elections.  If  it  can  be  proved
 otherwise  by  the  other  party,  then  I
 am  prepared  to  accept  it,  But  they
 cannot  prove  it  because  I  am  speak-
 ing  of  very  hard  facts.

 This  is  all  being  effected  by  the
 single-member  constituency  system.
 Because  of  that  system,  they  get  only
 45  per  cent  of  the  votes  whereas,  on
 the  other  hand,  they  get  75  per  cent
 of  the  seats  in  Parliament  and  in  the
 State  legislatures.  That  is  unfair\
 Only  45  per  cent  of  the  people  who
 voted,  which  works  out  to  only  30
 per  cent  of  the  whole  number  of
 voters,  have  voted  for  the  Congress
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 and  yet  they  appropriate  75  per  cent
 of  the  seats  allotted  by  the  Constitu-
 tion  for  this  Parliament  as  well  as
 the  various  State  legislatures  in  the
 country.  That  is  very  unfair  and  that
 does  not  require  any  argument.

 Now,  under  the  single-member
 constituency  system,  supposing  one
 candidate  for  the  Parliament  gets
 2,00,000  votes  and  another  candidate
 gets  -2,00,001  then  the  candidate  who
 gets  one  vote  more  has  got  the  right
 to  come  and  sit  in  this  House.  The
 result  is,  all  the  2,00,000  votes  cast  in
 favour  of  the  other  candidate  lose
 their  value.  Under  this  single-mem-
 ber  constituency  system  there  is  no
 device  for  reflecting  the  views  of  those
 2,00,000  voters  whose  votes  have  been
 obtained  by  the  other  candidate  and
 which  by  virtue  of  the  other  candi-
 date  getting  one  more  vote  have
 become  useless.

 Therefore,  what  I  say  is,  the  num-
 ber  of  votes  cast  in  the  elections  must
 be  able  to  reflect  its  strength  in  the
 Parliament  as  well  as  in  the  State
 legislatures.  that  is  why  I  am  suggest-
 ing  this  change.  This  system  of
 single-member  constituency  has  been
 tested.  We  have  carried  on  the  ex-
 periment  in  the  last  three  general
 elections.  We  have  found  it  defective.
 Therefore,  what  I  propose  is  that  if  we
 adopt  some  other  device,  some  other
 system  of  election,  which  would  be
 able  to  represent  the  real  strength  of
 the  votes  cast.

 श्री  हुकम  चनन्‍्द  कछवाय:  प्रध्यक्ष  महोदय,
 मैं  श्रापकी  व्यवस्था  चाहता  हूं।  सदन  में
 गणपति  नहीं  हूँ  ।

 Mr.  Speaker:  The  hon.  Member
 may  resume  his  seat.  The  quorum
 is  being  challenged.  The  bell  is  being
 rung....Now  there  is  quorm.



 अप

 3.30  hrs.

 (Mr.  Deputy-Spraker  in  the  Chair]
 Shri  G.  S,  Pathak:  Sir,  I  rise  on  a

 point  of  order,
 Mr,  Deputy-Speaker:

 Tule?
 Under  what

 (y  ie
 Shri  G,  S.  Pathak:  Under  rules  77

 and  78,  Rule  77(l)  says:
 “After  the  presentation  of  the

 final  report  of  a  Select  Commi-
 ttee  of  the  House  or  a  Joint
 Committe  of  the  Houses,  as  the
 case  may  be,  on  a  Bill,  the  mem-
 ber  in  charge  may  move—

 (a)  that  the  Bill  as  reported
 by  the  Select  Committee  of  the
 House  or  the  Joint  Committee  of
 the  Houses,  as  the  case  may  be,
 be  taken  into  consideration:”
 The  proviso  is  not  relevent  here.
 Then,  (b)  says:

 “that  the  Bill,  as  reported  by
 the  Select  Committee  of  the  House
 or  the  Joint  Committee  of  the
 Houses,  as  the  case  may  be,  be
 re-committed  to  the  same  Select
 Committee  or  to  a  new  Select
 Committee,  or  to  the  same  Joint
 Committee  or  to  a  new  Joint
 Committee  with  the  concurrence
 of  the  Council....”
 Now  the  question  is  this.  This

 point  was  never  raised  before  the
 Joint  Committee.  So,  this  does  not
 arise  out  of  the  report  of  the  Joint
 Committee  You  can  ask  the  recom-
 mittal  of  the  Report  to  the  Joint
 Committee  only  where  you  have  raised
 the  point  there  and  the  point  emerges
 from  the  report  of  the  Joint  Commit-
 tee.  It  is  not  ag  if  on  every  possible
 point  you  can  ask  for  re-committal  of
 the  report  to  the  Joint  Committee,  It  is
 only  the  Representation  of  the  People
 Amendment  Bill  which  was  sent  to
 Joint  Committee.  You  cannot  have
 an  amendment  of  the  Parent  Act....

 Shri  Sezhiyan:  The  Rules  of  Pro-
 cedure  do  not  say  that.
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 Shri  G.  S.  Pathak:  You  cannot  have
 an  amendment  which  does  not  con-
 cern  with  any  part  of  the  Bill,  an
 amendment  which  is  foreign  to  the
 Bill,  an  amendment  which  is  abso-
 lutely  foreign  to  the  Report  of  the
 Joint  Committee.  How  can  any  mem-
 ber  ask  for  the  re-committal  of,  the
 Report  of  the  Joint  Committee  on  a
 point  which  is  absolutely  irrelevent
 to  the  Report?  That  is  the  point.

 Mr.  Deputy-Speaker:  Please  read
 sub-rule  (2)  which  says:

 “If  the  member  in  charge  moves
 that  the  Bill  as  reported  by  the
 Select  Committee  of  the  House  or
 the  Joint  Committee  of  the  Houses
 as  the  case  may  be,  be  taken  into
 consideration,  any  member  may
 MOvVe  as  an  amendment  that  the
 Bill  be  re-committed  or  be  circu-
 lated  or  re-circulated  for  the
 purpose  of  eliciting  opinion  or
 further  opinion  thereon.”

 Shri  G.  S.  Pathak:  I  am  not  saying
 that  a  member  cannot  move  =  an
 amendment  asking  for  re-commital.
 That  is  not  my  point  or  objection.  My
 point  is  that  there  cannot  be  re-com-
 mittal  based  upon  some  matter  whicn
 is  foreign  to  the  Bill,  or  foreign  to
 the  Report  itself.  That  is  my  point.

 Mr,  Deputy-Speaker:  The  House
 may  vote  it  down,  but  there  is  no
 point  of  order,

 Shri  Hari  Vishnu  Kamath:  His
 point  is  pointless  absolutely.

 Mr.  Deputy-Speaker:  I  have  ruled
 Shri  Ismail  may  continue  his

 speech.
 Shri  Muhammad  Ismail:  The  ques-

 tion  of  the  system  of  elections  has
 been  raised  in  the  Joint  Committee
 and  there  is  dissenting  note  given  by
 a  very  promiment  Member.

 Mr.  Deputy-Speaker:  Please  make
 out  your  point  and  be  brief.
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 Shri  Muhammad  Ixmiil:  Though  it
 ig  not  necessary  for  a  member  to
 Taise  it  in  the  Committee  first  to
 move  for  re-committal  of  the  report to  the  same  Joint  Committee,  the  ob-
 jection  of  the  hon.  Law  Minister  is
 met  by  the  fact  that  it  has  been
 raised  in  the.  Committee  by  one  of  the
 members  of  the  Committee.

 As  I  was  pointing  out,  the  system of  single-member  constituencies  is
 not  able  to  reflect  the  real  opinion,  the
 real  position  of  the  people  in  the
 legislatures  of  the  country.  So,  we
 must  have  a  different  system.  For
 devising  such  a_  system,  the  Joint
 Committee  might  take  the  assistance
 of  eminent  jurists,  lawyers  and  legal
 experts  in  the  country,  and  even  from
 outside,  because  various  systems  of
 elections  have  been  tried  in  various
 democratic  countries  of  the  world,  and
 we  may  be  able  to  get  effective  help
 from  such  an  inquiry  and  from  such
 examination  of  the  experts  not  only
 from  within  the  country  but  even
 from  without.  For  all  these  purposes,
 it  has  to  be  re-committed;  it  cannot
 be  thrashed  out  on  the  floor  of  the
 House.

 For  example,  one  of  the  systems
 they  may  consider  is  multiple-member
 constituencies  with  cumulative  voting.
 This  is  a  system  which  will  give  more
 or  less  equitable  representation  in  the
 legislatures,  in  the  Parliament,  in  ac-
 cordance  with  the  number  of  votes
 obtained  by  the  candidates  of  each
 party  in  the  country.  Now  there  is
 absolutely  no  relationship  at  all  bet-
 ween  the  votes  cast  and  the  number
 of  seats  obtained  by  the  various
 parties.  By  this  system  of  multiple
 member  constituencies  with  cumultive
 voting,  the  radical  and  fundamental
 defects  of  the  single-member  consti-
 tuencies  may  be  remedied  to  a  very
 large  extent.

 It  may  be  said  that  the  multiple-
 member  constituency  system  will  in-
 volve  greater  hardships,  because  the
 constituency  has  to  be  made  a much
 larger  one  than  it  is  at  present.  But now  things  are  being  done  by  parties,
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 not  by  individuals;  even  in  our  coun-
 try  the  position  j,  now  coming  to  that.
 Everyone  has  now  came  to  think  that
 he  must  work  on  party  lines,  not  on
 independent  individual  lines.  Since
 it  is  the  cocern  of  the  parties,  it  would
 not  be  so  difficult  for  the  candidates.
 It  would  not  be  difficult  for  the
 voters  because  they  will  continue  to
 vote  for  the  same  candidates  whom
 they  want  to  support  in  the  same  pol-
 ling  booth  as  now.  Therefore,  the
 objections  that  may  be  raised  by  some
 friends  will  not  be  valid  ३0  far  as  the
 hardships  and  difficulties  to  the  voters
 and  candidates  are  concerned.

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Muhammad  Ismail:  Can  I
 speak  on  the  other  provisions  later?

 Mr.  Deputy-Speaker:  No,  he  can-
 not  have  another  chance.  There  are
 several  parties,  bigger  parties,  to
 whom  |  have  to  give  time  and  the
 time  available  is  limited.  So,  there
 has  to  be  a  limit  on  time.

 Shri  Muhammad  Ismafl:  The  elec-
 toral  roi  which  I  am  proposing  will
 be  able  to  make  Parliament  more  re-
 presentative.of  the  views  of  the  peo-
 ple.  Now  a  party  which  has  secured
 only  30  per  cent  of  the  total  votes—
 by  another  calculation  45  per  cent—
 is  ruling  the  country  continuously.
 This  does  not  at  all  allow  the  actual
 position  existing  in  the  country  being
 reflected  in  the  legislatures.

 Apart  from  this,  there  are  other
 points  which  have  also  to  be  served
 by  recommitting  the  Bill  to  the  Joint
 Committee.  Coming  to  expenses,  the
 part  that  money  plays  in  the  elections
 is  a  very  crucial  one.  Nobody  can  say,
 particularly  members  of  the  ruling
 party  cannot  place  their  hands  on
 their  hearts  and  say,  that  money  does
 not  play  any  part  in  the  election  of
 candidates.

 They  cannot  say  that  no  malprac-
 tices  are  deliberately  employed  by
 them  in  the  mafter  of  elections.  If
 they  consider  anything  sacred—I  do
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 not  know  what  is  it  that  they  consi-
 der  sacred—they  may  swear  ky  that
 sacred  thing  and  gay  that  they  do  not
 know  of  such  corruption  in  their
 party.  By  the  money,  which  they  are
 able  to  attract  by  virtue  of  their  be-
 ing  in  power,  they  are  influencing
 the  elections.  Therefore  some  radical
 provisiong  must  be  there  to  eliminate
 the  part  which  money  plays  in  the
 elections  and  sufficient  provisions  have
 not  been  made  in  the  Bill  as  it  has
 emerged  from  the  Joint  Committee.

 Then,  again  consider  another’  in-
 fluence  which  the  ruling  party  has
 got  on  the  course  of  elections.  We,
 who  go  and  speak  to  people  and
 know  many  voters  who  vote  in  the
 elections,  know  how  they  are  being
 threatened  and  how  they  are  being
 influenced  by  Government  officers
 not  only  of  the  lower  type  but  of
 even  high  standing.  Even  threats
 are  being  used  at  the  voters.  Apart
 from  whether  threat  is  being  used
 or  not,  it  is  very  evident  that  when
 the  ruling  party  does  its  election  cam-
 paigning,  ministers  and  leaders  of  the
 Tuling  party  are  accompanied  invari-
 ably  by  Governments  servants—not
 at  the  cost  of  the  ruling  party  but
 at  the  cost  of  the  people’s  money,  the
 tax-payers’  money,  that  is,  on  public
 cost.  This  fact  cannot  ‘be  hidden.
 What  is  it  that  the  Bill  has  done  to
 provide  against  such  a  contingency?

 These  are  the  crying  defects  of  the
 electoral  system  as  it  is  obtaining  in
 the  country  now  and  for  this  and
 severa]  other  matters  concerned,  it  is
 very  very  right  and  proper  that  the
 Bill  must  be  recommitted  to  the  Joint
 Committee  for  the  purpose  of  making
 proper  provisions  for  the  removal  of
 these  serious  defects.

 Mr.  Deputy-Speaker:  The  Amend-
 ment  of  Shri  Ismail  is  also  before  the
 House.

 Shri  N.  C.  Chatterjee:  Mr.  Deputy-
 Speaker,  Sir,  I  want  to  point  out  that
 there  have  been  some  distinct  im-
 provements  made  in  the  Bill  in  the
 Joint  Committee.  One  of  them  js  the
 provision  for  High  Court  Judges  to
 try  election  disputes.  This  ig  very
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 important  and,  I  think,  even  if  we
 have  got  to  amend  the  Constitution,
 we  should  do  so  in  order  to  ensure
 speedy  justice  and  also  justice  which
 should  be-  accepted  by  the  country
 and  the  nation

 As  a  matter  of  fact,  I  know  that  in
 different  High  Courts  there  is  large
 accumulation  of  arrears.  When  I
 left  the  Calcutta  High  Court,  the
 Chief  justice  told  me  that  11,000  com-
 merical  and  other  suits  were  pending
 in  the  High  Court  for  years  together.
 When  I  went  to  argue  a  big  case  in
 the  Allahabad  High  Court,  after  I
 came  to  Delhi,  the  Chief  Justice  of
 India  told  me  that  about  55,000  ap-
 peals  were  pending  for  years  in  the
 Allahabad  High  Court.  That  High
 Court  had  beaten  all  records.  I  hope,
 the  Law  Minister  and  the  Home  Minis-
 ter—I  do  not  know  who  is  the  Home
 Minister  of  India  or  whether  we  have
 got  a  Home  Minister;  whoever  it  is—
 with  whom  we  have  been  pleading
 that  the  High  Courts  should  be  placed
 under  the  Law  Minister,  will  consi-
 der  this.  What  is  the  good  of  having
 a  Law  Minister  and  placing  the  High
 Courts  under  the  Home  Minister?
 This  was  the  old  British  bureaucratic
 method  because  they  did  not  want  the
 High  Courts  to  be  placed  under  the
 Law  Minister  who  was  usually  an
 Indian.

 Shri  Warier  (Trichur):
 thumb  of  the  executive.

 Shri  N.  C.  Chatterjee:  But  I  do  not
 think  that  we  should  pursue  the  old
 method.  The  Law  Minister  should  be
 in  charge.

 I  would  appeal  to  the  Law  Minis-
 ter  or,  if  it  is  not  accepted,  to  the
 Home  Minister  to  see  that  these  elec-
 tion  disputes  are  finalised  within  six
 months  at  the  latest  and  proper  provi-
 sion  for  High  Court  Judges  should  be
 made.

 I  am  very  happy  that  one  suggestion,
 which  we  put  forwrd  has  also  been
 accepted,  namely,  that  the  High
 Court  Judges  may  sit  not  only  in  the
 capitals  of  the  States  but  can  move
 about  from  place  to  place.  That  is
 very  essential  specially  for  instance

 /2182-
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 {Shri  N.  C.  Chatterjee]
 for  Darjeeling  and  Kalimpong  in  my
 State  where  there  may  be  cases,  and
 it  will  be  very  very  difficult,  for  them
 all  to  come  down  to  Calcutta  with  a
 large  number  of  witnesss.

 Shri  G.  s.  Pathak:
 something  about  it.
 accepted  it.

 Shri  N.  C.  Chatterjee:  I  thought,  it
 was  accepted.  The  Joint  Committee
 has  recommended  it.

 Shri  G.  S.  Pathak:  Yes.  The  Joint
 Committee  has  recommended  it.

 Shri  N.  C.  Chatterjee:  I  think  it  is
 a  distinct  improvement.

 I  have  to  say
 I  have  not  yet

 But  what  is  most  depressing  today  is
 that  big  money  js  still  playing  a  con-
 spicuous  part  in  the  elections  and  is
 contaminating  democracy  in  this
 country.  That  is  the  main  thing  which
 we  should  try  to  weed  out.  I  refer  to
 a  judgement  of  Chief  Justice  Chagla,
 who  was  then  the  Chief  Justice  of
 Bombay  High  Court—it  is  quoted  in
 one  of  the  minutes  of  dissent—who,  in
 J.  R.  Koticha  vs.  Tata  Iron  &  Steel
 Co,  Ltd,  gave  a  forceful  warning  to the  whole  country  and  said:—

 “any  attempt  on  the  part  of
 anyone  to  finance  a  political  party is  likely  to  contaminate  the  very
 springs  of  democracy.”
 Nntil  the  contaminating  influence  of

 big  money  and  black  money  ig  _eli-
 miated  the  springs  of  democracy  will
 be  turned  into  poisonous  pools  of
 corruption  and  that  is  the  great  dan-
 ger.  I  do  not  like  the  idea  of  comple-
 tely  abrogating  the  Constitution  so
 as  to  make  all  democratic  govern-
 ments  ineffective  for  some  time,  but
 it  jg  our  unfortunate  experience—and
 what  is  my  experience,  I  am  quite
 sure,  is  the  experience  of  many  of  my
 friends  here—that  when  the  election
 starts,  ministers  go  about  touring  and
 making  large  promises.  The  rural
 areas,  particularly,  are  very  vulner-
 able  and  susceptible  to  ministerial
 promises  and  pressures.  So,  some-
 thing  should  be  done  to  have  some
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 kind  of  caretaker  government  just
 two  months  before  the  elections  so
 that  ministerial  pressure  and  pro-
 mises,  specially  in  the  rura]  areas,
 can  be  eliminated;  otherwise,  demo-
 eracy  will  be  a  farce.

 We  have  not  been  able,  I  am  sorry
 to  say,  to  put  effective  curbs  on  elec-
 tion  expenses.  It  is  no  use  putting
 up  maxima.  We  know,  the  maxima
 are  merely  on  paper.  Actually,
 these  maxima  are  mocked  at  and  peo-
 ple  spend  any  amount  of  money.  Un-
 less  and  until  you  make  it  effective
 that  transports  are  not  available,
 particularly  to  the  ruling  party  who
 rule  by  permits  and  licences  and  all
 kinds  of  favours,  these  elections  wilf
 be  farcical  to  a  large  extent.  The
 Parliament  should  pay  its  attention  to
 that.  Some  of  us  have  drawn  atten-
 tion  to  that  aspect  of  the  matter.

 Then,  of  course,  my  friends  have
 raised  the  point.  I  do  not  think  we
 can  do  anything  now—that  in  1952,
 45  per  cent  of  the  votes  were  polled
 by  the  ruling  party  but  they  get  75
 per  cent  of  the  seats;  next  time  it  was
 48  per  cent  but  they  again  got  75  per
 cent  of  the  seats  and  the  same  para-
 dox  continues.

 Shri  K.  C.  Sharma  (Sardhana):
 We  have  got  the  wiser  elements  of  the
 voters.

 Shri  Sezhiyan:  You  have  got  the
 minority  of  votes  and  the  majority  of
 seats.

 Shri  N.  C.  Chatterjee:  That  means,
 actually  for  50  per  cent  or  g__iittle
 more  the  Opposition  is  getting  only
 29  per  cent  of  the  seats  in  the  House.
 It  is  a  very  peculiar  thing.

 Then,  we  have  made  some  provi-
 sions  for  District  Election  Officers.
 That  also  is  good  and  I  welcome  it.
 But  the  greatest  impediment  is  the
 undesirable  practice,  particularly,  of.
 State  ministers  going  about  and  can-
 vassing,  moving  about  from  place  to
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 place,  making  cheap  promises,  large
 promises  and  distributing  favours
 just  before  the  elections.  That  is  a
 thing  which  should  be  put  down  with
 an  iron  hand.  Unless  you  can  make
 some  law  which  will  make  it  impossi-
 ble  for  them  to  function  as  ministers,
 you  will  never  be  able  to  have  fair,
 free  and  honest  elections  in  this
 country.  The  Constitution  should  be
 suitably  amended,  if  necessary,  in
 order  to  achieve  this  object  though
 I  am  not  in  favour  of  changing  the
 Constitution.

 The  other  day  Shri  S.  K.  Patil
 asked,  “Where  in  the  world  is  there
 such  a  Constitution?”  ‘Where  in  the
 world,  may  I  ask  Shri  Patil  and  those
 who  support  him,  is  there  g  country
 where  ministers  go  about  like  that?
 Last  time  when  I  stood  from  Burdwan
 parliamentary  constituency,  at  least
 2  ministers  were  going  about  from
 door  to  door  and  village  to  village.
 The  Chief  Minister  of  West  Bengal
 was  in  Arambagh,  his  own  constitu-
 ency,  going  from  door  to  door  and  all
 sorts  of  promises  were  made.  You
 know  what  kind  of  fair  and  free  elec-
 tion  is  there.  Therefore,  it  is  very
 important  that  some  suitable  action
 should  be  taken.

 I  am  not  in  favour  of  tampering
 with  the  Constitution  which  is  orga-
 nic  law  and  which  we  should  hold  in
 Tespect,  but  you  must  mould  it.  We
 have  moulded  it  9  or  20  times;  we
 have  amended  it.  If  you  want
 democracy  to  thrive  and  to  succeed,
 the  best  and  the  finest  mechanism  is
 fair  and  free  elections  whereby  you
 keep  the  national  legislature  full  of
 Men  who  can  command  confidence
 and  you  really  enjoy  the  verdict  of
 the  nation.  If  you  cannot  do  that,
 there  is  an  end  of  democracy  in  the
 country.  I  am,  therefore,  appealing
 that  something  should  be  done  to
 make  it  impossible  for  political  parties
 to  get  these  big  election  funds  in  this
 way  from  big  concerns.  That  should
 be  put  a  stop  to.  You  can  say,  other
 parties  can  also  approach.  That  is
 unfair.  You  must  mould  the  system
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 according  to  the  conditions  prevail-
 ing.  You  must  be  realistic  and  you
 must  root  out  all  kinds  of  corruption
 so  as  to  make  free  and  fair  elections
 in  the  country.

 There  are  other  things  which  have
 been  envisaged  in  some  of  the  dis-
 senting  minutes.  But,  on  the  whole,
 we  have  tried  to  improve  on  this  Bill.
 We  have  succeeded  to  some  extent.  We
 have  failed  on  three  or  four  things.
 We  have  not  been  able  to  weed  out
 ministerial  pressure.  We  have  not
 been  able  to  put  a  curb  on  the  election
 expenses.  We  have  not  been  able  to
 ban  the  contributions  to  party  funds.
 You  know  that  party  gets  the  money
 which  delivers  the  permits  and  licences
 and  patronage  and  so  on.  Therefore,
 it  is  not  fair  and  free  election  but  it
 is  an  election  which  is  always  over-
 loaded  in  favour  of  the  ruling  Party;
 particularly  Ministers  going  about  like
 this  with  all  sorts  of  promises.  Those
 ministerial  pressures  should  be  elimi-~
 nated  effectively  and  for  that  reason
 even  if  the  rules  relating  to  corrupt
 practices  are  to  be  amended,  that
 should  be  welcome  by  the  Parliament
 so  as  to  make  it  impossible  for  them
 to  throw  out  promises  and  to  make
 the  elections  a  mockery  to  a  large
 extent,  specially  in  rural  areas  where.
 as  you  know,  there  are  a  large  num-
 ber  of  illiterate  people.

 Shri  Daji:  Mr.  Deputy-Speaker,  Sir,
 after  much  ado,  this  Bill  to  amend
 the  Representation  of  the  People  Act
 has  been  brought  before  the  House
 but  virtually  it  has  come  to  a  very
 minor  amendment  or  a  few  minor
 amendments  without  dealing  with  the
 important  points  raised  in  the  Report
 of  the  Election  Commission  reviewing
 the  last  elections.

 At  the  very  outset,  I  would  like  to
 submit  that  our  nascent  democracy  is
 in  a  great  danger  of  being  corrupted
 and  corroded  by  the  influence  of  big
 money  and  unless  we  are  able  to  pro-
 tect  our  democracy  fron.  the  influence
 and  pulls  of  big  money,  we  shall  very
 soon  have  a  House,  not  a  democrati-
 cally-elected  House,  but  almost  an
 oligarchy  of  the  nominees  of  the  rich.
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 l  would  recall,  a  few  years  back, when  this  House  referred  a  measure

 to  the  Select  Committee,  a  measure  to
 acquire  shares  of  companies  who  have
 ‘defalcuted  and  have  not  paid  back  {he Joan  taken  from  the  Government.  in
 that  Committee  we  saw  the  sorry
 spectacle  of  twelve  Congress  Mem-
 bers  belonging  to  the  majority~Party,
 voting  against  the  Bill  of  the  Gdvern-
 ment,  defeating  that  Bill,  and  only
 two  Members,  Mr.  Krishnamachari,  the
 then  Finance  Minister  and  Mr-Indrajit
 Gupta,  a  Communist  Member,  were
 left  to  support  the  Bill.  The  ‘entire
 Committee  voted  the  measure  out
 sponsored  by  the  Government  itself.
 It  was  then  at  the  intervention  of  the
 then  Prime  Minister  that  the  Report
 of  the  Select  Commitee  was  quashed
 by  a  direct  motion  of  the  House  and
 the  Bil]  had  to  be  passed.  It  was
 then  that  the  realisation  dawned  on
 the  ruling  Party  as  to  how  far  the
 influence  of  big  money  corrupted  their
 own  Party  and  their  own  Members  of
 Parliament,  that  twelve  elected  Mem-
 bers  of  the  Select  Committee  voted
 against  the  Government  and  the  Min-
 ister  and  the  Communist  Member
 were  left  to  append  the  minutes  of
 dissent.  That  is  fhe  limtt  to  which
 the  influence  of  the  big  money  can
 reach.

 What  happened  to  the  Bill  that  Was
 passed?  The  Bill  has  been  enatted
 into  law.  But  the  law  is  a  dead  letter
 because  for  more  than  3  years,  Rs.  30
 crores  taken  on  loan  from  the  Gov-
 ernment  by  the  Tatas  and  the  Birlas
 and  by  the  Indian  Iron  Co.  have  not
 been  recovered  and  the  Act  which  has
 been  enacted  by  both  Houses  of
 Parliament  and  assented  to  by  the
 President  is  allowed  to  remain  a  dead
 letter.  Rs,  30  crores  have  gone  down
 the  drain;  not  even  interest  is.  being
 realised  by  the  Government.  All  this
 is  happening  despite  a  clear  mandate
 from  the  Parliament.  This  is  the
 extent  of  the  danger  of  influence  of
 the  big  money  corrupting  the  very
 foundations  of  democracy,  the  very
 springs  of  democracy  and  reducing
 democracy  to  an  oligarchy  of  the  rich.
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 The  Election  Commission  itself  had
 Occasion  to  review  one  aspect  of  it
 namely,  the  aspect  of  electora)  ex-
 penses  and  they  passed  certain  re-
 marks,  and  the  remarks  are

 “After  the  experience  of  Gene-
 ral  Elections  of  1962,  the  Com-
 mission  rejterates  its  view  that
 the  legal  provisions  relating  to
 electoral  expenses,  as  they  stand
 at  present,  are  of  no  use  and  call for  drastic  amendments  or  total
 repeal.”

 But  I  regret  to  say  that  the’  Select
 Committee  could  not  address  itself  to
 this  task  because  the  Government  is
 not  prepared  either  to  amend  that
 provision  or  to  repeal  it.  What  is  the
 law?  The  law  prescribes’  certain
 maximum  limits  of  expenses  for  an
 Assembly  constituency  and  for  a
 Parliamentary  constituency.  SophfStry
 and  casuistry  apart,  most  of  the  Mem-
 bers  present  in  this  House  know  that
 more  expenses  than  the  prescribed
 limit  are  incurred.  We  have  to  beg,
 borrow  or  steal  the  money  during  the
 tempo  of  elections  and  it  has  got to be  brought  and  poured  in.  Now,  the
 question  is  how  it  is  to  be  adjusted.
 The  law  is  brushed  aside  because  the
 law  provides  a  limit  only  to  the  ex-
 penses  by  the  candidate  but  dées  not
 provide  any  limit  to  expensés  by
 friends  and  politica]  parties.  I  know
 from  my  own  experience  of  my  own
 constituency  that  each  mill  supplied
 an  Ambassador  car  to  the  Congress
 candidate—that  is  a  friend’s  car—and
 there  were  six  mills  and  so  six  cars
 were  running.  Now,  the  lection
 expenses  do  not  cover  that  because
 the  law  does  not  provide  for  that.
 Therefore,  what  is  the  use  of  having
 such  meaningless  provisions:  in  the election  law  which  are  honoured  more
 in  their  breach?  Either  make  this
 election-expenses  limit  applituble  to
 all  the  moneys  spent  by  friends  and
 parties  or  do  away  with  that.  Why
 have  this  farce  of  maintaining  some-
 thing  which  you  cannot  really  main-
 tain?  I  really  feel  that  if  we  want  to
 make  democracy  meaningful  and  if
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 ‘we  want  to  make  the  highest  echelons
 of  office  accessible  to  the  poorest  man
 in  the  country,  something  radical  and
 serious  must  be  done  by  the  Govern-
 ment.  Therefore,  the  Members  sug-
 gested  a  few  steps  in  this  direction.

 The  democratic  process  hag  gone
 very  far.  In  Sweden,  recently,  the
 Government  has  passed  a  law  where-
 by  political  patties  are  given  grants  to
 run  daily  paper  proportionate  to  the
 votes  polled.  Each  political  party,
 even  of  the  Opposition,  is  paid  from
 the  treasury  a  certain  amount  of
 money  proportionate  to  the  votes
 polled,  so  that  daily  paper  can  be  run
 by  a  political  party.  We  havé~  not
 suggested  anything  so  drastic  as  that.

 ‘Shri  Warior:  That  is  also  done  here
 through  advertisements  to  the  papers
 which  support  them.

 ‘Shri  D  aji:
 party.

 ‘Why  should  ballot  papers  be  distri-
 buted  by  the  Government?  Why
 should  vehicles  be  permitted?  Provide
 a  total  ban  on  the  use  of  vehicles
 except  by  the  agents.  No  one  should
 be  allowed  to  use  even  a_  friend’s
 vehicle.  That  is  an  euphemism.

 That  is  only  for  one

 An  hon,  Memfer:  This  is  at  the
 tume:  of  election  propaganda.

 Skri  Daji:  On  the  day  of  the  elec-
 tion,  Friend’s  car  becomes  an  euphe-
 mism.  Who  is  to  find  out  whether  it
 us  the  candidate’s  car  or  his  friend’s
 cér  or  what  is  what?  There  should
 be  a  total  ban  on  it.  We  have  sug-
 gested  four  or  five  such  steps  which
 €ould  be  fofowed  so  that  at  least  some
 Sort  of  curb  on  election  expenses  can
 be  put.

 Again  and  again,  in  this  House;  an
 assurance  was  given  by  the  then  Law
 Minister,  Mr.  Ashok  Sen,  fthat  the
 ‘Government  was  serious  and  consi-
 dering  it.  But  I  regret  to  say  thut
 the  attitude  of  the  Government  in  this
 ‘regard  is  abso'utely  parochial.  It  is
 very  ‘advantageous  to  the  Government
 today.  But  let  me  warn  the  Govern-
 “1949  (Ai)  LSD—8.
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 ment  that  the  time  may  come  and  the
 time  has  already  come  because  the
 representatives  of  big  business  have
 now  openly  said  that  they  are  nots
 going  to  give  money  directly  to  the
 Congress  Party  but  only  to  such  of  the
 nominees  of  the  Congress  Party  as  are
 amenable  to  the  influence  of  big  bust~
 ness—that  it  will  become  a  real  dangee to  them.  Today,  it  only  affects  the
 Opposition  parties  but  tomorrow  ह
 may  affect  the  Congress  Party  in  fuve.
 our  of  the  more  rightist  element  if.
 the  big  business  so  desires.

 The  question  is  basic.  It  should  nog.
 be  viewed  from  the  political  point  af,
 view  but  from  the  national  point  af
 view.  We  must  a'l  jointiy  see  thas. the  corrupting  power  of  money  के
 done  away  with  in  the  demacratie
 process.

 14.00  hrs.

 Shri  Narendra  Singh  Mahidg
 (Anand);  What  about  the  Swatantre

 Party?
 Shri  Daji:  This  time  they  may  ges

 more.  .

 Shri  Warior:  Both  are  the  same
 Shri  Daji:  We  have  a  certain  pro

 vision  under  which  an  offire  of  profit
 debars  4  candidate  from  standing  for
 elections.  But  I  do  not  know  on  whas
 ground  we  have  exempted  the  princes,
 The  princes  diso  draw  privy  purseg
 which  in  many  cases  are  somethi:
 more  than  office  of  pro  It  is  |
 tidiculous.  A  canteen  contractor  iB
 the  secretariat  cannot  s’and  for  elec+
 tion  because  he  holds  an  office  of
 profit.-  But  a  prince  who  draws  Rs.  §
 crore  can-certainly  stand  for  electiony,
 ‘because  that  is  not  considered  to  be
 holding  of  an  office  of  profit.  In  tne
 case  of  the  princes,  it  ig  not  on'y  @
 question  of  office  of  profit,  but  the
 Constitution  and  the  Instrument  of
 Accession  -have  clothed  the  princep
 with  so  many  privileges,  social  privi,
 leges,  privileges  of  power  and  privie
 leges  of  ‘social  order  and'so  on,  thas
 it  ig  unfair  to  expect  a  commoner  tm
 contest  against  the  princes,
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 A  few  days  back,  on  the  6th,  the

 President  of  India  visited  my  constitu-
 ency  Indore,  and  I  was  faced  with  the
 Most  debasing  spectacle  about  which
 I  want  to  speak  to  this  House,  and  I
 am  going  to  make  an  issue  of  it  in
 my  election  campaign  also.  I  was  pre-
 sent  there  as  a  representative  of  the
 people  of  Indore  to  welcome  and
 garland  the  President.  So  was  the
 Mayor  of  the  City  present  there,  and
 so  was  the  Planning  Minister  sent  as
 the  representative  of  the  elected  gov-
 ernment  from  Bhopal.  But  who  was
 the  first  person  who  could  garland  the
 President?  It  was  not  I  who  had  been
 elected  by  8  lakhs  of  voters  of  the
 constituency,  not  the  Mayor  of  Indore,
 not  the  Minister  who  was  representing
 the  State  Government  but  Usha  Raje,
 ex-ruler  of  Indore,  who  lives  in
 Bombay,  indulges  in  horse-racing  and
 drinking  and  who  comes  to  Indore
 only  once  in  a  while,  who  could  gar-
 land  the  President.  This  is  the  respect
 that  democracy  is  showing  to  the
 elected  representatives  of  the  people
 eompared  to  that  shown  to  the  tiny
 decadent  princely  order.  That  right
 is  given  to  them  under  the  Instrument
 of  Accession.  I  had  a  mind  to  walk
 out,  but  I  wanted  to  show  some  res-
 pect  to  the  President,  and,  therefore,
 I  did  not  do  so.  But  this  is  the  system
 ander  which  we  have  made  the  princes
 so  big  and  placeq  them  in  such  a
 high  political  and  social  order  com-
 pared  to  the  government  representa-
 tives  and  the  elected  répresentatives
 of  the  people.

 With  this  background,  if  you  allow
 the  princes  to  contest  elections,  it  is
 very  unfair.  The  Congress  has  learnt
 it.  The  Congress  used  the  princes  to
 win  certain  seats.  But  when  the
 princes  come  over  to  the  Swatentra
 Party  and  they  are  standing  against
 the  Congress,  even  the  Congressmen
 are  swept  away  as  happened  in  the
 case  of  the  hon.  Member  from  Jaipur.

 Shri  Joachim  Alva:  I  do  not  want
 ‘to  interrupt  the  hon,  Member  but  I
 would  only  seek  one  information  from
 him.  He  made  some  allegation  about
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 some  princess.  I  have  nothing  to  say
 about  her  being  given  a  higher  place
 or  not.  That  may  be  the  hon,  Mem-
 ber’s  point.  But  was  it  the  same  lady
 who  married  a  commoner?

 Shri  Daji:  Yes.
 Shri  Joachim  Alva  (Kanara):  Then,

 it  is  not  fair  to  make  those  allegations
 about  her  character  and  refer  to
 drinking  ete.

 Shri  Daji:  I  am  not  saying  anything
 against  her  at  all  personally.  My
 only  point  was  this.  She  fs  not  even
 resident  in  Indore.  but  she  resides  at
 Bombay.  I  am  only  dealing  with  the
 power  and  privilege  of  these  princes.
 If  they  enter  the  election  fray  with
 a'l  these  privileges,  then  it  is  very
 unfair  to  the  others.  Whether  they
 stand  from  the  Congress  Party  or  from
 the  Opposition,  the  office  of  princes
 should  be  held  to  be  a  kind’  of  office
 of  profit  and  they  should  be  débarred
 from  contesting  the  elections  In  fair-~
 ness  to  the  commoner  who  has  to  con-
 test  from  that  constituency  where  the
 princes  had  been  rulers  before.

 Shri  M.  L.  Dwivedi  (Hamirpur).
 Unless  they  give  up  their  privy
 purses.

 Shri  Daji:  Yes,  unless  they  give  up
 the  rights  and  privil  ges  given  to  them
 under  the  Instrument  of  Accession.

 Then,  Chapter  [ii  provides  for  dis-
 qualification.  The  who'e  concept  of
 disqualification  as  at  present  existing
 in  our  law  is  against  democratic
 principles.  What  is  the  basis  adopted?
 It  is  the  length  of  the  sentence.  The
 criminal  law  of  a  land  reflects  the
 social  re‘ationship  and  the  class  rela-
 tionship  obtaining  in  the  particular
 country.  You  will  be  surprised  to  see
 that  one  who  adulterates  foog  or  milk
 can  be  let  off  with  a  sentence  of  a
 fine,  but  one  who  leads  an_  illegal
 strike  may  be  sentenced  to  imprison-
 ment.  The  sentence  for  adulteration
 of  medicine  ig  much  lower  than  the
 sentence  for  theft.  Personally,  I  would
 regard  the  man  who  adulterates  medi-
 cine  as  a  worse  offender  than  one  who
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 has  picked  a  pocket.  That  is  my  atti-
 tude  to  property  relationship.  How
 a  society  ‘ooks  at  property  relation-
 ship  is  reflected  in  the  criminal  law
 of  that  society.  Therefore,  to  say  that
 anyone  convicted  of  an  offence  and
 sentenced  to  two  years  or  more  of
 imprisonment  shoulg  be  disqualified
 does  not  take  us  any  further.  A  man
 who  had  adulterated  milk  and  sup-
 Plied  it  to  the  hospital  was  sentenced
 to  pay  a  fine  of  Rs.  5000  by  the  Indore
 Bench  of  the  High  Court,  thereby  re-
 ducing  the  sentence  of  imprisonment
 for  one  year.

 Shrimati  Renuka  Ray  (Malda):
 After  the  amending  Act  was  passed?

 Shri  Daji:  Yes.  He  as  sentenced
 to  pay  a  fine  of  Rs.  5000.  So,  he  could
 stand  for  elections.  But  my  friend
 Shri  Kedar  Nath  from  Jamshedpur,  a
 sitting  MLA,  who  is  a  better  Gandhian
 than  many  other  people  and  who  is  a
 man  with  simple  living  has  been  sen-
 tenced  for  two  years  for  having  led
 an  il'egal  strike  in  +1954,  and  he  can-
 not  stand  for  election  for  five  years
 after  the  sentence  has  been  completed.

 Therefore,  I  submit  that  this  is  a
 very  arbitrary  criterion  of  disquali-
 fication.  The  length  of‘a  sentence  has
 nothing  to  do  with  the  gravity  of  tie
 offence.  I  would  submit  that  all  per-
 sons  who  are  guilty  of  anti-social
 offences  like  adulteration,  blackmar-
 keting,  hoarding,  whatever  be  the
 nature  of  the  sentence,  whether  it  be
 a  fine  or  imprisonment  for  one  month
 or  two  months,  stfould  be  disqualified
 from  contesting  elections  either  to  the
 Assembly  or  to  Parliament,  and  at  the
 same  time,  persons  who  are  convicted
 in  cases  which  do  not  impute  any
 mora]  degradation  or  moral  turpitude
 should  not  be  debarred  from  contest-

 ing  the  elections,

 We  are  afraid  that  in  the  days  to
 come,  with  the  harsh  measures  that
 the  majority  party  is  again  and  again
 resorting  to,  many  of  the  Opposition
 Members  may  be  disqualified  on  this
 ground,  because  we  may  है  technical-
 ly  guilty  of  an  offence  and“We  may  be
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 convicted  on  that  ground;  for  instance, we  may  be  in  a  crowd  which  riots, and  all  of  us  may  be  considered  to
 be  guilty  and  we  may  be  punished  for
 two  years  and  as  a  result  of  that  we
 may  be  disqualified  for  six  years  from
 contesting  the  elections,  whereas  a
 hoarder  or  a  person  who  has  been
 Builty  of  adulteration  may  be  able  to
 come  to  Parliament  by  contesting  fhe
 elections.  What  is  this  standarg  of
 socia]  and  politica]  morality  that  we
 are  having?  Under  section  Y49,  the
 constructive  liability  always  fastens  a
 person.  I  would,  therefore,  submit
 that  this  particular  provision  requires
 to  be  completely  redrafted.
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 I  we'come  the  provision  that:  elec-
 tion  petitions  should  be  expeditiously
 tried.

 Shri  Narendra  Singh  Mahida:  The
 clause  is  that  if  a  person  goes  to  jail
 for  two  years  then  he  is  disqualified.

 Shri  Daji:  That  is  what  I  am  saying.
 Supposing  a  person  is

 eqiity
 of  adul-

 teration  and  he  is  senteficed  for  six
 months  he  can  stand,  whereas  if  I
 lead  an  illegal  strike  and  I  am  impri-
 soned  for  two  yeafs  I  cannot  stand.
 Leading  an  illegM  strike  appears  to  be
 a  worse  social  offence  than  affiltera-
 tion  of  medicine.  That  is  the  class
 concept  that  the  triminal  law  itself
 embodies;  it  embodies  the  class  con-
 cept  of  the  society  and  of  the  party
 in  power,  and  our  present  criminal
 law  unfortunately  enshrines  fhe  capi-
 talist  class  concept  and  the  British
 imperialist  class  concept  which  has
 been  going  on  for  the  last  hundred

 years.
 I  am  happy  that  election  petitions

 are  required  to  Be  expeditiously  dealt
 with,  and  a  High  Court  judge  has  Been
 entrusted  with  the  job.  We  all  saw
 how  Shri  Pratap  Singh  Kairon’s  peti-
 tion  was  not  disposed  of  till  the  next
 elections.  Ang  may  I,  through  you,
 report  to  the  House  that  the  election
 petition  of  the  great  and  glorious
 Chief  Minister  of  my  Stafe,  wnafifely
 Madhya  Pradesh,  has  still  not  been
 disposed  of  and  in  three  months  we
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 are  going  to  have  the  next  general elections?  This  is  the  plight  of  elec-
 tion  petitions  now.

 Shri  Radhelal  Vyas:  It  is  going  to
 the  High  Court  now.

 Shri  Daji:  Again,  it  will  go  to  the
 High  Court.  So,  what  can  be  done?
 I  ‘do  not  want  to  open  up  the  story  of
 how  it  has.  been  hustled“during  the
 last  few  months.

 I  would  submit  therefore,  that  a
 time-limit  should  he  fixeg  in  regard
 to  the  disposal]  of  the  election  peti-
 tions.  There  jis  no  paint  in  allowing
 the  election  petitions  to  drag  on  from
 one  election  to  the  next.  [If  any  rehe
 comes  at  the  fag  end,  then  what  is  the
 use  of  such  relief?

 Therefore,  it  78  a  good  thing  that  a
 High  Court  judge  is  going  to  be  en-
 trusted  with  this.  Further,  appeal is  also  going  to  be  restricted
 That  is  also  a  good  thing.  But
 at  ‘the  same  time.  I  would  submit
 that  justice  should  be  done,  and  for
 this  purpose,  I  would  suggest  that  the
 venue  of  héaring  of  the  election  peti- tion  by  the  High  Court  judge  should
 be  the  district  headquarters  of  the
 constituency  concerned.  Uo  you  ex-
 pect  an  Adibasi  from  Bastar  to  yo  to
 Jabalpur  which  is  845  miles  from
 Bastar,  in  order  to  file  an  elect:on
 petition  and  take  also  his  witnessea
 there?  I  submit  that  that  is  unjust ‘Vwerefore  you  may  give  the  powers to  the  High  Court  judge  to  try  elec-
 tien  petitions,  but  the  High  Court
 judge  should  be  asked  to  go  to  the
 district  headquaners  of  the  constitu-
 ency  for  that  purpose

 Lastly,  one  more  point  and  l  haye
 done.  This  concerns  the  use  of  gov-
 ernment  machinery.  This  also  is  a
 serious  matter.  I  know  my  voice  will-
 be  wested  today,  but  a  day  will  come
 when  we  will  realise  the  seriousness
 of  what  is  being  done  today.  Till  the
 dpte  of  filing  of  a  nomination  Minis-
 ters  are  not  supvosed  to  fo  and  do
 election  ropaganda.  But  what  is  hap-

 Bening?  The  candidature.  has  been
 aanounced.  of  a  Deputy  Minister

 NOVEMBER  9,  966  of  the  People  (Amdat.)  296
 Bill  and  Constitution

 (2lst)  Amdt.  Bill

 here.  He  has  suddenly  developed  a
 love  for  a  particular  constituency  and
 has  started  touring  it.  It  is  my  own
 constituency.  He  is  the  prospective
 candidate  for  that  constituency  of  the
 Congress  Party.  He  goes  with  the
 Collector  and  a  host  of  other  officials,
 the  agriculture  inspector,  the  exten-
 sion  inspector,  the  co-operation  ins-
 pector  and  other  staff  and  makes
 enquiries  what  are  the  difficulties  of
 the  people.  He  tries  to  find  out  what
 are  the  difficulties.  He  holds  bogus
 darbar  and  asks  ‘What  is  the  diffi-
 culty?’  If  there  is  no  shop,  he  says,
 ‘open  a  shop’;  if  there  is  a  request
 for  a  society,  ‘register  a  society’  and
 so  on,  He  goes  on  doing  these
 things.  Is  this  fair!  I  say  this  is  not
 fair.  My  election  propaganda  wil)
 start  only  after  my  nomination.

 Therefore,  this  demand  is  justified
 in  India.  In  other  countries,  there
 are  well-establisheq  democratic  prac-
 tices.  Unfortunately,  in  our.  country,
 the  ruling  party  likes  to  violate  demo-
 cratic  principles,  precedents  and
 practices  rather  than  follow  them.
 So  I  say  there  should  be  a  ban  that
 for  six  months  preceding  election,  no
 Minister  should  go  round  with  gov-
 ernment  machinery,  with  the  State
 flag  flying  on  his  car,  with  the  Col-
 lector  and  a  host  of  other  officials,
 touring  his  constituency.  If  he  does
 so.  it  is  most  unfair  to  the  other
 candidates,  the  Opposition  candidates.
 Let  us  be  fair  in  this  whole  demo-
 cratic  process,  It  is  a  different  matter.
 that  despite  all  these  efforts,  he  may
 get  defeated.

 Shri  Radhelal  Vyas:  Does  he  mean
 to  sav  that  even  if  there  is  a  drought,
 condition.  prevailing  there,  the  Mi-
 nister  should  not  go  there?

 Shri  Daji;  No.  In  that  case,  another
 Minister  can  go,  not  the  Minister  who
 proposes  to  contest  from  there.  If
 the  sarhe  Minister  goes  there  with  a
 host  of  ‘officers  and  does  certain  things,
 ig  it  fair  -to  the  other’  candidates?

 Therefore,  this  provision  requires  to,
 be  amended,.  These  are  some  of.  the
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 suggestions  we  want  to  make  to  im-
 prove  this  legislation.  We  cherish  de-
 mocracy  and  the  democratic  process.
 We  want  it  to  succeed  and  prosper.  But
 it  will  not  succeed  and  prosper  if  it  is
 curtailed  clandestinely  or  if  it  is  clip-
 ped  by  the  power  of  money  or  cor-
 rupted  by  the  lure  of  money  or  gov-
 ernment  machinery.  Democracy  in  this
 country  shall  succeed  only  if  the  de-
 mocratic  process  guarantees  a  true
 reflection  of  the  opinions  and  aspira-
 tions  of  the  people.  If  the  fountain  of
 that  opinions  is  sullied  or  choked,  I
 am  afraid  democracy  itself  shall  be
 discredited  and  subverted.

 Shrimati  Renuka  Ray:  Mr.  Deputy-
 Speaker,  one  of  the  finest  institutions
 this  country  has  produced  since  inde-
 pendence  is  the  Election  Commission
 of  which  we  can  be  justly  proud,  which
 has  enhanced  our  prestige  in  the  world,
 the  assistance  of  which  has  been
 sought  by  newly  emerging  countries
 who  wanted  to  have  a  democratic
 framework  to  set  up  Election  com-
 missions  of  a  similar  kind  go  that  free
 and  fair  elections  could  take  place.
 Therefore,  whzt  ever  may  be  said  to
 ‘decry  other  institutions  of  various
 kinds  that  have  been  set  up'in  the
 country  since  indépendence,  in  the
 context  ‘of  the  atmosphere  now  prevail-
 ing  in  which  everything  is  decried  and
 nothing  {ts  considered  good,  I  do  not
 think  even  those  who  decry  every-
 thing  can  say  a  word  against  the  Ele-
 ¢tion  Commission  as  such  or  that  this
 Machinery  does  not  work  in  the  best
 possible  manner  and  in  the  cause  of
 justice.

 There  are,  no  doubt,
 during  elections;

 malpractices
 thete  is  no  doubt

 that  many  things  are  done  which
 should  not  be  done.  But  everyone  can
 ‘take  it  for  granted  that  whatever  comes
 ‘to  the  notice  of  the  Election  Commis-
 gion,  it  has  given  proper  ‘and  due
 hearing  and  has  taken  steps,  where
 unfair  tacties  have  been  employed,  to
 gee  that  persoris  ‘who  ihduiged  in  them
 are  ‘disqualified.  The  Gonda  election
 in  U.P.  is’a  cage  in*point  which  up-
 olds  the  fine  ‘tradifions  that  the
 Election  Commissiain’ has  set  up  in  the
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 country,  which  are,  as  I  have  said,
 being  followed  im  other  countries  too.
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 Now  in  regard  to  the  Report  of  the
 Joint  Committee,  the  main  point  which had  been  referred  to  the:Committee
 was  the  recommendation  of  the  Ele-
 ction  Commission  in  its  Report  on  the
 Third  General  Elections  Jabout  the
 abolition  of  election  tribunal  and  trial
 of  election  pettitions  by  Hjgh  Courts.
 This  was  included  in  the  Bill  as  refer
 red  to  the  Committee.  ~

 4.6  hrs.

 श्री  हुकमचन्द  कछवाय  (देवास)  :  में 1.
 एक  व्यवस्था  का  प्रश्त  है  ।  सदन  में  गण  पूति
 नहीं  है  ।

 Mr.  Deputy-Speaker:  The  bell  is  be-
 ing  rung—Now  there  is  quorum.  She
 may  continue.

 Shrimati  Renuka  Ray:  I  am  very
 glad  that  the  Joint  Committee  has
 included  therein  a  provision  that  the
 High  Court  can  try  a  petition  ata
 place  other  than  the  place  of  seat  of
 the  Court.  I  hope  that  this  provision
 will  actually  be  carried  out  in  most
 cases  and  than  the  High  Court  Judge
 will  sit  in  the  headquarters  of  the
 constituency  concerned  in  respect  of
 which  appeal  has  been  made.  It  will
 not  only  help  speedier  trial  but  will
 also  bring  about  less  costly  trials
 which  would  be  of  help  to  all  sides.

 Another  good  thing  the  Committee
 has  done  is  to  introduce  in  cl.  20  a
 proviso  to  the  effect  that  before  it
 issues  a  certificate  to  the  effect  that  a
 person  has  been  dismissed  for  cor-
 ruption  or  disloyalty,  he  shall  be
 given  an  opportunity  of  being  heard
 in  person,  This  is  a  wholesome  provi-
 sion,

 Another  change  which  I  welcdme
 is  the  omission  of  the  word  ‘director’
 fram  sec.  0  of  the  95  Act,  because
 otherwise  many  suitable  persons  em-
 ployed  in  the  public  sector  चा  ‘Be-
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 come  ineligible  or  will  have  to  resign their  posts  as  directors  in  the  under-
 takings.  The  services  of  such  persons
 @re  required  to  see  that  public  sector
 enterprises  are  run  well,

 Regarding  the  calibre  of  district
 election  officers  mentioned  in  the  pro-
 viso,  I  think  some  detailed  qualifi- cations  should  be  laid  down.  There

 ds  every  likelihood,  and  danger,  that
 if  strict  election  officers  are  intro-
 duced  and  there  is  no  proper  method
 by  which  their  appointments  are
 made,  such  appointments  may  not
 keep  up  the  great  prestige  that  has
 been  established  by  the  Election
 Commission.

 There  are  one  or  two.  points  on
 which  I  would  like  to  make  sugges-
 tion.  Mr,  Daji  has  said  some  things
 and  he  has  pointeg  his  finger  at  the
 Congress  party  for  them,  but  I  per-
 sonally  feel  that  whichever  be  the
 party  concerned,  there  are  many
 eligible  persons  who  are  unable  to
 stand  for  elections  these  days  because
 of  high  election  expenses.  I  know
 that  there  is  a  limit  set;  I  know  also
 that  this  proviso  is  honoured  more  in
 the  breach  than  in  its  observance.
 Nevertheless,  I  would  say  that  if
 something  can  be  added  to  make  it
 more  effective,  it  would  help  good
 candidates,  no  matter  what  political
 party  they  come  from,  It  is  not  a
 question  of  any  particular  political
 party;  political  parties  are  often  for-
 ced  to  raise  funds  from  every  poss)-
 ble  source  if  they  want  to  put  up
 good  candidates  who  are  unable  to
 pay  the  high  expenses  themselves.
 They  can  only  be  put  up  if  the  poli-
 tical  party  can  raise  the  money,  and
 many  undesirable  tactics  are  resort-
 eg  to  and  money  earned  from  tainted
 sources  by  all  parties.

 I  do  not  want  to  say  anything  about
 any  party,  but  the  whisper  has  gone
 round  that  a  certain  country  which
 dabbles  in  the  politics  of  other  coun-
 tries  is  helping  them.  This  sort  of
 thing  goes  on.  and  these  parties  also
 ko  in  for  all  types  of  methods  to  get
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 money  if  they  even  want  to  put  up good  candidates,  Therefore,  before
 the  Bill  is  finally  passed,  I  would  ap-
 peal  to  the  Law  Minister  to  see  whe-
 ther,  according  to  the  recommenda-
 tion  of  the  Election  Commission  itself, some  other  provisions  cannot  be
 added  by  which  this  clause  would
 become  more  operative  with  regard to  the  limit  on  election  expenses,  and
 if  it  is  flouteg  there  should  be  some
 means  by  which  this  practice  can  be
 stopped.

 Mr.  Daji  has  spoken  a  good  deal
 about.  Ministers  going  round  consti-
 tuencies  and  all  the  rest  of  it.  I  was
 a  Minister  in  West  Bengal,  and  I  can
 assure  you  Sir,  that  once  nominations
 were  announced,  if  Ministers  do  go
 round  with  the  paraphernalia  of
 their  office,  they  are  likely  to  lose
 more  votes  than  they  will  get.  Cer-
 tainly  we  did  not,  and  I  am  certain
 that  nobody  does  it  now  either  once
 their  nomination  has  been  declared.
 In  fact,  they  are  careful  to  avoid  it
 because  after  three  elections  the  neo-
 ple  are  very  conscious  today,  and  the
 elector  does  not  tolerate  these  things
 so  easily.  I  know  for  certain  that
 it  will  go  against  the  Minister.  There
 fore,  I  think  that  this  kind  of
 suggestion  made  by  Mr.  Daji  is  not
 only  unjustifiable  but  is  wholly
 wrong  because  it  will  not  pay  the
 Minister  to  go  round  in  this  manner.
 Therefore,  I  hope  he  will  not  continue
 to  make  such  allegations  which  are
 so  completely  out  of  place.

 Just  before  an  election  many  things
 are  said  by  various  people,  and  may
 be  Mr.  Daji  has  resorted  to  these
 things  because  of  that,  but  I  would
 ask  him  to  look  at  the  thing  as  we
 on  this  side  of  the  House  would  like
 to  look  at  it  ,  to  have  a  proviso  which
 will  improve  upon  the  Select  Com-
 mittee’s  report,  so  that  all  loopholes
 tan  be  plugged,  and  the  prestige  that
 the  Election  Commission  has  won  in
 the  world  for  conducting  free  and  fair
 elections  ‘n  our  country  and  for  dea-

 ‘ling  effectively  with  unfair  tactics.
 may  go  up  further.
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 I  support  the  Select  Committee
 Report  and  also  the  Bill  that  will
 follow,  but  I  would  request  the  law
 Minister  to  find  out  whether  it  is  not
 necessary  to  have  the  Constitution
 Amendment  Bill  enacteq  first,  and
 whether,  when  this  Bill  goes  through
 first,  assent  has  to  be  taken  before
 the  next  Bill  is  moved  or  not,  He
 should  be  careful  about  this  legal
 point;  otherwise  the  whole  thing  may
 fall  through.

 Shri  K.  N.  Pandey  (Hata):  I  do  not
 want  to  cover  a  large  area  and  I
 shall  not  try  to  reply  to  all  the  points
 raised  by  the  opposition;  I  shall  con-
 fine  myself  to  only  one  point,

 A  provision  has  now  been  intro-
 duced  that  election  petitions  will  be
 trieq  by  the  High  Court.  In  my  opi-
 nion  it  is  an  impractical  suggestion.
 It  is  the  wearer  who  knows  where  the
 shoe  pinches,  I  have  fought  election
 petition,  and  I  know  the  difficulties
 ‘that  one  has  to  face  while  fighting  an
 election  petition,

 A  person  becomes  a  High  Court
 Judge  after  long  experience,  after
 having  passed  several  stages,  from
 the  civil  court  to  the  sessions  court
 and  then  to  the  High  Court.  He  does
 not  want  to  come  at  the  lower  level
 after  reaching  the  High  Court  stage:

 What  will  happen  if  the  election
 petition  is  to  be  tried  by  the  High
 Court?  There  will  be  taking  of  evi-
 dence  which  means  a lot  of  time  and
 a  lot  of  botheration  for  the  High
 Court  Judge.  I  think  no  High  Court
 Judge  would  like  this  thing.  More-
 over,  it  is  going  to  take  more  time
 also.  I  think  the  Law  Minister  has
 brought  this  amendment  with  a  view
 to  curtail  litigation,  but  I  think  that
 purpose  is  not  going  to  be  served,
 because  the  Select  Committee  has
 recommended  that  after  the  High
 Court  decides,  there  can  be  an  appeal
 to  the  Supreme  Court  also.  Previo-
 usly,  a  poor  person  could  fight  an
 election  petition  in  the  lower  court
 with  a  very  small  pleader,  but  now
 he  has  to  engage  a  lawyer  of  pro-
 minence  in  the  High  Court  in  order
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 to  win  his  case,  and  that  will  involve
 more  money,  After  that  if  he  has
 to  appeal  to  the  Supreme  Court,  he
 has  to  spend  further  more  money
 in  order  to  defend  himself,  For  all
 these  reasons  in  my  view  this  pro-
 posal  is  impracticable,  and  I  hope  the
 Law  Minister  will  consider  that.  Time
 will  not  besaved  ang  litigation  will
 also  not  be  curtailed,  and  it  will  not
 be  an  easy  task  for  a  person  to  fight
 an  election  petition.  Further,  there
 are  some  States  where  there  is  only
 one  High  Court  Judge  for  this  pur-
 pose  and  if  there  are  several  election
 petitions  before  the  High  Court  Judge
 for  consideration,  because  he  has  to
 look  after  other  cases  also  pending
 before  him,  how  much  time  will  he
 be  able  to  devote  to  the  elections
 petitions?  You  cannot  force  a  High
 Court  Judge  to  give  his  judgment
 within  such  and  such  a  time  limit.
 Therefore,  due  to  all  these  reasons,
 as  a  lay  man  I  do  not  think  this
 proposal  is  a  sound  one,  and  I  think
 the  Law  Minister  should  consider
 whether  to  press  this  amendment  or
 not  in  this  House,
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 Mr.  Daji  and  also  Mr.  Chatterjee
 remarkeg  that  fighting  of  elections  is
 becoming  more  expensive,  and  it  will
 not  be  possible  for  a  poor  person.
 It  is  not  the  sermon  which  has  any
 effect  on  the  people  but  it  is  the
 practice.  Gandhiji  was  the  leader  of
 the  whole  country  because  he  prac-
 tised,  he  showed  the  country  that  he
 could  remain  with  a  small  angucha
 and  loin  cloth.  But  we  use  warm
 clothes  and  talk  so  much  to  the  poor
 people,  this  will  not  serve  any  pur-
 pose.  May  I  ask  if  there  is  any  mem-
 ber  of  the  opposition  who  has  _  not
 engaged  cars  or  jeeps,  and  wherever
 they  did  so,  did  they  engage  it  from
 their  own  pocket?  If  that  is  true,  they
 are  rich  enough,

 Shri  Umanath  (Pudukkottai):  Col-
 lections  from  the  ordinary  people;  2
 collect  from  the  workers.

 Shri  K.  N.  Pande:  That  is  correct
 you  must  be  collecting  frorh  some-
 body  else  also.
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 Shri  Umauath:  No,  I  collect  from
 the  workers  and  peasants.

 Shri  K.  N,  Pande:  There  are  no
 accounts,  we  have  not  seen  the
 balance-shee.  of  anybody. a

 Shri  Umanath:  I  am  prepared  to
 show  the  balance-sheet  of  my  ac-
 count,

 Shri  K.  N.  Pande:  We  are
 also  collecting  funds  from  workers
 and  peasants;  it  is  not  the
 monopoly  of  some  people  alone.
 It  is  the  right  of  everybody  fight
 elections.  There  is  none  here  except
 @  few  who  is  rich  enough  to  fiight
 elections  from  his  own  pockets;  he
 has  to  collect  money  from  other  peo-
 ple  also  from  some  big  people  also.
 But  have  we  on  that  account  mort-
 gaged  our  conscience?  Are  we  going
 to  sell  ourselves?  That  is  not  true.
 Let  the  day  come  when  the  voters
 are  educated  enough  that  they  do  not
 require  any  propaganda  and  we  are
 not  required  to  go  to  the  remotest  cor-
 ner  for  convassing  votes  and  people
 will  vote  for  fit  candidates.  Bill  that
 date  comes,  you  should  have  patience
 30  many  things  go  on  in  the  House  and
 they  do  not  require  a  reply  at  every
 stage.  A  reference  was  made  to  this
 point  and  I  thought  that  I  should
 reply  to  this  point.  My  main  point  is
 about  the  election  petition  to  the
 High  Court  and  I  hope  the  Law
 Ministe>  will  consider  it.

 shri  Umanath:  Mr,  Deputy-Speaker
 this  Bill  as  it  has  emerged  from  the
 Select  Committee  ig  conclusive  proof
 that  the  Congress  Party  is  against
 further  democratisation  of  tire  ele-
 ction  procedures.  The  more  they  are
 isolated  from  the  people  and  the
 vaster  and  vaster  the  section  of  peo-
 ple  joining  the  struggle  for  h’gher
 standard  of  living  the  more  is  their
 fear  of  losing  the  coming  elections.

 Shri  M_  L.  Dwivedi:  They  do  not
 fear.  You  are  quite  wrong.

 Shri  Umanath:  I  shall  give  exa-
 _M™ples  In  we  original  Act  the  use

 of  conyeyance  by  candidates  or  their
 agents  for  carrying  the  voters  during
 the  polling  day  hag  been  prohibited.
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 It  has  been  declared  to  be  a  corrupt
 practice.  The  implemention  of  this
 provision  was  examined  by  the  Elec-
 tion  Commission  and  it  came  to  the
 conclusion  that  this  provision  was
 not  sufficient.  Notwithstanding  the
 penalties  involved  in  the  violation
 of  this  law,  this  practice  was  resort-
 ed  to  on  a  large  scale  throughout  the
 country  during  the  elections.  Now,
 they  have  made  three  recommenda-
 tions  to  make  this  provision  effective.
 Firstly,  they  say  the  fine  for  violatoin
 of  this  rule  should  be  raised  to  Rs.
 1,000  from  Rs.  250.  Secondly,  the
 breach  of  that  provision  should  be
 made  cognizable,  and  thirdly,  on  the
 polling  day  conveyances  other  than
 the  routés  buses  and  those  used  by
 the  candidates  and  their  agents  must
 be  prohibited.  All  these  were  like  a
 package  deal  to  prevent  this  corrupt
 practice.  The  Government  ,says  that
 this  Bill  is  to  implement  the  recom-
 mendations  of  the  Election  Commis-
 sion  and  gave  them  a  legal  basis  but
 even  before  referring  the  Bill  to  the
 Joint  Committee  they  dropped  the
 third  recommendation  about  the  pro-
 hibition  of  plying  of  vehicles  on  the
 polling  day.  Then,  what  happened
 in  the  Select  Committee?  The  origi-
 nal  Bill  itself  is  watered  down,  as  I
 explained,  The  second  proposal  is
 watered  down  in  the  Joint  Commit-
 tee.  The  committee  says:

 “Clause  57—The  committee  feel
 that  an  offence  under  section  33  of
 the  95!—Act  for  illegal  hiring  or
 procuring  of  conveyances  at  elec-
 tions  should  not  be  made  a  cogniza-
 ble  offence  as  it  might  result  in  un-
 necessary  harassment  of  candidates.”

 What  is  the  use  of  hon.  Members  op-
 posite  getting  angry  when  I  make  a
 truthful  statement?  Government  it-
 self  cuts  down  one  important  recom-
 mendation  and  accepts  two  recommen
 dations,  When  it.  goes  to  the  Joint
 Committee,  the  Congress  Party  there
 turns  down  the  second  suggestion.
 Ultimately,  the  only  one  of  the.  three
 recommendations  now  implemented is  the  rasing  of  the  fine  from  Rs.  250
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 to  1000  Is  this  not  watering  down?
 If  there  is  provision  like  that,  and  ir-
 respective  of  party  affiliations,  if  a
 conveyance  is  used  for  carrying  vote-
 Ts,  and  if  we  point  this  out  and  bring
 it  to  the  notice  of  the  police  officer,
 he  says:  it  is  a  non-cognisable  offence
 I  cannot  come  into  the  picture.  We
 all  konw  that  this  practice  is  indulg- ed  in  and  that  is  why  the  Election
 Commission  made  this  recommenda-
 tion.  If  the  Congress  Party  in  the
 Joint  Committee  turns  down  this  sug-
 gestion,  what  does  it  mean?  That
 means  that  in  the  coming  elections
 also,  we  cannot  seek  the  intervention
 of  the  police  officer  if  this  corrupt
 practice  goes  on.

 Shri  Shree  Narayan  Das  (Dharbhan-
 ga):  Is  there  any  note  of  dissent  by
 any  Member  of  the  Select  Committee
 to  this  effect?  Any  Member  from  any
 other  Party?

 Shri  Umanath:  But  you  do  not  care
 for  minutes  of  dissent.  If  you  were
 reasonable,  jf  you  had  genorisity  and
 nobility  enough,  if  you  had  the  in-
 terest  of  the  people  at  heart,  if  there
 was  some  hope  among  the  Members
 of  the  other  Party  that  you  would
 give  reasonable  attention  to  the
 minutes  of  dissent,  they  would  have
 given.  But  it  is  not  so.  That  recom-
 mendation  of  the  Election  Commis-
 sion  is  turned  down  on  the  ground
 that  it  will  result  in  harassment  to
 the  candidates.  In  fact  itis  the  Op-
 position  parties  who  are  out  of  power
 who  are  more  likely  to  be  under
 harassment  at  the  official  hands  and
 not  the  Congress  Party  is  in  power.
 But  even  we  say,  that  it  will  not  be
 an  harassment  to  us,  to  the  candidates
 belonging  to  our  parties.  You  are  in
 a  more  advantageous  position  because
 you  have  power.  But  why  do  you
 object?  There  is  a  secret  for  this.
 The  real  secret  is  that  there  is  no
 question  of  harassment  at  all.  If  this
 provision  is  adopted,  there  will  be
 some  restriction  on  the  Congress
 Party  using  those  corrupt  practices.
 That  is  the  secret  behind  their  oppo-
 sition.  They  ate  not,  therefore,  pre-
 freq  to  counteriance  even  this  small
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 ‘of  the  Election  Commission  are  just converted  into  a  farce.  Still,  they
 say  that  it  is  intended  for  the  imple-
 mentation  of  those  recommendatians?
 When  I  say  that  the  ruling  party
 makes  yse  of  the  Goverment  machi-
 ne-y  for  elections,  my  friends  take

 objection.  Shri  S.  K.  Patil  was  so
 vehement  and  asked  why  the  ruling
 party  should  resign  before  the  elec-
 tions,  This  demand  is  there  pre-
 cisely  because  the  Congress  Party
 being  the  ruling  party  is  using  gov-
 ernmental  power  to  advance  its  party
 candidates.  It  is  becausq  of  that
 that  this  demand  has  come.  I  can
 give  you  instances  during  the  previ-
 Oug  elections  when  the  governmental
 power  was  used;  I  can  give  you  the
 latest  instance  also.  Now,  what  has
 happened?  The  extent  of  the  isola-
 tion  of  the  Congress  party  from  the
 masses  js  such  that  they  have  started
 using  the  machinery  of  the  govern-
 mental  power  even  to  this.  I  will
 give  you  a  latest  example  from  my
 own  constituency,  Pudukkottai,  from
 where  I  come.  Mr.  Kamaraj,  as  the
 AICC  President,  visited  Ponnamara-
 vathy  in  Pudukkottai  division  on  ‘the
 lst  and  2nd  October.  I  assert  this  and
 I  shall  place  the  full  facts,  and  I  am-
 prepared  to  accept  the  challenge
 from  any  hon.  Member  on  that  side.
 In  Ponnamaravathy,  in  that  town,  the
 Panchayat  Union  Commissioner  was
 given  the  charge  of  constructing  the
 dais  and  decorating  the  dais  for  the
 Kamaraj  reception.  It  was  a  Congress
 party  reception.  I  am  making  and
 asserting  this  statement  here.  So
 many  people  saw  it  in  open  daylight.
 The  commissioner  of  the  Panchayat
 Union  commandeered  the  services  of
 the  clerks  to  do  the  construction  work.
 The  truck  of  the  Panchayat  Union  was
 used  to  carry  materials  for  the  cons-
 truction  work  and  for  the  erection  of
 the  flag-poles  for  the  purpose  of  the
 Congress  party—the  steel  tubes  were
 being  used  as  poles—and  all  this  work
 was  done  in  Broad  day  light.

 Shri  M.  L.  Dwivedi:  Was  it  in  con-
 nection  with  the  election?
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 Shri  Umanath:  It  was  for  the  elec-
 tion  fund  collection.  The  hand-bill
 was  the  Congress  hand-bill.  Then,  at
 Annavasal,  do  you  know  what  hap-
 pened?  Do  you  know  what  hapened?
 When  Mr.  Kamaraj  visited  that  place?

 ‘The  Annavassal  Union  commiss  oner
 was  given  charge  of  const-ucting  the

 _dais,  and  he  commandeered  the
 Services  of  the  elementary  school
 doing  the  job,  and  the  elementary
 teachers  were  given  the  Con-
 gress  election  fund  ticket  books  by
 Panchayat  Union  commissioner,  who
 was  asking  them  to  sell  the  tickets.
 You  may  ask  one  question:  “What
 about  the  schools?  If  they  were  so
 busy  with  these  things,  were  the
 schools  going  on?”  I  will  give  you  the
 list  of  villages:  Vettukkadu,  Irumbali,
 Pudur,  Anaippatti  and  Tirunallur—
 in  these  five  v:llages  the  schoo's  were
 closed  down  and  the  registers  were
 brought  to  the  headquarters  of  the
 Union  where  the  reception  to  Mr.
 Kamaraj  wa3  given.  They  brought
 these  registers  to  the  headquarters,
 from  the  schools,  and  they  were  keep-
 ing  the  registers  at  the  headquarters,
 and  they  kept  the  register  books  there
 and  they  did  all  these  things,

 I  will  give  you  another  horrible
 instance.  They  were  using  the  gene-
 rater,  fo-  the  Congress  party’s  Kama-
 raj  reception,  for  the  e’ectric  lights
 and  other  things.  The  current  failed,
 and  do  you  know  what  happened?  The
 Congress  party  commandeered  the
 services  of  the  Assistant  Enginee>  and
 the  Divisional  Engineer  of  the  Elec-
 tricity  Board,  who  were  staying  eight
 miles  away.  They  were  brought
 there  and  they  directed  the  supervisor
 to  get  up  the  post  and  take  cu-:rent
 directly  from  the  main  and  give  the
 connection  immediately.  For  this  pur-
 pose,  two  engincers  were  stationed
 there.  No  meter  was  used  and  one
 does  not  know  how  much  current  was
 consumed.  I  will  sty  that  it  was
 literally  areas  of  stealing  current,
 public  current,  by  the  Congress  party.
 Do  you  justify  these  methods?  I  am
 asserting  this  statement.  If  there  is
 any  hon.  Member  who  wishes  to
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 challenge  my  statement,  I  am  pre- pared  to  prove  that:  Let  them  come
 forward  to  deny  it.  (Interruption).
 I  have  all  sympathy  for  the  Congress
 party,  because  they  have  no  cadres
 even  to  build  a  dais  for  the  Kamaraj
 Teception  when  he  goes  to  Pudukko-
 ttai.  Is  it  fair  for  you  to  use  the  Gov-
 ernment  officers,  paid  by  the  Govern-
 ment,  just  to  do  away  with  your
 weaknesses  which  are  political  and
 organisational?  That  is  unfair.

 Then,  the  Chief  Minister  of  Mad-
 ras  State—

 Shri  A.  S.  Saigal  (Janjgir):  Sir  on
 a  point  of  order.  My  hon.  friend  is
 using  the  name  of  Mr.  Kamaraj  when
 Mr.  Kamazaj  is  not  here.  It  is  not
 correct  to  mention  hig  mame  and
 quote  his  name.  If  he  has  got  any  al-
 legations  against  him,  he  can  write
 to  him,  but  when  he  is  not  here  to
 put  forwrd  or  defend  his  case,  the
 hon.  Member  cannot  raise  the  point
 here.  He  should  not  say  anything
 about  him.

 Shri  Umanath:  This  is  a  question
 of  a  political  party  using  govern-
 mental  power.  That  is  the  only  point.

 Mr,  Deputy-Speaker:  He  has  not
 made  any  allegation  against  Mr.
 Kamaraj.  What  he  is  saying  is  that
 the  Panchayat  Union  officials  are  being
 utilised.

 Shri  Umanath:  I  will  give  you  an-
 other  instance.

 That  is Mr,  Deputy-Speaker:
 the enough.  You  are  bringing  in

 names  of  persons  in  the  House.

 Shri  Umanath:  The  subject  under
 discussion  is  such—

 Mr.  Deputy-Speaker:  Please  come
 to  your  next  point.

 Shri  Umanath:  When  may  leader,
 Shri  A.  K.  Gopalan  was  under  deten-
 tion,  Shri  V.  C.  Shukla  named  him  in
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 his  absence  and  charged  him  as
 having  done  all  sorts  of  dirty  things
 and  it  was  allowed  by  the  Speaker..
 (Interruption).  One  must  be  equal.
 You  must  be  equal  to  both  the  parties.

 Mr,  Deputy-Speaker:  Order,  order.
 Please  come  to  the  next  point.

 Shri  A.  S.  Gaigal:  Shri  Shukla  is
 present  in  the  House.

 Shri  Umanath:  Shri  Gopalan  was
 not  here.  It  was  made  when  he  was
 under  detention.  The  hon.  Member
 has  no  right  to  say  like  that.  (In-

 iterruption).  Do  not  be  afraid  to  get
 exposed.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Umanath:  There  was  an  official
 function  at  Perungalur,  where  a  high
 school  was  opened.  It  wags  an  official
 function.  The  collector  of  the  district
 was  present.  The  Chief  Minister  was
 resent,  because  it  was  an  official
 function.  At  the  time  of  the  official
 function,  a  prospective  candidate  from
 that  constituency,  in  anothe-  function
 there  in  the  presence  of  the  Chief
 Minister  and  the  Collector,  ‘was
 honoured;  to  say  jt  in  Tamil,  he  was
 honourcd  with  Ponnadai  Porthuthal.
 (Interruption).  There  is  no  use  get-
 ting  angry.  If  the  Congress  party
 wants  to  stick  to  position  and  power,
 official  powers  should  not  be  used  for
 “party  purposes.  Let  them  clean  their
 stables  first.

 hon. Mr.  Deputy-Speaker:  The
 Member's  time  is  up.

 Shri  Umanath:
 Then  there  is  the  question  of  com-
 pany  donation,  and  the  question  of
 election  expenses.  The  biggest  re-
 sistace  on  the  part  of  the  Congress
 party  is  to  ban  the  company  donations
 to  the  various  political  parties.  They
 say  that  they  have  brougt  legislation
 in  960  that  it  should  be  limited  to
 Rs.  25.000.  Does  it  do  away  with  the
 harm  about  which  so  much  of  discus-
 gion  had  been  taking  place  here?  I

 I  will  finish  soon.
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 would  request  you  to  hear  the  obser-
 vation  made  by  the  Santhanam  Com-
 mitte  on  this  question.  The  Santha-
 nam  Committe  on  Prevention  of  Cor-
 ruption  had  recommended  that:

 “....in  Indian  conditions,  com-
 panies  should  not  be  allowed  to
 participate  in  politics  through  their
 donations.  It  is  trrue  that  this  mat-
 ter  was  debated  at  length  during
 the  discussion  on  the  Companies
 (Amendment)  Act  of  960  and  it

 was  decided  to  permit  such  donations
 subject  to  restrictions  of  amount
 and  condition  of  publication.  We
 do  not  think  that  this  is  sufficient
 and  feel  that  nothing  but  a  total
 ban  on  all  donations  by  incorporat-
 ed  bodies  to  political  parties  and
 purposes  will  clear  the  atmos-
 phere.”

 That  is  the  recommendation  of  the
 Santhanam  Committee,  but  the  Con-
 gress  party  still  refuses  to  accept
 this.

 Mr,  Deputy-Speaker:
 Member’s  time  is  up.

 The  hon.

 Shri  Umanath:  I  will  conclude  now.
 I  am  now  quoting  from  Commerce  of
 the  l5th  October,  1968;  it  is  a  big
 business  paper  from  Delhi.  Their  spe-
 cial  corespondent  writes  in  this  big
 business  paper  thus:

 “Thus,  looked  at  from  many  points
 view—loss  of  revenue  to  the  State,
 need  to  conserve  resources  for
 development,  reducing  election  ex~-
 penditure,  protecting  the  interests
 of  sma'l  companies  and  _  reducing
 sources  of  corruption  and  wielding
 of  political  influence—there  secms
 to  be  a  prima  facie  case  to  consi-
 der  a  ban  on  political  contribu-
 tions  by  companies.”

 He  is  a  coz:respondent  of  a  big  busi-
 ness,  paper,  and  even  he  writes  that
 there  is  a  prima  facie  case.  As  far  as
 the  Congress  party  is  concerned,  they
 are  not  prepared  to  acept  this  per-
 haps  because  as  Mr.  Charat  Ram

 Commerce says  in  another  issue  of
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 dated  22nd  October,  966—he  says  how big  business  is  being  run—

 “Innumerable  businessman  Tapid- ly  moving  up  the  financial  ladder have  unequivocally  stated  in  pri- vate  conversation:  “It  is  impossible to  coduct  business  in  India  today without  breaking  the  law”!
 That  is  an  admission  by  a  big  busi-
 nessman;  without  breaking  the  law, business  cannot  be  conducted.  They are  conducting  their  business  success-
 fully.  What  does  it  mean?  They are  daily  breaking  the  law  and  con-
 ducting  the  business  6f  the  companies. The  donations  are  not  being  opposed
 by  the  Cogress  Party,  because  they have  to  reward  the  big  businessmen
 for  the  violation  of  the  law  so  that
 they  may  make  pofits.  This  unlawful
 Practice  and  these  corrupt  practices should  be  stopped.  As  long  as  these
 P-actices  are  there  the  Congress  party has  no  business  to  claim  that  it  stands
 for  a  democratic  election.

 Shrimati  Yashoda  Reddy  (Kur-
 nool):  Mr.  Deputy-Speaker,  Sir  J  can
 not  speak  with  that  mumch  eloquence, as  Shri  Umanath.  In  many  things  I  do
 agree  with  him,  but  some  of  the
 things  which  he  has  said,  I  would  like
 to  answer.  The  first  thing  is  about
 the  vehicles.  You  Sir,  were  the  Chair-
 man  of  that  Committee,  and  his  own
 party  Members  including  his  leader,
 Shri  Goplan,  were  there.  There  were
 so  Many  other  Opposition  Members
 also  when  the  matter  was  discussed.
 Shri  Dajj  was  also  there.  Not  one
 Member  said,  “Please  do  not  make
 it  a  non-cognizable  offence”.  (Inter-
 ruption).

 Shri  Umanath:  He  has  given  an
 amendment.

 Shrimati  Yashoda  Reddy:  We  also
 have  brovight  several  amendments.
 But  we  sit  there  not  as  Congress  party
 ‘members;  we  ‘sit  there  as  representa-
 tives  of  this  House,  ‘anid  fot  by  the
 House,  and  not  by  the  dictates  of  the
 arty.  In  spite  of  soe  Of  the  things
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 which  our  Ministe-  suggested,  we  did not  accept  them.  Were  we  being  dic- tated  to  by  the  party?  Certainly  not. On  many  of  the  amendments  moved
 by  the  Opposition  and  not  accepted  by the  Minister,  we  made  the  Minister agree.  But  even  Mr.  Goplan  and  Mr.
 Daji  felt  that  it  would  be  inconveni- ent  if  we  make  it  cognizable.  So,  it is  very  unfair  on  the  part  of  Mr. Umanth  to  say  like  this.  (Interdup- tions).

 Coming  to  election  expenses,  every- one  of  us  is  agreed  that  election  ex-
 penses  are  beyond  the  capacity  of
 many  people.  There  are  some  who  are
 fortunately  rich.  There  are  some
 fortunate  people  like  Mr.  Umanath
 who  can  get  collections  from  workers.
 But  some  people  like  me  are  neither
 rich  nor  can  they  get  donations  from
 the  people.  I  have  to  borrow.  That  is
 neither  here  nor  there.  Everybody  col-
 lects  monéy.  I  am  not  against  the  sug-
 gestion  that  public  companies  should
 not  give  donations  to  political  parties.
 But  every  time  a  movemet  is  organi-
 sed  by  the  opposition  parties,  in  one
 day  they  spend  Rs.  l  crore,  and  for
 what  purpose?  To  break  and  destroy
 property  and  kill  people.  Where  do
 they  get  the  money  from?  They  send
 a  communist  delegation  of  2  lakhs  of
 people  and  spend  Rs.  2  crores.  Where
 do  they  get  the  money  from?  At  least
 we  get  money  from  Indian  people.  We
 do  not  get  it  from  outside  to  be  dicta-
 ted  and  made  slaves  of  outside  peo~
 ple,  whether  east  or  west.  (Interrup-
 tions).

 श्री  मधु  लिसवे  :  आय  को  बिड़ला  से
 मिलता  हूँ

 श्री  म०  ला०  द्विवेदी  :  बिंडला  से  प्राप
 को  भी  मिलता  हैं।

 झी  मधु  लिमये  :  हमें  कहां  मिलता  है।

 Shrimali  Yashods  Reddy  ire  it
 we  ‘atcept  money  from  Birlas,  they
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 are  Indians  first  and  last.  I  did  not
 interrupt  the  oppostion  members  when
 they  spoke.  Let  them  not  interrupt
 Me  also.  If  they  had  confined  them-
 selves  to  the  amendments  sought  to
 be  made,  I  would  not  have  got  up
 here  to  speak.  But  they  have  brought
 in  so  many  irrelevant  things  about
 Mr.  Kamaraj  and  so  on.  With  due
 respect  to  Mr.  Umanath,  I  would  not
 like  to  say  anything  about  that.  I
 would  remind  him  that  even  when  the
 communist  party  was  in  power  in
 Kerala,  the  communist  party  mem-
 bers  had  utilised  Government  machi-
 nery  for  party  purposes.  If  at  all  there
 ig  any  party  boss  in  India  who  is
 simple,  who  is  honored  for  his  inte-
 grity  and  character  and  simple  living
 that  is  Mr.  Kamaraj,  Perhaps  he  was
 innocent  of  it.  If  it  had  been  done,  it
 would  have  been  done  by  the  people
 who  wanted  to  please  him.  May  be
 they  are  wrong.  But  let  us  not
 bring  in  personalities  who  are  not
 here  to  defend  themselves.

 Mr.  Daji  said  that  anti-social  ele-
 ments  like  adulterators  and  _  black-
 marketeers  get  away  with  a  small
 punishment  or  even  only  with  fine
 and  they  are  not  disqualified  where-
 as  people  arrested  on  political  grounds
 are  sentenced  to  long  years  of  impri-
 sonment  and  are  disqualified  from
 standing  for  elections.  They  want
 that  even  if  a  man  has  committed  trea-
 on  and  is  arrested,  the  moment  he  is
 released  he  must  be  given  permission
 to  stand  for  election  and  _  there
 should  be  no  disqualification  attached
 to  him.  Mr.  Umanath  in  his  eloquence
 said  that  the  Congress  Party  ig  fright-
 ened  and  that  is  why  they  do  not
 want  to  do  this  or  that.  Let  me  re-
 mind  him  that  it  is  this  Congress
 Party  which  has  passed  this  law  giving
 this  status  to  the  Election  Commis-
 sion.  It  is  this  Parliament  where  the
 Congress  Party  has  got  a  majority
 which  has  created  the  Election  Com-
 mission  and  Election  Tribunals.  Mr.
 Umanath  must  agree  that  if  there  are
 some  bodies  which  commad  the  grea-
 test  respect  of  the  people  of  India  and
 even  outside,  it  is  our  Election  Com-
 mission.  Of  course,  there  was  one  in-
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 stance  Mr.  Dandekar’s  case—of  which
 ag  Panditji  said.  we  are  shamed,  It
 was  the  same  Election  Tribinual
 which  sent  back  Mr.  Dandeker  to  thia.
 House  because  it  did  not  have  any-
 thing  to  do  with  the  party  or  the
 Government.  So,  just  because  we  are
 in  power,  we  cannot  do  anything  we.
 want.  If  we  could  do  that,  we  would.
 not  be  here  in  power  for  the  last  5
 years  in  spite  of  the  fact  that  there
 ig  no  other  opposition  party  which  is
 capable  of  taking  up  the  responsibi-
 lity  of  running  the  Government.

 Mr.  Daji  said  that  Ministers  go  about
 using  all  the  ministerial  parapher-
 nalia.  In  my  own  costituecy  lest  time
 I  had  one  or  two  ministers  contesting
 with  me.  First  of  all,  they  did  not  use
 their  ministerial  paraphernalia.  Se-
 condly,  the  people  did  not  vote  for
 them,  but  instead  they  chose  to  vote
 for  a  mere  somebody  like  me  who
 just  appealed  to  them.  So,  people
 are  not  so  credulous,  they  are.  far
 more  intelligent.  They  have  approv-
 ed  ‘us  once,  twice  and  thrice;  I  am
 sure  they  will  approve  us  again.

 I  welcome  the  Government’s  ace
 ceptance  of  election  petitions  being
 decided  by  High  Courts.  I  do  not  agree
 with  my  hon.  friend  who  said  that
 election  petitions  should  not  go  to
 High  Court  I  think  psychologically
 it  will  give  greater  confidence  to  the
 people  if  election  petitions  go  to  High
 Courts.  I  am  also  glad  there  is  Pro-
 vision  for  appeal  to  the  Supreme
 Court  also.

 Mr.  Vyas  moved  an  amendment
 about  the  High  Court  going  to  differ-
 ent  places,  apart  from  its  main  seat.
 I  cannot  say  I  do  not  agree  with  it.
 India  ig  a  poor  country  and  all-people
 cannot  afford  to  go  to  the  seat  of  the
 High  Court.  But  many  persons  who
 stand  for  elections  do  have  money.
 Nobody  can  deny  that.  Either  they
 have  the  money  or  somebody  supplies
 them  with  money,  whether  it  is  the
 party  or  somebody  else.  May  be  they
 take  loans  also  sometimes.  I,  some-
 how  personally  do  not  approve  of  the
 suggestion  that  for  hearing  election
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 petitions,  the  High  Court  should  go
 from  place  to  pace.  I  oppose  that
 amendment.

 I  have  nothing  more  to  add.  I
 think  more  or  less  the  committee  has
 done  a  good  job  in  trying  to  do  away
 with  many  loopholes  which  were
 there.  I  am  sure  the  House  will
 approve  of  this  Bill.

 48.00  hrs,

 झी  मर  लिमये  :  उपाष्यक्ष  महोदय,
 हमारे  साभन  जो  विवेयक  है,  उस  का  सब  से
 महत्वपूर्ण  पहलू  यह  है  कि  चुनावों  को  किस  ("रह
 सस्ता  बनाया  अपये  श्र  इस  बाए  की  निष्पक्ष
 जांच  की  दाये  कि  राणनी(५'  दलों  श्रौर
 उम्मीदवारों  को रदा  कहां  से हिल है.
 इस  सम्बन्ध  में  मैं;  जो  संशोधन  <खे  हैं,  उन  में
 से  एक  यह  है  कि  चुनाव  के  दिन  सभी  विस्म
 के  याटायत  के  साधनों  पर  रोक  लगाई
 जाये  और  केवल  उम्मीदवार  प्रं,र  उस  के
 इलेक्शन  एजेन्ट  के  पास  एक  एक  मोटर-गाड़ी
 राइ्।

 इस  सम्बन्ध  में  मैं  श्राप  को  भ्रपना  निजी
 प्रनुभव  बर',()।  हूं  t  मुंगर  के  उप->्वाचिन  में
 मैं  ने  भ्रपती  झ्रांखों  से  देखा  कि  कांग्रेस  का
 उम्मीदवार  ट्रकों  पर  वोटरों  को  लाद  कर
 पोलिंग  स्टेशन  पर  ला  रहा  है।  में  ने  इस
 को  रोकने  की  कोशिश  की  अ्र/र  पं  लिंग
 धाफिसर  का  ध्यान  उस  रूतफ  खींचा,
 लेकिन  जब  मुझे  सफलट  नहीं  श्ली,  तो
 मैं  में  भ्रपने  स्वयंसेवकों  से  यह  निवेदन  विया
 कि  प्रगर  इन  ट्रकों  बा  ४लना  बन्द  नहीं  होता
 है,  तो  भ्राप  खेतो  में  पड़े  ढलों  का  ऊरूर  प्रयोग
 कीछणिए

 लौम०  ला०  दिवेदी  :  वाह!  मानर्नय
 सदस्य  बड़े  भ्याय  प्रिय  हैं  !

 NOVEMBER  9,  4966  of  the  People
 (Amdt.)  Bill  and  Con-
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 श्रो  सधु  लिमये  :  _  जान-बृझ्ष  कर  यह
 कह  रहा  हूं  u  उस  के  बाद  ट्रकों  का  चरूना
 बन्द  हुआ  ।  लेविन  यह  केवल  एक  पोलिंग
 स्टेशन  की  बात  हुई,  जहां  पर  मैं  ने  अपनी
 श्रांखों  से  यह  देखा,  लेकिन  बाकी  पोलिंग
 स्टेशन्ज  पर  क्‍या  हो  रहा  था  ?  कांग्रेस
 का  उम्मीदवार  सारे  ट्रकों  श्लौर  मोटर-गाड़ियों
 को  ले  कर  बोटरों  को  ढोने  का  काम  कर  रहा
 था।  मेरे  जैसे  गरीब  उम्मीदवार,  जो  कानून
 की  मर्यादा  में  रह  कर  काम  करना  चाहते  हैं,
 कहां  से  इस  के  लिए  पैसे  लायेंगे  ?  इसी  लिए
 मैंने  यह  संशोधन  रखा  है  कि  चुनाव  को  सस्ता
 बनाने  के  लिए  चुनाव  के  दिन  यातायात
 के  साधनों  पर  रोक  लगाई  जाये  |

 भ्राज  कार्ड  लिखने  के  काम  पर  राज-
 नीतिक  दल  ख्वाह-मख्वाह  पैसा  बर्बाद  करते
 हैं।  में  चाहता  हूं  कि  सरकार  स्वयं  यह  काम
 श्रपने  हाथ  में  ले  ग्रौर  यह  व्यवस्था  की  जाये
 कि  कोई  भी  राजनीतिक  दल  वोटरों  का
 नाम,  नम्बर  भर  पोलिंग  स्टेशन  का  नाम  या
 नमूने  के  तोर  पर  कोई  बैलट  पेपर  श्ादि
 परिचालित  न  करे।  सरकार  स्वयं  यह  काम
 करे  और  हर  एक  वोटर  के  पास  वह  कार्ड  जाये।
 इस  से  चुनाव  काफी  सस्ता  हो  सकता  है  7
 लेकिन  इस  सम्बन्ध  में  श्रावश्यकता  इस  बात
 की  है  कि  दृष्टिकोण  सही  हो  ।

 इलेक्शन  कमीशम  ने  भ्रपनी  रपट  में  कहा  है
 कि  पालियामेंट  के  उम्मीदवार  के  डिपाज़िट
 की  रकम  को  बढ़ा  कर  500  रुपये  कर  दिया.
 जाये  ।  इस  सम्बन्ध  में  उस  ने  इंगलेंड  का
 उदाहरण  देते  हुए  कहा  है  कि  वहां  पर  करीब
 करीब  2000  रुपये  का  डिपाज़िट  रखा  गया
 है  ।  मेरी  समझ  में  नहीं  आता  कि  इलेबशन
 कमीशन  की  खोपड़ी  ऐसे  क्‍यों  चलती  है  ।
 उस  को  पता  रहना  चाहिए  था  कि  इंगलंड  की
 तुलना  हिन्दुस्तान  की  स्थिति  बया  है।  सरकार
 की  स्टैटिस्टिकल  बुक  के  प्नुसार  i963  #%
 हिन्दुस्तान  में  फी-भादमी  वाषिक  झामदनी
 केवल  78  डालर  है,  जब  कि  इंगलंड  में  260
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 हालर  है।  इस  लिए  इलंक्शन  कमीशन  को
 ऐसा  सुझाव  देना  च.हिए,  जो  हमारी  स्थिति
 को  मदहे-नज़र  रखते  हुए  दिया  गया  हो,  उस  के
 अनुकूल,  भ्रौर  प्रनुरूप  हो  1  लेकिन  पता  नहीं,
 फयों  ऐसे  सब  प्रधिका  रियों  का  दिम्गग  प्रंग्रेजी
 हो  गया  है  भ्रौर  वे  हिन्दुस्तान  की  सही  स्थिति
 फो  समझ  नहीं  न हे  हैं  ।

 चन्दे  के  बारे  में  विभिन्न  दलों  में  भ्रारोप-
 ध्रत्यारोप  किये  जाते  हैं  ।  जहां  तक  कांग्रेस
 पार्ढी  का  सम्बन्ध  है,  उस  के  लिए  तो  सुबूत
 हैं।  कम्पनी  कानून  में  जो  छतदा  दिया  जाता
 है,  उस क ेबारे  में  झ्रांकड़े  यहां  पर  भ्रा  चुके  हैं  ।
 पिछले  तीन  चार  साल  में  जो  ३  सा  दिया  गया
 था,  उस  में  सब  से  ज्यादा  कांग्रेस  पार्टी  को
 मिला  है  |  यह  तो  कम्पनी  कानून  के  प्रन्दर,
 उस  के  चोजट्टे  के  भ्रन्दर  की  बा(  है  t  कम्पनी
 फानून  के  बाहर  कांग्रेस  पार्टी  को  कितने
 करोड़  रुपया  मिलता  है,  उस  को  कोई  भी
 हिसाब-किताब  जनता  को  नहीं  दिया  जाता
 है  t

 आ्राज  हमारे  देश  में  एक  तिकोन  कायम  हो
 गया  है,  जिस  को  भ्रष्टाचार  की  ग्राधारशिला
 कहता  हूं  ।  एक  श्रोर  नौकरशाही  है,  दूसरी
 शोर  भ्रष्ट  पूंजीशाही  है  श्रौर  तीसरी  प्रोर
 मंत्रीशाही  है  श्रौर  इस  तिकोन  ने  हमारे  देश  को
 एक-दम  खत्म  कर  दिया  है  t

 दो  दिन  पहले  मैंने  व्यापार  मंत्री,  व्यापार
 सचिव,  टेक्स्टाइल  कमिश्नर  भौर  इम्पोर्ट
 कंट्रोलर  के  कार्यालय  का  मामला  छेड़ा  था  ।
 यह  तिकोन  कैसे  चलता  है,  उस  के  सुबूत
 के  तौर  पर  मेरे  पास  मघुसूदन  गौवद्धं  नदास
 कम्पनी  का  एक  पत्र  है,  जिस  का  कुछ  हिस्सा
 में  पढ़ता  हूं  1  उस  पत्र  से  चुनाव-चन्दे  के  मामले
 पर  रौशनी  पड़ती  है।  जनवरी,  i966  की
 बात  है  कि  कस्टम के  द्वारा  स्टैपल  फाइबर,
 पालिस्टर  यान,  को  बरामद  किया  गया  था।
 उस  को  छुड़वाने  के  लिए  कया  क्या  साज़िशें  रची
 गई  थीं,  उस  का  सुबूत  इस  पश्च  से  मिलता  है।

 of  the  People  2218
 (Amdt.)  Bill  and  Con-

 stitution  (2lst)  Amdt.  Bil!

 चूंकि  ग्वच  में  मैं  ने  इस  सदन  में  हल्ला  किया
 था  श्रौर  बाद  में  पब्लिक  एक.उंट्स  कमेटी  ने
 इस  बारे  में उंच  की,  इस  लल्ए  यह  ्ाग्ला
 बागे  न्हीं  बढ़ा  लेविन  ब्ग्य  ब्य  शरारतें
 भ्रोर  का  क्‍या  सःजिशें  हंती  हैं,  इस  का
 मैं  सुबू  /  पेश  करू  हूँ  7  इस  पत्र  में  कम्पनी
 वाले  एक  मिल  वाले  को  लिखते  हैं  :

 “Since  then  as  the  matter  has
 now  been  amicably  settied  with
 various  Government  Departments
 like  Textile  Commissioner,  Joint
 Chief  Controller  of  Imports,  Spe-
 cia]  Investigation  Branch  of  Police,
 Bank  of  Tokyo,  Customs  and
 other  Central  and  State  Autho-
 rities,  it  has  been  agreed  to
 release  the  frozen  goods  imported
 on  our  behalf  against  the  above
 mentioned  licence.”

 ag  सब  कुछ  ८य  हो  गया  था,  लेकिन  चूंकि
 मते  भंडा-फोड़  किया,  इस  लिए  मामला
 भभी  दक  सुलटाया  नहीं  गया  है  प्ौर  भ्रभी
 तक  भल  कस्टम  के  हाथ  में  है  1  लेकिन  मैं
 चेतावना  देना  चाहता  हुं  कि  जब  इस  लोक
 सभा  का  सत्र  खत्म  होगा,  तो  इस  के  बारे  में
 बदमाशी  की  जायेगी  7  मैं  भ्राप  को  एक  प्रौर
 सुबूत  देता  हूं  कि  उन्हें ने  मिल  वालों  को  प्राए-
 वासन  दिया  है  कि  प्रगर  भ्राप  के  खिलाफ  कोई
 नकली  केस  वगगरह  चल  पड़ा,  उस  में  आप  को”
 कोई  घाटा  हुआ,  जुर्माना  श्रादि  हुआ  तो  हम
 उस  का  मुआवज़ा  चुकाने  के  लिये  तयार  हैं  i
 वह  कहते  हैं  :

 “We  hereby  covenant  and  under-
 take  that  we  will  indemnify  you
 and  keep  you  indemnified  ‘from
 and  against  al  claims  and  demands
 which  may  be  made  against  your
 company,  its  successors  and  as=~
 signs  whether  by  way  of  principal,
 interest  charges,  costs  or  ofher-
 wise  howsoever  arising  out  of  the
 sale  of  the  above  staple  fibre  quota
 which  may  be  made  egainst  you
 by  Government  or  by  any  govern-
 menta]  authority  or  by  any  per-
 son,  firm  or  company  and  we
 undertake  to  pay  you  on  demand
 any  sum  or  sums  of  money  which
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 [श्री  मधु  लिमये]
 from  time  to  time  may  bé  paid
 or  requireq  to  be  paid  by  ‘your
 company  to  government  or  any
 such  authority  or  any  other  per-
 son,  firm  or  company  concerned
 in  the  sale  of  the  said  staple  fibre
 quota.”

 ज  सबेरे  मैं  ने  खबर  सुनी  थी  कि  व्यापार
 मंत्रीःको  धक्का  मारकर  चिकाला  जा  रहा  है,
 लेकिन  पग्रंभी  भ्रभी  खबर  मिली  है  कि  प्रधौनें
 मंत्री  ने  अपना  द्विम्ताय  - फ़िर  ,बदल  लिया  है.।
 क्या  ष्व्ल  पर्डा  हैः  कंहा  जाता  है-कि  अगर
 इत  'प्रटटाचारी  पंक्रियों  कौं  निकाला  जाग्रेगा.
 तो  .  किए  चुनाव  के  सम  कौत  हम  को:  पैसे
 देगा।  मैं  यह  जो  !  सुंबूते  के  साथ  कहे  रहो  हूं  ।
 मं  प्  हती  कोई,  वंहियात  बात  नहीं,  कहता

 हूं  1  मैं  हमेशा  सुवृतत  केसाथ  बोलता हूं  ।

 मैं  कापूत  मंत्री  से  यह  जानना  चाहता
 हुं  कि  ‘tharihra  दलों  को,  नौफरशाही  को
 और  (६7  पं  वियां  को  कहां  से  चन्दा  मिलता  है,
 कहीं  ते  ता  Pert  है,  क्या  इस  की  जांच
 करने  के  लिए  वह  कोई  निष्पक्ष  भ्रायोग
 बिठते  के  लिए  वर  हैं।  सरकार  की  ओर
 से फड़ा  दाने है.  किः  कुछ  दलों  को चीन से
 Tifa  ea,  कुछ  दली  को  र्स  से  मिलती
 है,  कुछ  दता  को  प्र/रोका  से  मिलता  है।  हम
 लला  हत  8  फि  जहां  तक  सत्तारूढ़  दल  को
 सम्त्र-्ध  हैं,  उप  को  प्रधरीका  से  भी  पैसा  मिलता
 होगा  आर  रूत  से  भी  मिलता  होगा,  लेकिन
 हु;  यह  विश्चि  !  झूय  से  जानते  हैं  कि  हिन्दुस्तान
 के  जो  [जरा  हैं  अर  जो,  भ्रष्ट  व्यापारी  हैं,
 वे  करोड़ों  हाप्रे  उत्त-को  चुतांब-कोष'  के  लिए

 भो  दे  है  हैं,  रा.  'क  कामों  के  लिए  भी  दे
 रहे, हैं;  अर  मंत्रियों  तथा,  नौंकरशाहों  की
 जे  74४)  फे  जित्ता  रहेहैं  क्या  कानून
 RTA:  were  fro  एक  निष्पक्ष
 ब्राकीत  बिडातें  &  लिए  जगार  2

 इपके  प्री  /रेक!  मैं  यह  भी:  जानतो
 चाट!  ईं  कि--यह  मेरी  दूसरी  मांग  हैं:

 स्वतेंज्ञता  के  बाद  जो  जो-बड़े:  नौक़रशाह्‌  इस
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 सरका र  में  रहे  हैं,  जितने  मंत्री  रहे  हैं,  पा  लियामेंट
 और  विधान  संभोग  के  जिंतनें  संदेस्य  रहे  हैं---
 मैं  विरोधी  दल  वालों  को  भी  इंस  में  शामिल
 करता  हूं--,  क्या  सरकार  उने  की  जायदाद
 के  बारे  में  जांच  करने  के  लिए  निष्पक्ष  आयोग
 बिठाने  के  लिए  तैयार  है  ।

 श्री  म०  ला०  द्विवेदी  :  रिप्रेज़ेन्टेशन  आफ
 दि  प्रीपल  (एमेंडमेंट)  बिल  से  इस-का  क्या
 सम्बन्ध  हैं.?

 श्री  सघु  लिमये  :  यहु तो  उसी  को  ले
 कर  है।  मैं  बता  रहा हुं  कि  इस  तिकोन  के
 कौरण  हमारे  देश  में  निष्पक्ष  चुनाव  नहीं  हो
 पां  रहे  हैं।  यह  डिकोरम  है.?

 श्री  म०  ला०  हिवेदी  :  मैं  पूछना  चाहता
 हूं  भ्रष्यक्ष  महोदय,  कि  पीपुल्स  रेप्रेज़ेन्टेशन
 बिल  से  इस  का  क्‍या  सम्बन्ध  हैं?

 श्री  मधु  लिसये  :  मेरा  समय  इस  प्रकार
 ले  रहे  हैं।  मुझको  ज्यादा  समय  लेना  पड़ेगा।
 भ्रध्यक्ष,  महोदय,  मैं  निवेदन  कर  रहा  था
 कि  यह  जो  तिकोण  है  भ्रष्टाचार  का  उसमें
 एक  श्रु  बला  हैं,  एक  कड़ी  हूँ  चुनाव

 Mr.  Deputy-Speaker:  We  are  not
 concerned’  ‘with  Brashtachar,  “"*

 श्री  सधु  लिसये  :  मैं  चुनाव  को  लेकर
 बोल.  रहा  हूं  ।  इसलिए  मैं.जानता  चाहूंगा  कि
 नौकरशाही---  (घंटी.  बजने.  पर)  बस,  खत्म
 हो  ग्रथा.?  और.केवल  मैं  भ्रष्टाचार  पर  बोलने
 लगा  इसलिए  खत्म  हो  गया  ?  शभ्रध्यक्ष  महोदय,
 इस  तरह  तो  नहीं  चलेगा  ।  .द्स  मिनट  मुझे
 और  <े  दीजिए  ।

 ‘Mr:  Deputy-Speaker:  He  should  not
 take  more  than  ten  to  fifteen‘minutes.

 श्री  मंधु  लिमये  :  मैं  भ्रध्यक्ष  महोदेयेँ,
 यह  कहँ  रहाँ  था  कि  जिस  तरह  राजनीतिक
 दलों  कौ  च॑न्दां  आता:  हैं  उस  की  निष्पक्ष
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 जांच  करनी  चाहिए  |  उसी  तरह  से  स्वतंत्रता
 के  बाद  मंत्रियों,  नौक  रशणाहों,  विधान  सभा  भर
 संसद  सदस्यों  की  जायदाद  की  जांच  होनी
 आहिए,  स्वतंत्रता  के  पहले  क्या  थी  और  भ्राज
 क्‍या  है,  उस  की  झांछ  की  जाए  और  उन  के
 रिश्तेंदा रों  की  भी  जांच  की  जाय  |  जो  हिसाब
 कितपब  नहीं  बत ते उसकी  जायदाद  को  बरामद
 किया  जाय  ।

 Mr.  Deputy-Speaker:  We  are  not
 eoncerned  with  that.

 श्री  मधु  लिमये  :  तो  प्र/्थक्ष  महोदय,
 चनाव  इस  तरह  से  करने  के  बारे  में  मेरा  यह
 सुझाव  था।  शव  में  दसरे  संशोधनों  की  ओर
 झ्यात  खींचता  ४ाहुंगा  ।  एक  तो  संगोधन  है  .

 उपाध्यक्ष  महोदय  :  संशोधन  बाद  में
 ले  लेंगे  |

 ञ्ी  मु  लिमये  :  पग्रच्छा,  अगर  झाप
 सिद्धान्त  पर  ही  बुलवाना  चाहते  हैं  तो  छोड़
 देता  हूं  संशोधनों  को  ।

 यहां  पर  हम  लोगों  की  झ्रोर  से  यह
 मांग  की  गई  है  कि  जो  राजा  लोग  हैं,  रजवाड़े
 लोग  हैं,  जिनको  १रकारी  खजाने  से  प्रिवी
 पसे  दिया  जाता  है,  उनके  बारे  में  हमास
 सुझाव  है  और  हमारे  स्वतंत्र  पार्टी  के  मित्र
 नाराज  न  हों  क्‍योंकि  मैं  उनको  बताना
 चाहता  हूं  कि  हमेशा  स्वतंत्र  पार्टी  की  बदनामी
 की  जाती  है  कि  वह  राजा  राजवाड़ों  की  पार्टी
 है  ।  लेकिन  मैं  बता  सकता  हूं  भौर  साबित
 कर  सकता  हूं  कि  कांग्रेस  में  जितने  राजे  और
 राजवाड़ें  हैं  उससे  तो  स्वतंत्र  पार्टी  में  कम  हैं  ।
 स्वतंत्र  पार्टी  को  पूंजीवादियों  का  जितना
 समर्थन  है,  उससे  कई  गुना  ज्यादा  समर्थन
 कांग्रेस  पार्टी  को  है।  बल्कि  आज  जो  मंत्रिमंडल
 में  परिवर्तन  किया  जा  रहा  है,  वह  भी  मैं
 'जानता  हूं  कि  घनश्याम  दास  बिरला  श्रौर
 कितने  बड़े  बड़े  आदमी  हैं  जिनको  खुश  करने
 949  (Ai)  LSD—9.
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 के  श्राधार  पर  किया  जा  रहा  है  ।  ग्राज
 इस  सरकार  को  चलाने  का  काम  कौन  कर
 रहा  है  ?  आज  इस  सरकार  को  चलाने  का
 काम  कांग्रेस  पार्टी  के  श्राम  कार्यकर्त्ता  नहीं
 कर  रहे  हैं  |  यह  जो  बड़े  बड़े  पूंजीपति  हैं
 बिरला  जैसे  वह  यह  काम  करते  हैं।  इसलिए
 मेरी  मांग  है  कि  जो  राजे  लोग  सरकार  से
 प्रिवी  पसं  लेते  हैं  उनको  चुनाव  के  लिए  खड़े
 होने  की  इजाज़त  नहीं  देनी  चाहिए।  लेकिन
 जिस  तरह  से  इंग्लैंड  में  कानून  बनता  है  कि
 जो  हाउस  आफ  लाड्ड  स  का  सदस्थ  कहता  है
 कि  मैं  “कामनर”  बनना  चाहता  हूं,  तो  वह
 इस्तीफा  दे  सकता  है,  उसी  तरह  हमारे
 यहां  भी  कोई  इन्तजाम  होना  चाहिए  कि
 जो  राजा  कहेंगा  कि  मैं  सरकार  से  कोई
 प्रिवी  पसं  प्राप्त  नहीं  करना  चाहता,  साधारण
 आदमी  की  तरह  चनाव  लड़ना  चाहता  हुं,
 तो  उसको  इस  बात  के  लिये  इजाज्ञत  देनी
 चाहिए  7

 ब  अन्त  में,  जहां  तक  कोई  कोर्ट
 बगरह  का  मामला  है,  हम  यह  चाहते  हैं  कि
 इस  तरह  के  सुझाव  को  हम  बिलकुल  साफ
 तौर  से  मानें  कि  हर  जिले  की  जो  राजधानी
 होती  है  वहां  पर  ग्रगर  जरूरत  पड़े  तो  यह  जो
 हाइ  कोर्ट  है  जिसके  सामने  चुनाव  प्रद्यलत  का
 काम  ग्रब  सुप्रदं  किया  जा'  रहा  है,  वह  जिले  क्री
 राजधानी  में  जाकर  इन  केसेज़  की  सुनवाई
 करने  का  काम  भी  करे  -

 साथ  साथ  प्रष्यक्ष  महोदय,  यह  जो
 राजनीतिक  दलों  को  चुनाव  चिह्न  दिया
 जाता  है  उभ्के  बारे  में  भी  मुझे  कुछ  निबेदन
 करना  है  ।  इधर  तीन  प्राम  चुनावों  में  हम  ने
 देखा  कि  एलेक्शन  कमीशन  का  जो  काम  चल
 रहा  है  उसमें  काफी  मनमानी  हो  रही  है  ।

 चुनाव  चिह्न  राजनीतिक  दलों  को  देने  के
 बारे  में  कोई  नियम  नहीं  है,  कोई  सिद्धास्त
 नहीं  है,  कोई  कामून  नहीं  है  ।  हम  लोगों  के
 खिलाफ  जब  कानून  हो  तो  कानून  का  आधार
 लिया  जाता  है।  जब  कानून  हमारे  हक  में
 जाता  है  तो  एलेकशन  कमीशन  विवेकपूर्ण
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 [att  weg  लिमये]
 झधिकारों,  डिस्क्रीशनरी  पावर्स  की  बात
 करता  है  भ्रोर  हर  हालत  में  हमारा  जो  दल  है
 जो  एक  तकड़ा  विरोधी  दल  है,  कांग्रेस  की
 गलत  नीतियों  का  विरोध  करता  है,  उस  दल
 को  दबाने  के  लिए  एलेक्शन  कमीशन  चुनाव
 चिह्न  वाली  बात  का  इस्तेमाल  करता  है  ।
 इसलिए  मेरा  सुझाव  है  कि  चुनाव  चिह्न  का
 मामला  हो,  रेडियो  पर  राजनीतिक  दलों  को
 समय  देने  का  मामला  हो,  इन  सारी  समस्याझ्रों
 को  सुलझाने  के  लिए  सरकार  एक  उच्च
 शिखरीय  सम्मेलन  बुलावे  श्रीर  लोकतांत्रिक
 सिद्धान्तों  के  श्राधार  पर  इन  सभी  सवालों  का
 फंसला  करे  ।

 अन्त  में  मैं  यह  कहना  चाहता  हुं  कि  भ्रगर
 चुनाव  को  श्राप  सस्ता  नहीं  बनायेंगे  तो
 तीन  आम  चुनावों  में  अभी  जितना  पैसा  खचं
 किया  गया  है,  उससे  ज्यादा  पैसा  दाम  वृद्धि  के
 कारण  इस  पर  खर्च  किया  जायंगा  v  मेरे
 चुनाव  क्षेत्र  में  पिछली  बार  ]  लाख  25  हजार
 रुपया  खर्च  किया  गया  और  कृष्ण  वललभ  सहाय
 मे  यह  कहा  है  कि  40  हजार  रुपया  उनको
 उस  उम्मीदवार से प्राप्त  हुआ  तभी  जाकर
 टिकट  दिया  गया  ।  यह  बात  उन्होंने  खुद
 स्वीकारी  है  भ्रोर  भ्रब  की  बार  भी  मुझे  पता
 चला  है  बर्ड  कम्पनी  का  जुर्माना  घटाने  की
 साजिश  की  जा  रहो  है  भ्ौर  रेवन्‍्यू  बोर्ड  के

 सरेय  रमन  को  आपने  ऐंडीशनल  कामसं  सेक्रेटरी
 बना  दिया  (व्यवधान)  यह
 जुर्माना  घटाया  जायगा

 Shri  K.  C.  Gharma:  They  are  valid
 allegations  without  any
 They  should  not  go  on  record.

 st  wy  fora  :  यह  इसी  से  संबंधित
 है  t  एक  करोड़  रुपया  जुर्माना  घटाया  जायगा
 श्रौर  उस  एक  करोड़  रुपये  का  बटवारा  कैसे
 होगा  ?  पचास  लाख  मिलेगा  भरूतुल्य  घोष  शौर
 बीजू  पटनायक  को,  30  लाख  मिलेगा  कृष्ण
 बल्‍लभ  सहाय  को  और  जो  मेरे  खिलाफ  चनाव
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 में  खड़ा  होने  वाला  है  वह  20  लाख  खर्
 करेगा  t  (वध्यवधास)  मुझे  इस
 बात  की  जानकारी  है  t  श्राप  देखेंगे,  यह  बातें
 सब  होने  वाली  हैं  ।  क्या  वजह  है  रेवेन्यू  बोर्ड  के
 चेयरमैन  को  ऐडीशनल  सेक्रेटरी,  कामर्स
 विभाग  का  बनाया  गया  (व्यवधान)
 यह  सारे  भ्रथ्टाचार  के  मामले  हैं  1  आप  मुझे
 मौका  दीजिये  ।  एक  एक  की  पोल  मैं  खोल
 दंगा  ।  यह  बैठे  हैं  माथर  साहब,  उनका
 लोकल  कभी  आयेगा.  आयेगा  या  नहीं
 आयेगा  (व्यवधान)  आप
 आने  नहीं  देंगे  ।  लोकपाल  आ  जायगा  तो
 एक-एक  बात  मैं  खोलकर  रखंगा  ।

 श्री  गोपीनाथ  दीक्षित  (इटावा)
 डिप्टी  स्पीकर  महोदय.  पहले  इस्के  कि.  मैं
 श्रौर  बातों  पर  निर्वेदन  करूं  श्री  मंध्‌  लिभये  ने
 जो  एक  सवाल  उठाया  है,  उस  पर  में  कुछ
 रोशनी  डाल  दं  ।  मधु  लिमये  ने  वहा  है  कि
 यह  जांच  करनी  चाहिए  कि  राजनीरिश्क  दलों
 के  पास  पैसा  कहां  से  ग्राता  है।  पिछले  मार्च
 में  जब  विवियन  बोस  कमीशन  की  रिपोर्ट  पर
 बहस  हुई  थी,  तो  डावटर  राम  मनोहर  लेहिया
 साहब,  फर्रुखाबाद  से  चुनाव  लड़  रहे  थे,
 उस  समय  श्री  उटिया  जो  जाने  माने  सदस्य
 संयुक्त  सोशलिस्ट  पार्टो  के  हैं,  उन्होंने  डा  लमिया
 जैन  की  एक  श्रर्जी इस  सदन  में  पेश  की  थी  1
 कुछ  बाकी  सदस्य  राम  सेदक  यादव  वर्गरह
 लोहिया  जी  के  चुनाव  में  उस  समय  जा  रहे
 थे  v  तो  तीन  चार  लाख  रुपया  लोहिया  जी
 के  चुनाव  पर  खचं  हुप्रा,  वह  कहां  से  झ्ाया  ?

 (व्यवधान  )  श्री  मधू  लिम्बि
 बड़े  ही  प्रात्मा  के  मानने  वाले  व्यवित  हैं,  कृपा
 करके  इस  बात  की  जांच  पड़ताल  करें  कि
 यह  दो-तीन  लाख  रुपया  कहां  से  झाया  ?
 (ब्यचघाल)

 श्री  मधु  लिमये  :  जांच  आयोग  कायम
 किया  जाय  t  सारी  बाते  साम्ने  भायें,  सभी
 दलों  की  पायें  .  (ध्यथधान)
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 Mr,  Deputy-Speaker:  Shri  Limaye
 should  please  sit  down.  MaKing  alle-
 gations  cannot  be  a  one-way  traffic.
 He  must  be  prepareg  to  hear  them
 when  they  are  made  by  others.  He
 cannot  make  allegations  ang  then  ex-
 pect  others  to  keep  quiet.

 श्री  मधु  लिमये  अध्यक्ष  महोदय,  मैंने
 तो  स्वयं  कहा  है  कि  सभी  दलों  के  मामले
 शाये  i  omar  उटिया  साहब  ने  कोई  ऐसा
 काम  किया  है  तो  वह  भी  आये  ।  किसी  भी
 चीज  से  घवड़ादा  नहीं  हूं  1

 +
 श्री  गोपीनाथ  दीक्षित  :  जब  श्राप  ककी

 बात  कही  जाय  तो  श्राप  को  दुख  लगता  है  भ्रीर
 आप  को  गाली  देने  का  श्रधिकार  है  t  कांग्रेस
 दल  पर,  रंगा  जी  पर,  बिरला  पर,  दुनिया  भर
 को  गाली  देने  का  फ्री  लाइसेंस  झ्राप  को  है
 श्रीर  श्रणर  हम  कोई  रेकर्ड  की  बाए  कहते  हैं
 जो  हमारे  लोक  सभा  के  रेकड्ड  में  लिखी  हुई  है
 तो  श्राप  को  आपत्ति  है  ?  में  निवेदन  करना
 आाहता  हूं  (व्यकधान )

 श्री  हुकम  चन्‍द  कछवाय  :  उस  श्रर्जी
 में  क्या  था  ?
 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Kachavaiyya  cannot  go  on talk-
 ing  like  this  when  he  is  not  identified.

 शी  शोपोनाथ  दोक्षित  :  श्रव  श्राप  माने
 लगाइये  कि  शभ्रर्जी  दी  चुनाव  के  पहले  तो
 बया  माजरा  था  t  वयों  वकालत  करने  को
 उनकी  तैयार  थे  ?  यह  श्राप  माने  लगाइये  ।

 जहां  दक  रिप्रेजेन्टेशन  भ्राफ  पीपुल्स  ऐक्ट
 का  ताल्लुक  है  मुझे  एक  बात  का  ज्वाइंट
 सेलेक्ट  कमेटी  से  दुख  है  श्रौर  वह  यह  कि
 इस  सदन  में  एक  बात  मैंने  पहले  उठायी  थी
 अपने  भाषण  में  प्रौर  वह  यह  थीं,  भ्राज  देश  को
 सबसे  बड़ी  जरूरत  उसी  चीज़  की  है  जिसकी
 तरफ  हमारी  माननीया  प्रधान  मंत्री  ने  हमारा
 ध्यान  ग्राकर्षित  किया  कि  इस  देश  में
 झूल-झ्राफ़-ला  हमें  कायम  करना  चाहिये  t
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 कोई प्रजातन्त्र  बगैर  रूल-प्राफ़-ला  के  नहीं
 चल  सकता  और  यह  सदन,  जो  कि  कानून  को
 बनाने  वाला  है,  ग्रगर  इस  सदन  में  कोई  बात
 कान्‌न  के  खिलाफ़  चलती  है,  तो  यह  हाउस
 एक  शीशा  है,  २7  है,  वे  बाते  भ्रखबारों  में
 छपती  हैं,  सारे  देश  में  प्रराजकदा  की  भावना
 फलती  है  ।  श्रगर  कोई  माननीय  सदस्य
 इस  सदन  में  ला-मेकर  होते  हुए,  कानून
 बनाने  वाले  होते  हुए,  कानृद  की  खिलाफ़वर्जी
 इस  सदन  में  करें,  तो  उनको  घोर  से  घोर  दण्ड
 दिया  जाना  चाहिये  ।  यह  सदन  कभी  ठीक
 नहीं  इल  सकता,  देश  में  रूल-श्राफ़-ला  नहीँ
 हो  सकत्ग,  जब  तक  इस  सदन  में  रूल-ग्राफ़-ला
 स्थापित  नहीं  होता  ।  इसलिये  इस  बात  की
 जरूरत  है  कि  अगर  कोई  जैसे  इसमें  श्राप  ने
 रखा  है  कि  जिसको  दो  साल  की  सजा  हो,
 वह  खड़ा  नहीं  हो  सकता,  चुनाव  में  करप्ट
 प्रकटस  करे,  वट  खड़ा  नहीं  हो  सकता  6  साल
 ठक,  लेकिन  हमारे  माननीय  सदस्य,  मैं
 उनका  नाम  क्या  लं,  बार-बार  कानून  को
 तोड़ें,  बारबार  चनौती  दें  दानून  की  धज्जी-
 धज्जी  उड़ाने  की,  जो  डिप्टी  स्पीकर  की
 अवहेलना  करें,  जिनको  स्पीकर  बार-बार  सदन
 से  निकालें,  उनको  कोई  सज़ा  न  हो,  उस
 आदमी  का  कोई  भ्रधिक)र  नहीं  होना  चाहिमे
 कि  वह  चुनाव  में  खड़ा  हो  सके  ।  इसलिये  मैं
 आप  से  निवेदन  करना  चाहता  हूं  कि  ला
 मिनिस्टर  इस  पर  विचार  करें  ।  यह  इस
 हाउस  की  ठजवीज  है,  इच्छा  है--हमारे
 अग्रपोजीशन  के  मेम्बर  साहब  नाराज़  न  हो
 लाय . . .

 श्रो  मधु  लिमये  ;|भ्रध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है।  जब  मैं  भ्रष्टाचार  की
 ्वर्चा  कर  रहा.  था,  ्तो  श्राप  ने  बहा  कि
 इसका  इस  बिल  से  वया  सग्बन्ध  है,  जब  कि
 उसका  सम्बन्ध  था  श्रौर  जब  कि  ये  सदन  के
 अन्दर  या  कायदे  कानून  चलते  हैं,  इसकी
 चर्चा  करते  हैं  तो  श्रापको  कोई  श्रापत्ति  नहीं  है,
 ऐसा  ब्यों  करने  दिया  जा  रहा  है  ?
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 Mr.  Deputy-Speaker:  You  have  said
 80  many  irrelevant  things.  I  tolerat-
 ed  them.  So,  you  must  now  take
 something  from  others.  It  cannot  be
 &  one-way  traffic.  Mr.  Dixit,  you  may
 please  confine  yourself  to  the  Biil.

 श्री  भघ्‌  लिशप  :  मैंदे  एक  भी  यत  ऐसी
 नहीं  वाही  जो  चुन.  व  से  सम्बन्धित  नहीं  थी  ।

 Shri  Alvares  (Panjim):  No  issue
 raised  by  a  Member  in  the  House  can
 attract  the  provisions  of  any  law;
 certainly  not  the  Representation  of
 the  People  Act.

 Shri  Harish  Chandra  Mathur  (Jal-
 ore):  He  is  saying  that  the  Mémbers
 should  be  disqualified.

 Shri  G.  N.  Dixit:  Among  the  dis-
 qualifications,  the  Law  Minister  should
 include  that  if  a  Member  continuously
 defies  the  Chair,  it  shall]  be  a  disquali-
 fication  and  he  cannot  be  allowed  to
 geek  election.

 Shri  Madhu  Limaye:  Unconstitut-
 tional.

 Shri  G.  N.  Dixit:  Expediency  and
 appeasement  can  never  establish  the
 rule  of  law.  It  is  only  strong  rule  of
 lew  that  can  establish  the  rule  of  law.

 wit  मु  लिमये :  इतना  डरते  क्यों  हो?

 भरी  ग्रोपोनाथ  दीक्षित  :  भ्रगर  डरते  तो
 इतना  धड़ाके  से  मधु  लिमये  प्रौर  डा०  लोहिया
 स्रे  न  कहते  ।  इसो  लिये  मैं  कहता  हूं  कि  तीन
 महीने  वाद  चुनाव  में  मौका  होगा  देखने  का
 कि  हम  सही  हैं,  जनता  हमारे  साथ  है  या.
 बुम्हारे  साथ  है  ।

 एक  माननथ  सदस्थ  :  कई  बार  हार
 चुके  हो  1

 भी  शोपीनाथ  दोक्षित  :  यह  मुतासिब
 नहीं  है  कि  प्राप  चुनौती  दें  ।  मेरा  बहैसियत
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 लोक  सभा  के  सदस्य  के  बोलने  का  अ्रधिकार
 है,  उसको  रोकने  की  कोशिश  न  करें।

 मैं  निवेदन  कर  रहा  था  कि  आप  ने  जो
 प्रपोजल  रखी  है  क्रि  हाई  कोर्ट  को  इजरक्शन
 पैटीशन  सुननी  चाहिये,  मैं  इसकी  ताईद
 करता  हूं  ।  यह  आपने  भ्रच्छा  किया  है  t
 बहुत  से  चुनाव  पैटीशन्ज  लड़ने  का  मौका
 मुझे  मिला  है  और  झ्ाज  भी  बहुत  से  चुनाव
 लड़ने  वाले  मलाह  लेने  ते  हैं,  ट्रिब्युनल  में
 महीनों,  सालों  पंटीशन  लड़ते  हो  जाते  हैं,
 उसके  बाद  हाई  कोर्ट  गमें  जाइये,  फिर  सुप्रीम
 कोर्ट  में  जाइये,  मुझे  ऐसा  मुकदमा  मालूम  है,
 जिसमें  पूरा  टाइम  निकल  गया,  लेकिन  इलैक्शन
 पैटीशन  खत्म  नहीं  हुई  ।  मेम्बर  रूहब  का
 दिमाग  सदन  में  रहे  या  मेम्बर  साहब  का
 दिमाग  प्रदालत  में  रहे,  बड़ी  दिक्कत  होती  थी,
 इसलिये  यह  आपने  भ्रच्छा  काम  किया  है  ।

 रंगा  साहब  बहुत  खुश  हो  रहे  हैं,  क्योंकि
 यह  उनके  फायदे  की  बात  है,  भ्रब  उनको
 हाई  कोर्ट  में  जाना  होगा

 Shri  Ranga:  I  am  not  following  you.

 Sbri  G.  N.  Dixit:  You  are  not  fol-
 lowing  me?  I  think,  you  are  listening
 to  the  simultaneous  translation.

 तो  मैं  यह  निवेदन  कर  रहा  था  कि
 पहले  जो  व्यवस्था  थी  कि  लैटसं  श्राफ़  पेडेन्ट
 के  मुताबिक  पहले  सिंगल  जज्जञ  का  फैसला  हो,
 फिर  प्रपील  हो,  डिव,जन  बे  न्‍च  में  मामला  जाय,
 इसको  भ्रापने  हटा  दिया  है,  यह  बहुत  श्रच्छा
 किया  है  |  भ्रब  जो  कुछ  होना  है,  कौन  असली
 मेम्बर  है,  जो  सदन  में  बंठे,  इसका  फैसला  जल्दी
 हो  जायगा  t

 लेकिन  एक  चीज़  इस  सिलसिले  में  भ्रच्छी
 नहीं  लगी  ।  झ्राप  ने  इसमें  यह  रखा  है  कि
 हाई  कोर्ट  के  जज़  यहां  से  वहां  सब  जगह  जायेंगे
 श्रौर  उन्हें  जाने  का  भ्रधिकार  होगा  :  मैं
 सदन  का  ध्यान  उस  झसूली  सवाल  को  तरफ़



 2229  6=—  ss  Representation

 लाना  चाहता  हूं,  जिस  पर  इस  सदन  ने
 अपने  को  मजबूती  से  श्राज  तक  कायम  रखा  है  ।
 श्राप  को  डु्याल  होगा  कि  जब  गश्राप  मे  राजस्थान
 का  हाई  कोर्ट  जोध॑पुर  में  बनाया  था,  उरा  वक़्त
 से  कितनी  कोशिशें  हुईं  कि  जयपुर  में  सकेट
 बंच  होना  चाहिये,  लेकिन  हमारी  सरकार
 शौर  सदन  इस  बात  पर  मजबूत  रहे  कि  न्याय
 की  अच्छाई  के  लिये  जरूरत  इस  बात  की  है
 कि  जो  सीट  ग्राफ़  हाई  कोर्ट  हो,  वहीं  पर
 जस्टिस  की  सुनवाई  होनी  चाहिये  ।

 मैं  इस  सिलसिले  में  आप  से  कहना  यह
 चाहता  हूं  कि  बावजूद  इसके  कि  इतने  भ्ान्दो लन
 हुए.  कितने  आदमी  जेल  गये  जयपुर  में,
 लेकिन  आप  ने  परिवर्तन  नहीं  किया  ।  झ्राज
 भी  आन्दोलन  हो  रहा  है,  श्राज  भी  आप
 परिवतेन  नहीं  कर  रहे  हैं,  लेकिन  अगर
 श्राप  ने  इस  बिल  में  इस  बात  को  रखा  कि
 जजेज़  को  सब  जगह  जाने  का  अधिकार  है,
 हाई  कोर्ट  की  बैच  जगह-जगह  पर  जाय,  तो

 सेका  नतीजा  यह  होगा,  यह  कहा  जायगा
 कि  आप  ने  यह  इन्तज़ाम  अ्रपने  लिये  कर
 लिया  है,  मेरा  खेत  का  मुकहमा  है,  मेरे  लिये
 बैच  क्यों  न  जाय  ।  इस  तरह से  द्विब्यूनल  बच
 जगह  जगह  पर  रखने  में  आपको  काफ़ी
 मुश्किल  प  जायगी  ।  इसके  अलावा  अगर
 श्राप  अच्छा  न्याय  चाहते  हैं,  मैं  एक  वकील  हूं,
 प्रगर  मेरे  चेम्बर  में  राय  लेने  आयेंगे  तो  मैं
 श्राप  को  पक्की  राय  दूंगा,  लेकिन  अगर  यहां
 बैठ  कर  राय  लेंगे  तो  मैं  टरकाऊंगा  ।  जहां
 पर  हाई  कोर्ट  की  सीट  है,  अगर  इसको  वहीं  पर
 रखा  जायगा,  तो  वहां  पर  कम्पलीट  लाइब्रेरी
 है,  वहां  पर  यू०  एन०  ए०  की  सुप्रीम  कोट,
 इंगलैंड  के  तमाम  कानून,  आस्ट्रेलिया  के,
 हिन्दुस्तान  के  सब  कानून  मौजूद  हैं,  वहां  पर
 सही  न्याय  किया  जा  सकता  है  t

 4
 एक  चीज़  और  है,  जिस  पर  मैंने

 प्रमेण्डमेन्ट  दी  हुई  है,  जब  क्लाजेज  पर
 डिस्कशन  होगा,  तब  उसको  भ्रर्ज  कर  दूंगा  a
 इन  शब्दों  के  साथ  मैं  इस  बिल  की  ताईद
 करता  हूं

 KARTIKA  18,  888  (SAKA)  of  the  People
 (Amdat.)  Bill  and  Con-

 stitution  (2lst)  Amdt.  7
 Shri  Sezhiyan:  Mr.  Deputy-Speaker,

 Sir,  this  Bill  has  been  brought  before
 the  House  very  late  in  the  very  last
 session  just  before  the  elections.  From
 the  Report  I  find  that  it  haq  been
 submitted  as  early  as  on  2nd  Decem-
 ber,  1965.  More  than  a  year  has
 elapsed.  The  Ministry  should  have
 brought  this  Bill  in  the  last  Budget
 session  and  should  have  given  us  suffi-
 cient  time  to  go  through  this  Bill
 because  it  is  a  very  important  Bill.
 The  functioning  of  democracy  depends
 on  the  way  in  which  we  conduct  our
 elections  ang  how  far  our  elections  are
 accurate  and  reliable,  it  is  only  to  that
 extent  that  democracy  will  function
 and  prosper  in  this  country.  Though
 I  welcome  some  of  the  amendments
 given  in  this  Bifl—some  of  them  are
 in  the  right  direction—much  re
 should  have  been  done  and  I  tel  it
 touches  only  the  fringe  of  the  problem
 whereas  the  malady  is  very  much
 deeper.
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 I  find  from  the  experience  of  the
 last  three  elections,  so  many  malprac-
 tices  have  been  found.  It  has  been
 exposed  to  the  country  that  the  law
 has  been  breached  on  more  fHan  one
 occasion.  But  the  Bill  under  conside-
 ration  has  not  toucheg  many  of  the
 problems  that  have  been  exposed.
 Even  in  the  Report  of  the  Election
 Commission,  some  of  the  things  have
 been  suggested,  specially  regarding
 the  limits  of  expenses  ang  other
 things.  Regarding  the  limits  of  ex-
 penses,  so  many  Members  have
 spoken.  No  one  can  plead  ignorance
 how  this  limit  of  expenses  if  being
 transgressed  by  so  many  persons
 because  if  I  remember  aright,  even
 openly  we  find  many  Members  belong-
 ing  to  the  ruling  Party  who  occupy
 the  highest  position  in  the  Ministry
 themselves  confess  how  fhe  Timit  of
 election  expenses  has  been  infringed.
 If  I  remember  aright,  Shri  C,  Subra-
 maniam  who  is  a  Minister  in  the
 Centra]  Cabinet  now,  while  speaking
 in  the  Madras  Assembly  in  957  just
 after  the  957  elections  openly  con-
 fessed  that  when  he  was  asked  by
 Acharya  Vinoba  Bhave  he  hag  to
 reply  that  not  a  single  Member  fro{
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 (Shri  Sezhiyan]
 his  party  had  abided  by  thig  provision.
 That  was  what  he  said,  if  my  memory
 serveg  me  aright.

 I  may  also  point  out  that  in  1960,
 Shri  S.  K.  Patil  was  reported  to  have
 said  as  follows  at  Bombay:  I  am
 quoting  from  a  report  in  The  Hindu
 dated  the  l8th  August,  1960.  The
 report  says:

 “Bombay,  August  16,  1980:  Shri
 S.  K.  Patil,  the  Union  Minister  of
 Food  and  Agriculture  said  here
 today  that  it  was  becoming  more
 and  more  difficult  to  collect  funds
 for  fighting  elections.  During  the
 last  general  elections  .”.

 —he  was  referring  to  the  957  elec-
 tions—

 Sas  Mr.  Patil  pointed  out,  the
 Congress  spent  about  Rs.  5  crores.”.

 That  means  that  Shri  S.  K.  Patil  who
 was  then  the  treasurer  of  the  Con-
 gress  Party  had  openly  confessed  that
 the  Congress  Party  hag  spent  Rs.  5
 eroreg  on  the  general  elections;  that
 means  that  on  an  average,  in  a  par-
 liamentary  constituency,  about  Rs.  l
 lakh  had  been  spent.  That  is  a  clear
 ease  of  infringement  of  the  election
 Jaw  which  has  thus  become  unreal
 and  meuningless,  even  according  to
 the  Report  of  the  Election  Commission
 itself.  It  passes  my  comprehension
 why  the  form  of  a  statute  which  has
 become  meaningless  should  still  be
 retained.  The  Election  Commission
 bas  stated,  exactly  the  same  thing  in
 ite  report.  The  report  says:

 “After  the  experience  of  the
 general  elections  of  1962,  the  com-
 mission  reiterates  its  view  that
 the  legal  position  relating  to  elec-
 tion  expenses  as  they  stand  at  pre-
 gent  are  of  no  use  and  calls  for
 drastic  amendment  or  tota]  re-
 peal.”

 That  report  has  further  pointeq  out
 that  the  prescribed  maxima  have  be-
 @ome  quite  unreal  and  meaningless.
 Is  passes  my  comprehension  why  such
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 a  provision  which  has  become  unreal
 and  meaningless  should  be  amended
 in  this  manner;  either  the  law  should
 be  totally  repealed,  or  else  Govern-
 ment  should  seek  some  other  way
 out.

 When  Shri  Umanath  and  Shri
 Madhu  Limaye  were  pointing  out  cer-
 tain  things,  there  were  so  many  pro-
 testations  from  the  other  side.  I
 would  like  to  point  out  that  big  com-
 panies  and  industria]  houses  are  con-
 tributing  fabulous  sums  to  the  politi-
 cal  parties,  especially  to  the  ruling
 party.  I  may  quote  here  the  judge-
 ment  of  no  less  a  person  than  Shri
 M.  C.  Chagla  who  was  the  Chief
 Justice  of  Bomhay  in  1958.  When  he
 was  delivering  his  learned  judgment
 on  the  case  Jainti  Lal  vs.  Tata  Iron  and
 Steel  Co.,  he  had  this  to  say:  as  to
 the  reasons  why  the  companies  were
 contributing  to  the  Congress  funds.
 He  said:

 “When  one  analyses  these  reasons
 for  this  alteration,  it  is  clear  that
 what  the  company  feels  is  that
 the  safety,  security,  future  expan-
 sion  and  the  profits  are  all  linked
 up  with  a  continuation  of  the  Con-
 gress  Government  at  the  helm  of
 affairs  in  India  and  in  order  to  en-
 sure  the  stability  and  security  and
 expansion  and  the  making  of  pro-
 fits,  it  is  desirable  that  the  com-
 pany  should  see  to  it  that  the
 Congress  Government  continues  in
 power  and  that  Government  can
 only  continue  in  power  provided
 the  Congress  Party  is  returned  by
 the  clectorate;  thus  arises  the  nece-
 ssity  for  the  company  to  contri-
 bute  to  political  funds  of  the
 Congress  Party  in  order  to  ensure
 its  successs  at  the  polls.”

 Therefore,  it  is  clear  that  the  big  com-
 panies  and  big  money  are  contributing
 to  the  coffers  of  the  Congress  Party,
 just  to  make  profits  and  just  to  ensure
 their  expansion  in  the  future.

 While  concluding  his  judgment,  this
 is  what  Shri  M.  C.  Chagla  had  to  say:

 “Before  parting  with  this  case,  we
 think  that  it  is  our  duty  to  draw
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 the  attention  of  the  Parliament  to
 the  great  danger  inherent  in  per-
 mitting  companies  to  make  contri-
 butions  to  the  funds  of  political
 parties.  It  is  a  danger  which  may
 tow  apace  and  which  may  ultima-
 tely  overwhelm  and  even  throttle
 democracy  in  this  country.”

 This  was  the  clear  warning  which  he
 had  given.

 Shri  Alvares:  Was  it  the  same  Edu-
 cation  Minister  who  is  here  now?

 Shri  Sezhlyan:  Yes,  when  he  was
 the  Chief  Justice  of  Bombay,  this  was
 what  he  had  pointed  out.

 Shri  Hari  Vishnu  Kamath:  Has  he
 changed  his  mind  now?

 Shri  Sezhiyan:  It  is  yet  to  be  seen.
 He  occupies  a  seat  next  to  the  Law
 Minister  here,  and,  therefore,  the  Law
 Minister  should  be  in  a  better  position
 to  understand  the  implications  of  the
 judgment  given  by  Shri  M.  C.  Chagla
 when  he  was  presiding  over  the  high
 judiciary  in  the  Bombay  High  Court.

 My  point  is  that  the  election
 expenses  are  growing.  Often,  there
 is  an  inducement  to  the  voters  in
 many  forms,  and  we  have  hearg  that
 in  many  places  rupees  are  being  free-
 ly  distributed.  This  technique  has
 been  extended  to  this  extent  now  that
 in  certain  constituencies,  instead  of
 inducing  voters  to  vote  in  a  particular
 way,  inducements  are  offcred  to  the
 contesting  candidates  themselves,  with
 the  result  that  in  the  process  the
 person  who  has  becn  put  up  by  the
 ruling  party  is  returned  uncontested.
 This  technique  appears  to  have  been
 perfected.

 Here,  I  would  also  like  to  point  out
 that  Ministers  are  using  the  govern-
 mental  machinery  for  the  party.
 Shrimati  Yashoda  Reddy  was  point-
 ing  out  very  vehemently  what  Gov-
 ernment  were  doing  and  would  do.
 If  they  are  so  pure  and  they  have  a
 clean  conscience,  why  do  they  not
 accept  the  plea  that  the  Government
 should  resign  before  the  elections?  Or
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 else,  why  should  they  make  any  offi-
 cial  tours  just  before  the  elections?
 What  happens  now  is  that  just  before
 the  election  time,  especially  at  the
 time  of  the  bye-elections,  you  can  see
 al]  the  Ministers  parading  the  con-
 stituencies  with  all  the  high  officials
 flanking  them;  and  when  the  Minis-
 ters  make  any  promises  or  give  any
 assurances,  these  are  fully  and  readily
 supported  by  the  officers.
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 I  would  also  support  the  amend-
 ment  which  has  been  tableq  by  Shri
 Muhammad  Ismail  that  this  Bill  should
 be  recommitted  to  the  Joint  Commit-
 tee  for  the  consideration  of  the  system
 of  proportional  representation,  As  I
 have  pointed  out  in  my  minute  of
 dissent,  during  the  last  three  general
 elections  we  have  seen  that  the  Con-
 gress  which  has  secured  only  45  to  46
 per  cent  of  the  votes  has  actually
 secured  about  75  per  cent  of  the  seats,
 which  is  completely  out  of  proportion
 to  the  votes  polled  BY  them,  and
 consequently,  the  other  parties  which
 have  secured  a  sizeable  majority  of
 votes  have  not  been  able  to  get  the
 majority  of  the  seats  in  proportion  to
 the  votes  polled  by  them.  From  this,
 you  can  also  visualise  the  possibility
 of  a  party  which  may  get  about  49
 per  cent  of  the  votes  not  getting  even
 a  single  seat  throughout  the  country.
 That  possibility  is  also  there  under
 the  present  system  of  elections.

 Therefore,  I  would  suggest  that
 instead  of  the  present  system  of
 single-member  constituencies  return-
 ing  a  single-member,  there  should’  be
 multi-member  constituencies  with
 proportional  representation  system  of
 voting  ang  counting  of  votes.  Then
 only  the  composition  of  the  legislature
 ean  reflect  the  true  opinion  through-
 out  the  country.

 These  are  maladies  which  are  of  a
 deeper  nature  and  these  should  be
 attended  to  immediately.  Govern-
 ment  should  have  come  forward  not
 with  a  smattering  of  the  amendment
 of  this  Act  only  but  they  should  have
 come  forward  with  a  comprehensive
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 amendment  of  several  enactments,  in-
 cluding  the  Constitution,  the  Com-
 panies  Act  and  so  on.  If  they  want
 to  have  free  and  fair  elections  which
 can  ensure  the  free  and  smooth  func-
 tioning  of  democracy,  they  should
 come  forward  with  such  amendments.
 They  are  coming  forward  with  amend-
 ments  day  in  and  day  oul;  we  are  now
 having  the  2lst  amendment  to  the
 Constitution,  and  if  one  mére  amend-
 ment  is  made  t@  fhe  Constitution  it
 will  not  do  any  harm  to  the  Constitu-
 tion,  but  it  would  do  much  more
 credit  to  our  country  and  to  demo-
 cracy.

 Coming  to  the  clauses  of  the  Bill,
 I  would  like  to  submit  that  some  of
 the  clauses  are  draconian  in  nature.
 For  instance,  there  is  a  clause  under
 which  a  blanket  disqualification  can
 be  imposed  on  a  person  if  he  has  been
 convicted  by  a  court  in  India  or  any
 offence  and  sentenced  to  imprison-
 ment  for  not  less  than  two  years.
 This  is  a  very  wide  and  sweeping
 thing.  There  are  ordinances  which  are
 being  promulgated  by  the  State  Gov-
 ernments  under  which  any  Member
 of  the  Opposition  could  be  imprisoned
 for  three  years.  The  other  day
 Shri  Daji  was  pointing  out  that  there
 was  an  ordinance  in  Madhya  Pradesh
 under  which  anybody  who  criticised
 the  formation  of  a  commission  there
 could  be  sentenced  to  imprisonment
 for  three  years.  If  such  ordinances
 are  being  promulgated  by  the  State
 Governments,  then  anybody  from  a
 political  party,  if  he  just  criticises  the
 formation  of  a  commission  with  res-
 pect  to  which  he  may  not  be  satisfied,
 and  which  he  may  feel  should  be
 enlarged,  or  should  include  a  High
 Court  judge  or  ag  Supreme  Court
 judge  and  so  on,  could  be  charged  with
 the  offence  and  be  sentenced  for  three
 years.  But  some  other  person  who
 may  have  committed  some  heinous
 crime  involving  moral]  turpitude,  just
 because  he  gets  a  punishment  of  less
 than  two  years  would  be  free  to  stand
 for  elections.  I  am  not  here  to  defend
 heinous  crimes  or  those  who  do  violent
 deeds  or  those  who  are  doing  things
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 which  are  anti-nationul;  ]  accept  that
 such  things  should  not  be  done.  But
 why  should  we  not  provide  that  any
 person  who  has  committed  g  heinous
 crime,  even  if  he  has  been  punished with  imprisonment  for  six  months
 should  be  completely  disqualified  from
 standing  for  elections?  It  is  not  the
 period  for  which  a  person  is  convicted
 that  should  count,  but  rather  it  should
 be  the  degree,  nature  andquality  of
 the  crime  that  has  been  committed.  If
 it  is  a  heinous  crime,  which  is  anti-
 social  or  anti-national,  Whether  the
 punishment  is  for  one  month  or  two
 months  or  one  year  or  two  years
 should  not  matter,  and  the  person
 convicted  should  be  completely  dis-
 qualified.  But  what  do  we  find?  Here
 we  have  got  a  draconian  piece  of
 legislation  with  a  provision  to  the
 effect  that  any  person  convicted  by
 any  court  in  India  of  any  offence  for
 more  than  two  years  is  disqualified;
 only  the  period  is  specified  but  not  the
 nature  of  the  crime.

 Therefore,  I  would  request  the  Law
 Minister  even  at  this  stage  to  go  into
 the  question  very  deeply,  because
 nowadays  with  State  Governments
 functioning  as  they  are—somebody  in
 office  takes  it  into  his  head  to  see  that
 the  opposition  candidates  are  disquali-
 fied;  on  some  groung  or  other,  they
 are  caught  within  the  clutches  of  law
 ang  convicted  for  more  than  two
 years;  in  that  way  they  will  become
 disqualified—there  is  this  danger  of
 the  Opposition  candidates  being  dis-
 qualified  by  the  length  of  the  convic-
 tion  stipulated  here.  So  instead  of
 putting  a  limit  of  duration,  they  can
 specify  the  crimes  which  are  consider-
 ed  heinous  and  condemnable,  offences
 involving  moral  turpitude  and  so  on
 and  the  disqualification  may  extend
 to  imprisonment  for  one  month  or  even
 one  day.  It  should  be  on  the  basis  of
 the  nature  of  the  crime  committed,
 irrespective  of  the  periog  of  convic-
 tion.

 Regarding  other  matters,  at  the
 clause-by-clause  consideration  stage,
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 I  think  I  can  profitably  take  the  time
 of  the  House  to  explain  my  viewpoint.

 Mr.  Deputy-Speaker:  Shri  Tyagi.
 श्री  मघ्‌  लिसये  :  उपाध्यक्ष  महोदय,

 मेरा  पायंट  आफ़  आर्डर  है।  इस  पत्र  से  मैंने
 दो  अनुच्छेद  पढ़े  हैं  1  मैं  नियम  संध्या  369  के
 मातहत  इस  पत्र  को  श्रार्थेटीकेट  करके  सदन-
 पटल  पर  रखना  चाहता  हूं  |  नियम  369  इस
 प्रकार  है.

 Mr.  Deputy-Speaker:
 point  of  order.

 There  is  no

 श्री  मधु  लिमये  :  मैं  सदन-पटल  पर  यह
 पेपर  रखना  चाहता  हूं  ।  भाप  कैसे  कहते  हैं  कि
 पायंट  आफ़  झ्रार  नहीं  है  ?  मैं  इस  कागज
 को  सदन-पटल  पर  रखना  चाहता  हूं,  जो  कि
 इसी  कायंवाही  से  सम्बन्धित  है  ।  श्राप  नियम
 369  को  देखिए,  जो  कि  इस  प्रकार  है.

 Mr.  Deputy-Speaker:  Order,  order.
 When  one  member  has  spoken  and
 another  has  been  called,  T  ari  not  al-
 lowing  any  point  of  order.

 श्री  सधु  लिसये  :  मैंने  जिस  पत्न  के  दो  भ्रनु-
 रछेद  पढ़े  हैं  श्रौर  जिसका  प्राधार  लिया  है,  मैं
 उसको  सदन-पटल  पर  रखना  चाहता  हूं  ।
 झाप  मुझे  रूल  को  तो  पढ़ने  दीजिए  ।

 Mr.  Deputy-Speaker:  I  am_  not
 hearing  any  point  of  order  now.  Shri
 Tyagi.

 Shri  Madhu  Limaye:
 रूल  569  इस  प्रकार  है  :

 “A  paper  or  document  to  be
 laid  on  the  Table  shall  be  duly
 authenticated  by  the  member
 presenting  it......
 Mr.  Deputy-Speaker:

 lowing  it.
 Shri  A.  S.  Saigal:  There  should  be

 some  rule  on  this.  Can  any  member
 say  anything  at  any  time?

 श्री  सघु  लिमये  :  यह  “एनी  टाइम”  नहीं
 है  |  जो  कार्यवाही  इस  वक्‍त  चल  रही  है  प्रौर

 I  am  not  al-
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 अपने  भाषण  में  मैंने  जो  कुछ  कहा  है,  मैं  उस
 सम्बन्धित  काग़ज़  को  सदन-पटल  पर  रखना
 चाहता  हूं  1

 Mr.  Deputy-Speaker:  Shri  Tyagi.

 श्री  त्यागी  (देहरादून)  उपाध्यक्ष
 महोदय,  मैं  इस  बिल  की  ताईद  क  रता  हूं,  समर्थन
 करता  हूं  ।  ला  मिनिस्टर से  मेरी  श्रा्थना  है
 कि  जहां  तक  इस  बिल  का  ताल्‍्लुक  है,  वह  इस
 बात  का  ध्यान  रखें  कि  विरोधी  दल  के  नेताओं
 और  सदस्यों  की  तजवीजों  को  बड़ी  इज्ज्ञत  के
 साथ  देखा  जाये  और  जहां  तक  हो  सके,  उन
 को  स्वीकार  करने  की  कोशिश  करनी  चाहिए  t
 चुंकि  यह  बिल  चुनाव  से  सम्बन्ध  रखता  है,
 इसलिए  विरोधी  दलों  को  यह  शिकायत  न
 हो  कि  चुनाव  के  मामले  में  उनकी  बात  नहीं
 सुनी  गई।  इसलिए  मेरी  भ्रपील  है  कि  विरोधी
 दल  की  तरफ़  से  जो  भी  सुझाव  श्रायें,  उन  पर
 बहुत  डिसपैश्नेटली  और  शान्ति  से  विचार
 किया  जाये  श्रौर  इस  बात  की  कोशिश  की
 जाये  कि  जहां  तक  हो  सके,  उनके  सुझावों  को
 स्वीकार  किया  जाये  ।  मैं  समझता  हूं  कि
 चुनाव  के  सिलसिले  में  हमेशा  यही  नियम  होना
 चाहिए,  क्योंकि  चुनाव  से  सम्बन्ध  रखने  वाला
 यह  बिल  गवनंमेंट  या  पार्टी  की  नीति  नहीं
 बताता  है,  बल्कि  यह  कांस्टीट्यूशन  का  एक
 हिस्सा  है  1:  इसलिए  इस  सम्बन्ध  में  णर्टी  के
 विचार  से  नहीं  सोचना  चाहिए  श्रौर  विरोधी
 दलों  की  राय  को  सहानुभूति  से  सुनना  चाहिए  1

 मैं  मन्त्री  महोदय  का  एक  साथी  होने  के
 नाते  एक  बात  कहना  चाहता  हूं  ।  उन्होंने  इस
 बिल  में  अपीलें  सुनने  के  लिए  हाईकोर्ट  को
 रखा  है,  यह  बात  भ्रच्छी  है  1  वह  इस  बारे  में
 ज्यादा  जानते  हैं।  लेकिन  हाईकोट' स  में  दीवानी
 के  भौर  दूसरे  मुकदमों  में  से  बाज  बारह,  पन्द्रह
 बरसों  से  भ्रटके  हुए  हैं।  मन्‍्त्री  महोदय  ज़  रा  यह
 हिसाब  मंगायें  कि  कौन  से  हाईकोर्ट  में  कितने
 पुराने  मुकदमे  पड़  हुए  हैं  i  यह  काम  हाईकोर्ट
 को  देना  तो  ठीक  है,  लेकिन  सरकार
 बहां  पर  काम  को  जल्दी  कराने  के  लिए  दक्षत-
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 झंदाड़ी  नहीं  कर  पायेगी,  क्योंकि  इसमें  कई
 कानूनी  पेचीदगियां  होंगी।

 मेरा  प्रनुभव  है  कि  प्रब  प्रैक्टिस  करने
 बाले  वकील  लोग  हाईकोर्ट  के  बैंच  पर  प्राने
 लगे  हैं,  जो  कि  सर्विस  की  डिसिप्लिन  से  बंधे
 नहीं  होते  हैं  ्रौर  जो  श्राम  तौर  पर  चीफ़  मिनि-
 स्टजज  भ्रौर  दूसरे  मिनिस्टर्ज़  की  सिफ़ारिश  पर
 मुकरंर  किये  जाते  हैं।  मेरा  ख्याल  है  क्रि
 हाई  कोट्स  की  इम्पाशेंलिटी  श्रब  उतनी  श्रच्छी
 नहीं  रही  है,  जितनी  कि  डिस्ट्रिक्ट  जजिज्ञ  की
 है,  क्‍योंकि  डिस्ट्रिक्ट  जजिज्ञ  सविस  में  होते
 हैं  और  उन  के  प्रास्पेक्ट्स  उन  के  काम  प्र  निर्भर
 करते  हैं,  वे  जितनी  इमानदारी  से  काम  करेंगे,
 डतना  ही  उनका  प्रेस्टीज  बढ़ेगा.  शौर  उतनी
 ही  उनकी  तरक्की  हं।गी  t  इस  लिए  वे  इन्साफ़
 का  ज्यादा  ख़याल  रखते  हैं  बनिस्वत  उन
 बोगों  के,  जो  वसे  ही  म्‌ंह  देखे  तरीके  से,  वजीरों
 की  तरफ़  से  भ्रदालतों  में  प्राए  हैं।  में  समझता
 हैं  कि  इस  वजह  से  हिन्दुस्तान  में  हाई  कोर्ट
 का  पुराना  प्रेस्‍्टीज  आहिस्ता  झ्राहिस्‍्ता  कम  हो
 चला  है  V  इस  पहलू  से  भी  इस  प्राविजन  पर
 विचार  कर  लिया  जाये  ।  यह  बात  दूसरी  है
 कि  वकील  लोग  हाई  कोर्ट  के  जजिज़  को  ब्राह्मण
 समझ  कर  उन  के  चरण  छुते  हैं  1  हम  देखते
 हैं  कि  जब  भी  कोई  मौका  श्राता  है,  तो  कहा
 जाता  है  कि  फलां  काम  के  लिए  हाई  कोर्ट
 का  जज  मुकरंर  किया  जाये,  जैसे  हिन्दुस्तान

 में  प्रगर  कोई  फ़रिश्ते  हैं,  तो  वे  हाई  कोर्ट  के  जज
 ही  हैं  |  मैं  समझता  हूं  कि  जैसी  कमज़ोरियां
 हम  लोगों  में  हैं,  वैसी  उन  में  भी  हैं,  क्योंकि
 झाखिर  वे  हमारे  भाई  बन्द  हैं  -

 यह  भी  देखना  होगा  कि  एसैम्बलीज़  और
 पालियामेंट  के  इलैक्शन्द्  की  हज़ारों  भ्रपीलें
 हाई  कोटे  भें  जायेंगी  tv  श्रगर  यह  सारा  काम
 हवाई  कोर्ट  को  सौंप  दिया  गया,  तो  थोड़े  से

 जजिज्ञ  की  ये  हाईकोर्ट स  इस  को  पूरा  नहीं  कर
 पायेंगी  tv  इसलिए  मेरा  सुझाव  है  कि  इस  बिल

 में  इस  बात  की  गुंजायश  रखी  जाये  कि  हाई
 कोर्ट  की  इजाजत  से  उस  के  झलावा  भौर  जयह
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 भी  मुकदमे  जा  सकें,  अ्पीलें  की  जा  सकें,  ताकि
 उन  का  फ़ैसला  जल्दी  ही  सके  t

 मंत्री  महोदय  ने  यह  बहुत  भ्रच्छठा  बिल
 रखा  हैं  लेकिन  मै  इस  की  भ्राखिरी  क्लाज़  की
 तरफ़  उन  का  ध्यान  दिलाना  चाहता  हूं,  जो
 इस  तरह  हैं  :

 “Tf  any  person  in  the  service  of
 the  Government  acts  as  an  elec-
 tion  agent  or  a  polling  agent  or  a
 counting  agent  of  a  candidate  at
 an  election,  he  shall  be  punishable
 with  imprisonment  for  a  term
 which  may  extend  to  three
 months,  or  with  fine,  or  with
 both.”

 मैं  यह  कहना  चाहता  हूं  कि  कोई
 कैंडीडेट  इतना  बेवक॒फ़  नहीं  है,  जो  सरकारी
 भ्रफ़ुतरों  की  लिखित  रूप  में  इलैक्श्न  एजेन्ट

 वर्ग  रह  के  तौर  पर  रख  कर  डिस्क्‍्वालिफ़ाइड
 होना  चाड़ेगा  |  श्रगर  कोई  कैडीडेट  गांव
 के  पंच  को  भी  लिखित  रूप  में  भ्रपना  एजेंन्ट
 बनाता  है,  तो  वह  डिस्क्वालिफ़ाइड  हो  जाता
 है  श्रोर  उस  का  हलैक्शन  रद्द  हो  जाता  है  t
 इसलिए  इस  बिल  में  जो  सज़ा  रखी  गई  है,
 वह  बेकार  है,  क्‍या  मंत्री  महोदय  को  कोई  ऐसा
 सरकारी  अ्फ़्तर  मिला  है,  जो  लिखित  रूप
 में  किसी  कंडीडेट  का  इलेक्शन  एजेन्ट  या
 पोलिंग  एजेन्ट  बना  हो  ?  ग्रनल  में
 सरकारी  भ्रफ़्तर  भ्रन्दरखान  नदद  करते  हैं
 और  अन्दरखाने  की  उस  बेईभानी  रोकने  का
 इन्तज्ञाम  इस  बिल  में  नहीं  किया  गया  है  1
 इस  क्लाज़  का  तो  मतलब  यही  है  कि  जो  सर-
 कारी  भ्रफ़ुसर  लिखित  रूप  में,  दस्तख़ती  तरीके
 से,  कानून  को  तोड़ेगा,  उसको  सज़ा  होगी  ।
 यह  तो  ऐसा  है  कि  भ्रगर  कोई  चोरी  करने  वाला
 रजिस्टर्ड  नोटिस  दे  देगा  कि  मैं  चोरी  करने
 जा  रहा  हूं,  तो  उसको  चोरी  की  सज्ञा  हो
 जायेगी  भौर  जो  बिना  नोटिस  दिये  हुए,  भन्दर-
 खाने  चोरी  करेगा,  उसको  सज्ञा  नहीं  होगी  ।

 मैं  उस  पार्टी  का  सदस्य  हूं,  जो  पावर  में  है,
 लेकिन  ह्म  को  सोचना  चाहिए  कि  हमारी
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 कमियां  गौर  कमजोरियां  क्या  हैं।  विरोधी  दलों
 को  इस  लिए  शुबहा  करने  का  मौका  मिलता  है,
 क्योंकि  हमने  उन  को  गुंजाइश  दी  है  |  क्‍या
 सी  भरपीलें  नहीं  हुईं,  जिन  में  प्रदालतों  ने
 फ़ैसला  दिया  कि  बैलट  पेपर  पर  दूसरी  मुहर
 लगा  कर  उन  को  इनवैलिड  किया  गया  ?  क्‍या
 उन  मामलों  की  तहकीकात  कर  के  मुताल्लिका
 सरकारी  ग्रफ़ुसरों  को  सज़ा  दी  गई  ?  क्‍या
 कोई  सरकारी  अझ्रफसर  डिप्तमिस  किया  गया  ?
 हम  सब  जानते  हैं  कि  ताले  तोड़  कर  ख़ज़ाने
 में  से  बेलट  बाक्स  खोले  गएज  हैं,  दूसरी  मुहर
 लगा  कर  बैलट  पेपज्जञ  को  इनवैलिड  किया  गया
 है  1  जिन  केसिज  में  अदालतें  प्रपना  फैसला  दे
 चुकी  हैं  कि  ये  कार्यवाहियां  की  गई  हैं,  सरकार
 ने  मुताल्लिका  सरकारी  श्रफसरों  को  ग्या
 नहीं  दी  ।  क्‍्यः  यह  रवा  हैं  ?  मेरा  कहना  यह  है
 कि  भगर  कोई  सरकारी  भ्रफ़सर  बेईमानी  का
 काम  करते  हैं  या  इलैक्शन  मशीनरी  में  कोई
 भफ़सर,  पोलिंग  श्राफ़िसर  वगैरह,  किसी
 किस्म  की इम्पाशें  लिटी  करते  हैं,  तो  उनको  सज्ञा
 दी  जाये,  ताकि  विरोधी  दलों  पर  यह  पूरी  तरह
 से  साबित  दो  जाये  कि  जो  पार्टी  पावर  में  है,
 बह  इलेक्शन  के  मामले  में  ज़रा  भी  बेईमानी
 नहीं  करेगी  गौर  निहायत  न्याय  से  काम  किया
 जायेगा  चूंकि  इसमें  यदि  हम  नाकामयाब  रहे
 तो  ऐडमिनिस्ट्रेशन  की  नाकामयाबी  उनकी
 इतनी  खराब  नहीं  है  जितनी  चुनाव  में  निः्ण्क्ष
 न  होने  की  खराबी  है।  इसलि०  मैं  गवर्न  मेंट  पर
 यह  धब्बा  भ्राना  पसन्द  नहीं  करूंगा  कि  चुनाव
 के  मामले  में  गवर्न  मेंट  ने  किसी  तरह  से  भी  पक्ष-
 पात  से  काम  लिया  ।  इस  को  श्राप  मेहरबानी
 करके  बदल  दीजिए  और  उन  सरकारी  अफसरों
 को  सजा  देने  को  रखिए  जो  भ्रन्दरखाने  में
 किसी  उम्मीदवार  को  मदद  करते  हैं  ।

 Shri  Hari  Vishnu  Kamath:  When
 I  agreed  to  scrve  on  the  Joint  Com-
 mittee  last  session  I  had  fondly  hop-
 ed  that  there  would  be  many  salu-
 tary  changes  in  the  measure  before
 ft  came  before  the  House.  I  freely
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 admit  and  condone  that  there  have
 been  some  changes,  and  the  Minis-
 ter  showed  in  the  Committee  better
 receptivity  to  new  ideas,  to  new  sug-
 gestions,  than  he  normally  does  in  the
 House.
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 Shri  Alvares:  That  is  the  habit  of
 a  Chamber  Judge.

 Shri  Hari  Vishnu  Kamath:  That
 ig  an  additional  reason  why  I  have
 been  pleading,  and  you  have  agreed
 so  often,  that  unless  a  Bill  is  of  a
 minor  or  routine  character,  it  should
 go  before  g  Select  Committee.  That
 happened  in  the  Judges  (Inquiry)
 Bill,  and  I  am  glad  to  say  he  was  re-
 ceptive  there  also,  but  here  the  juni-
 org  are  so  jaded,  they  display  such
 asinine  stupidity  that  I  am  sorry  for
 it;  but  I  am  glad  that  in  this  Bill
 at  least  there  have  been  some  chan-
 ges  made  by  the  Joint  Committee.

 I  would  certainly  have  been  happy,
 after  the  labours  that  have  gone  into
 the  Bill  and  the  strenuous  efforts  that
 the  Minister  himself  made,  if  he  had
 made  up  his  mind  to  become  a  Mem-
 ber  of  this  House  rather  than  of  the
 other  House.  Reports  have  it  that
 he  and  another  colleague  of  his  have
 been  exempted  from  contesting  clec-
 tions  to  the  Lok  Sabha.  I  do  not
 know  whether  it  is  a  fact.  If  it  is  a
 fact,  I  am  sorry  for  it.  I  do  hope  he
 will  change  his  mind  and  contest
 elections  to  the  Lok  Sabha  in  the
 coming  elections,  and  so  also  his  col-
 league,  unless,  of  course,  medical
 grounds  come  in  the  way,  that  is
 another  matter,  but  I  do  hope  there
 are  no  other  grounds  coming  in  the
 way.

 Some  of  the  provisions  which  could
 have  heen  modified  further,  amend-
 ed  further,  I  would  briefly  refer  to.
 The  Acts  sought  to  be  amended  are
 two,  one  is  the  950  Act  and  the  other
 ig  the  95l  Act.  You,  Sir,  were  an
 active  Member  of  the  House  at  that
 time,  and  I  believe  you  h  “pe  taken
 active  part  in  the  debate,  that  took
 place  on  both  these  Billy  before  they
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 became  law.  There  is  one’  matter
 which  I  had  brought  before  the  House
 in  the  form  of  a  question  in  last  ses-
 sion,  and  J  repeated  that  question in  this  session.  That  referg  to  the
 happy  development  that  has  taken
 place  with  regard  to  the  State  of
 Jammy  and  Kashmir.  We  are  hav-
 ing  direct  elections  to  the  Lok  Sabha
 from  that  State.  Representation  in  the
 Lok  Sabha  will  be  direct  now.  But,  it
 is  not  possible,  is  it  completely  be-
 yond  the  wit  of  man  and  of  the  lumi-
 naries  that  adorn  the  Treasury  Ben-
 ches  in  this  House,  just  as  the  Jammu
 and  Kashmir  Legislative  Assembly  was
 allotted  25  seats  to  the  Pakistan-oc-
 cupied  territory  of  Kashmir  in  the  As-
 sembly  and  decided  to  keep  them  va-
 cant  till  the  happy  consummation  when
 they  will  be  liberated  from  Pakistani
 occupation,  to  allot  say  two  seats  to
 that  terriotry  of  Jammu  and  Kashmir
 in  the  Lok  Sabha  and  keep  those  seats
 vacant  till  that  glorious  day,  happy
 event,  when  we  the  people  of  India
 will  be  able  to  liberate  that  part  of
 the  territory  under  the  unlawful  oc-
 cupation  of  Pakistan?  At  least  now,
 Government  should  wake  up  and  pro-
 vide  for  them.  I  had  some  talks  with
 the  ministers  of  Jammu  and  Kashmir
 as  well  as  other  Jeaders,  non-minis-
 ters  but  leaders  of  public  opinion  in
 Jammu  and  Kashmir.  They  were  hap-
 py  when  I  raised  the  question  and  they
 jook  forward  to  an  amendment  so  that
 provision  will  be  made  in  the  law
 to  that  effect.  I  tried  to  Move  an
 amendment  in  the  Committee  and  he
 gave  a  sort  of  an  excuse.  I  was  not
 convinced;  so  were  the  other  Members
 of  the  Committee.  We  tried  to  convince
 him  and  I  am  moving  an  amendment.
 Let  him  answer  the  point  again  when
 it  comes  before  the  House.

 The  other  point  which  has  been
 stressed  by  many  of  my  colleagues  is
 the  donation  of  companies  to  political
 parties.  The  socialist,  Labour  Govern-
 ment  in  Great  Britain  has  already  set
 an  example  as  they  have  set  an  ex-
 arnple  in  respect  of  the  Parliamentary
 Commissioner  for  Administration.  The
 Labour  Government  headed  by  Mr.
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 Harold  Wilson  has  already  appointed
 a  Parliamentary  Commissioner  for  Ad-
 ministration  on  the  lines  of  the  Om-
 budsman  in  Scandinavian  countries
 even  before  the  Bill  was  passed  by
 Parliament;  they  recognised  the  im-
 portance  of  that  office.

 With  regard  to  donations  to  political
 parties,  a  Bill  was  published  two
 or  three  days  ago  in  Great  Britain
 and  it  is  being  brought  before  the
 House  of  Commons  very  soon  as  a
 comprehensive  measure  seeking  to
 compel  all  companies  to  disclose  dona-
 tions  made  to  political  parties  exceed-
 ing  pound  25.  There  is  already  a  flut-
 ter  among  the  dovecotes  of  the  Con-
 servative  Party  there.

 Shri  Tyagi:  Do  they  supply  elec-
 troral  rolls  to  the  local  areas?  What
 facilities  do  they  give?  Will  you
 please  throw  some  light  on  the  sup-
 ply  of  electoral  roll  to  the  local
 87688?

 Shri  Hari  Vishnu  Kamath:  I  have
 not  got  a  team  of  secretaries  with
 me;  yet  I  shall  try  to  throw  as  much
 light  as  I  can.  The  Labour  Party
 has  brought  this  Bill.  It  appears  that
 during  the  last  elections  the  Labour
 Party  told  the  people  that  they
 would  introduce  a  measure  which
 would  compel  the  companies  to  dis-
 close  donations  made  to  political  par-
 ties  and  that  fact  was  enough  to  res-
 train  many  companies  from  giving
 donations  to  the  Conservative  Party,
 the  Tory  Party.  Now,  here  is  the
 ‘Tory  Party’,  ‘Conservative  Party’  sit-
 ting  on  those  Benches  and  we  are  the
 socialist  party.  They  have  said  £25
 which,  after  devaluation,  would  be
 more  or  less  Rs.  500.  Here,  I  think  we
 should  provide  for  a  similar  disclo-
 sure.  I  think  the  Companies  Amend-
 ment  Bill  is  coming  up  next  week  and
 I  hope  the  Government  will  seek  to
 provide  that  any  donation  given  to
 a  political  party  by  a  company  above
 Rs.  00  must  be  published.

 Shri  Tyagi:  It  should  apply  to  ell
 parties,
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 Shri  Hari  Vishnu  Kamath:  Yes,
 absolutely,  all  parties.  Yours,  mine
 and  that  of  everybody  else.  I  am
 game  for  it.

 Shri  Tyagi:  I  think  it  is  a  good
 idea.

 Shri  Hari  Vishnu  Kamath:  I  am
 glad  there  are  some  reasonable  and
 sensible  Members  in  the  Congress
 Party.  I  can  see  many  Members  on
 the  Congress  Party  agreeing  with  me.

 Shri  Tyagi:  Then  reasonable  Mem-
 bers  should  not  be  opposed.

 Shri  Hari  Vishnu  Kamath:  Last
 year,  some  figures  were  laid  on  the
 Table  of  the  House  I  think  it  was  in
 the  Budget  session,  It  was  disclosed
 that  the  Congress  Party  got  as  much
 as  Rs.  99  lakhs.  That  was  disclosed
 money;  I  do  not  know  about  undis-
 closed  money.

 Shri  Tyagi:  Who  disclosed?

 Shri  Hari  Vishnu  Kamath:  It  was
 laid  on  the  Table  of  the  House.  Has
 the  Minister  made  a  false  statement?
 The  Minister  made  a  false  statement
 then,  if  it  was  su.  It  was  Rs.  09  lakhs
 for  the  Congress  party,  some  Rs.  6
 lakhs  to  the  Swatantra  party  and  to
 the  poor  PSP,  only  Rs.  50,000;  less
 than  Re.  50,000.  Now,  we  are  not  af-
 raid.  That  is  why  we  are  not  afraid.
 (Interruption):  It  is  you  who  are  af-
 Taid:  not  you  personally,  but  all  those
 who  are  sitting  there.
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 Shri  M.  L.  Dwivedi:  Not  at  all.

 Shri  Hari  Vishnu  Kamath:  The
 Minister  is  afraid,  and  he  resisted
 this  in  the  Committee.  He  resisted
 the  proposal  everytime  it  came
 before  the  House.

 Shri  M.  L.  Dwivedi:  He  is  not  con-
 teating.

 Shri  Hari  VYisbng  Kamath:  I  do
 hope  that  they  will  take  a  leaf  from
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 the  Socialist,  Labour  Government  in
 Great  Britain  and  bring  forward  a
 Bill—the  Companies  (Amendment)
 Bill—if  not  tomorrow,  at  least  some-
 time  next  week,  on  Monday,  Let  them
 bring  forward  a  Bill,  another  Bill,  to
 ensure  that  this  proposal  is  given effect  to,  in  legal  form,  and  js  passed
 by  the  House  in  this  very  session  80
 that  it  will  come  into  force  before
 the  next  election.
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 Then  I  come  to  another  point.  It
 is  about  disqualification.  Some  amend-
 ments,  changes,  have  been  made,  I
 am  glad,  with  regard  to  the  provi-
 sions  on  _  disqualification.  I  have
 sought,  however,  to  move  an  amend-
 ment,  because  it  is  not  specifically
 provided  here:  a  person  convicted  of
 hoarding,  profiteering,  blackmarketing
 er  adulteration,  must  be  drastically
 punished.  Because,  unfortunately,
 now  the  sentence  sometimes  is  only
 a  fine.  Here,  there  is  a  provision
 whereby  a  conviction  and  sentence
 of  two  years  or  more  entails  dis-
 qualification.  Bue  we  have  often
 found—the  Government  has  refused
 to  provide  for  a  drastic  penalty  for
 these  offences—that  the  persons  are
 sometimes  let  off  with  a  fine  and  with
 a  conviction  of  one  month,  two  months
 er  three  or  four  months,  so  that  he
 does  not  come  within  the  clutches  of
 this  law.  I  have,  therefore,  sought  to
 move  that  any  person  convicted  of
 anti-social  crimes—today,  when  star-
 vation  is  stalking  the  land—these
 merchants  of  death,  greedy  merchants,
 these  hoarders,  profiteers,  blackmark-
 eters  and  adulterators  should  be  dis-
 qualified  whatever  the  sentence  may
 be.  I  do  hope  that  my  hon.  friends
 Shri  Tyagi,  and  Shri  M.  L.  Dwivedi
 will  accept  this  amendment  if  not
 today,  tomorrow.  (Interruption).

 An  hon.  Member:  Why  only  those
 persons?

 Shri  Hari  Vishng  Kamath:  All  of
 you,  But  do  not  blame  me  tomorrow,
 I  am  moving  an  amendment  for  a
 drastic  punishment.  You  eay  “Yes”
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 today.  But  when  it  comes  to  voting,—
 no  whip,  do  not  obey  the  whip.  (In-
 terruption).

 Mr,  Deputy-Speaker:
 at  me.

 Please  look

 Shri  Hari  Vishnu  Kamath:  I  am
 jooking  at  you.  Now,  there  is  ano-
 ther  provision  about  corrupt  practices
 These  corrupt  practices  have  bede-
 villed  our  elections  here.  Company
 donation  is  one;  and  corrupt  practice
 to  which  reference  has  been  made—
 lakhs  and  lakhs  of  rupees  being  spent
 and  not  accounted  for  in  the  re-
 turns—is  another.  These  practices
 have  made  the  election  anything  but
 free  and  fair:  misuse  of  Government
 vehicles,  misuse  of  the  State  appa-
 ratus,  misuse  of  All  India  Radio,  the
 Government’s  megaphone  in_  this
 country—

 Shri  Tyagi:  It  is  not  used.

 Shri  Hari  Vishnu  Kamath:  We
 know  how  much  time  you  take  and
 how  much  others  get,  and  how  you
 refuse  to  give

 An  hon.  Member:  Nobody  should
 be  given.

 Shri  Hari  Vishnu  Kamath:  Of
 course,  in  that  case  I  agree,  Not  even
 the  Prime  Minister;  not  even  Mr.
 Kamraj.  Nobody  should  be  given.

 Shri  Tyagi:  For  election  only.
 There  are  other  matters.

 Shri  Hari  Vishnu  Kamath:  ‘Yes,
 only  for  election.  I  do  hope  that  any-
 one  convicted  of  corrupt  practices
 should  be  disqualified  for  a  far  longer
 period  than  is  provided  for  in  this
 Bill.  May  be  0  to  2  years.

 An  hon.  Member:  Six  years.

 Shri  Hari  Vishnu  Kamath:  That  is
 provided  for  in  the  Bill.  It  must  be
 for  a  longer  period.  Further,  where  a
 Commission  of  Inquiry  instituted  un-
 der  the  Commissions  of  Inquiry  Act,
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 952  has  also  adjudged  a  person  to
 be  guilty  of  corrupt  practices  as
 happened  in  the  case  of  Sardar
 Pratap  Singh  Kairon,  Shri  Biju
 Patnaik  and  Shri  Biren  Mitra,  in  this
 case  also,  where  an  offence  has  been
 committed  and  a  finding  has  been
 given  by  the  Commission  of  Inquiry
 and  the  Gevernment  has  refused  to
 follow  it  up,  to  take  follow-up  action
 by  prosecution  in  a  court  of  law—it
 is  guilty  conscience;  why  is  not  the
 Santhanam  Committee’s  recommenda-
 tion  being  adopted—those  persons
 also  must  be  disqualified.  The  Gov-
 ernment  have  refused  to  institute  a
 case  against  them  in  a  court  of  law.
 I  therefore  request  that  this  aspect
 also  must  be  considered.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  Hari  Vishnu  Kamath:  Twe
 minutes  more  and  I  have  done.  The
 Election  Commission  is  invested  with
 power  to  remove  or  reduce  the  period
 of  disqualification.  By  and  large  हैं
 must  say  the  Election  Commission  has
 behaved  properly.  But  there  is  a
 suspicion  which  attaches  to  the  Elec-
 tion  Commission  because  of  an  ins-
 tance  which  happened  two  or  three
 years  ago.  A  member  of  this  House,
 who  was  elected  in  the  general  elec-
 tion,  as  a  result  of  an  election  petition
 filed  against  him  was  unseated  and
 disqualified  for  corrupt  practices  in
 the  course  of  the  election.  But  that
 member  was  enabled  to  fight  a  bye-
 election  within  four  months  and  was
 later  promoted  as  Deputy  Minister  in
 the  Ministry  of  Home  Affairs.  It  is  a
 public  matter;  it  is  no  secret.  The
 tribunal  disqualified  him;  the  M.P.
 High  Court  upheld  it  and  passed
 severe  strictures  on  his  actions.  But
 when  the  bye-election  was  ordered
 four  months  later,—I  do  not  know
 whether  the  Election  Commission  was
 pressurised  or  persuaded  or  forced,
 but,—the  Election  Commission  re-
 duced  the  period  of  disqualification
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 and  enabled  him  to  fight  the  bye-
 election  within  four  months.  He  was
 eleeted  and  made  a  Deputy  Minister
 later  on.  That  is  why,  I  have  sought
 to  provide  that  the  Election  Commis-
 sion  should  be  divested  of  this  power.

 Shri  Tyagi:  Did  he  not  appeal?

 Shri  Hari  Vishnu  Kamath:  No.

 Shri  Jaganatha  Rao:  The  High
 Court  held  that  he  was  not  guilty  of
 corrupt  practice.

 Mr.  Deputy-Speaker:  He  may  con-
 clude  now.

 Shri  Hari  Vishnu  Kamath:  It  is  an
 important  measure,  Sir;  it  will  affect
 me  and  you.  I  hope  you  are  contest-
 ing  the  general  elections.

 Mr.  Deputy-Speaker:  If  I  am  given a  seat.

 Shri  Hari  Vishnu  Kamath:
 you  are  sure  of  that.

 I  think

 36.05  hrs.

 ‘(Sarr  SHAM  Lav  SaraF  in  the  Chair]

 Another  matter  which  has  exercised
 the  minds  of  most  of  us  here  is  the
 constant  misuse  of  power  and  autho-
 rity  by  Ministers  and  officers  of  Gov-
 ernment,  In  my  own  constituency  it
 has  happened.  That  is  why  I  know.
 On  the  eve  of  the  general  election,
 the  villagers  were  given  free  permits
 galore  to  carry  timber  from  the  for-
 est.  Some  were  caught  because
 election  petitions  were  filed  and  the
 tehsildar  who  issued  free  permits  was
 transferred  and  demoted.  All  this
 came  to  light  because  an  election  peti-
 tion  was  filed.  Otherwise  I  do  not
 know  what  would  have  happened.

 Shri  Tyagi:  Suppose  there  are  pea-
 sants  in  my  constituency  demanding  a
 tube-well.  I  try  for  a  tube-well  and
 permission  is  given.  Will  it  be  a  cor-
 rupt  practice?
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 do  it  during  the  period  from  the  first
 day  of  nomination  to  the  day  of  poll-
 ing.  That  is  all.  Lastly,  Sir,  you  are
 aware  that  under  rule  28  of  the  950
 Act  and  rule  69  of  the  95l  Act,  the
 Central  Government  is  empowered
 to  make  rules  in  consultation  with
 the  Election  Commission  to  carry  out
 the  purposes  of  either  Act.  Under
 the  provisions  of  those  two  Acts  al
 rules  made  by  Government  must  be
 laid  before  each  House  of  Parliament
 for  such  modification  as  either  House
 may  deem  necessary.  Every  rule
 made  by  the  Government  under
 those  Acts  should  be  laid  before  the
 House.  Now,  they  are  amending  these
 two  Acts,  the  950  Act  and  the  95]
 Act.  We  seek  an  assurance  from  the
 Government,  a  promise  from  the  Gov-
 ernment—of  course,  they  break  pro-
 mises  all  right  very  often,  even
 then  let  tem  promise  today  or
 tomorrow  that  under  these  amend-
 ments  which  are  being  sought  te
 be  made  now—of  course,  with  their
 majority  they  will  bull-doze  all  our
 amendments,  nagative  our  amend-
 ments  and  then  get  the  Bill  passed;
 that  is  all  right,  I  have  no  quarrel
 with  that—the  rules  made  by  them
 to  carry  out  the  new  provisions  will
 be  brought  before  this  House  in  this
 very  very  session,  so  that  behind  the
 back  of  Parliament  they  will  not  pase
 some  rules  which  may  not  be  in  con-
 formity  with  the  provisions  of  the
 Act  and  which  we  may  not  be  able
 to  scrutinise.  During  the  interregnum
 between  now  and  the  elections  they
 may  pass  such  rules  which  may  mili-
 tate  against  fair  and  free  elections,
 militate  against  the  very  purpose  of
 the  Bill  before  the  House.  I  do  hope
 the  Minister  will  give  an  assurance,
 a  promise,  tomorrow,  that  the  rules
 to  be  made  to  carry  out  the  purpose
 of  this  Bill  will  be  brought  before
 this  House  in  this  very  session  so  that
 Parliament  may  modify  them  if  need
 be,  and  I  hope  that  the  new  law  will
 be  such  that  at  least  the  ensuing
 fourth  general  elections  will  be  faar
 and  free  in  our  country.
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 att  ito  सि०  सहगल  .पसमापति  महीदथ,
 रिप्रेजेन्टेशन  भ्राफ  दि  पीपल्‍्स  (अमेंडमेंट  )
 बिल,  i966  जो  कि  ज्वायेंट  कमेटी  से  आया
 है,  मैं  उस  पर  ग्रपने  विचार  प्रकट  करना
 चाहता  हूं  1  मैं  आपका  ध्यान  डिलिमिटेशन
 झ्राफ  पालियामेन्टरी  एंड  असेम्बली  कांस्टि-
 टुएन्सीज़  आईर  झ्औौर  कसे।लिडेशन  शाण  दि
 डिलिमिटेशन  झडंर  की  तरफ  दिलाता  चाहता
 हूं  यदि  आ७  इगके  सम्बन्ध  में  देखेंगे  तो
 अह  लिख।  है  कि  :

 .and  thereupon  that  Order
 shall  ‘supersede  all  the  orders  re-
 ferred  to  in  sub-section  (5)  of
 section  4  or  in  sub-section  (3)  of
 section  7  and  shall  have  the  force
 of  law  and  shall  not  be  called  in
 question  in  any  court.”

 मैं  कहना  चाहता  हूँ  कि  अगर  कमीशन
 कांस्टिट्यूशन  के  खिलाफ  काम  करता  है  तो
 हम  को  यह  हक  होना  चाहिये  कि  हम  उसको
 अ्रदालत  में  ले  जायें  ।  यहां  तक  होता  है  कि
 डिलिमिटेशन  ऐक्ट  के  खिलाफ  भी  यदि  काम
 किया  जाता  है  तो  जिस  वक्‍त  वह  माथला
 हाई  कोर्ट  में  जाता  है  तो  हाई  कोर्ट  यह  कहता
 है  कि  आप  के  कांस्टिटयूशन  के  मुताबिक,
 प्राप  ने  जो  कानून  बनाया  है  उसके  मुताबिक
 हम  इस  पर  कोई  कारवाई  नहीं  कर  सकते  ।

 सुप्रीम  कोर्ट  में  जब  यह  मामला  गया  और  मेरे
 'मित्र  श्री  दीक्षित  जब  आ्रार्गमेन्ट्स  कर  रहे  थे
 तब  यह  सवाल  आया  कि  यह  केरू  ग्रक्तत  है
 खबेकिन  जो  कायदा  बना  है  उसके  खिलाफ
 नहीं  किया  जा  सकता  ।  मैं  कहता  चाहूंगा
 कि  डिलिमिटेशन  ऐक्ट  के  खिलाफ  जो  भी

 _डाइरेक्शन्स  दिये  गये हैं,  जो  ी  दत  एक्ट  के
 खिलाफ  काम  करता  है,  उसके  लिये  यदि  कोई
 ब्रदालत  में  जान।  चाहे  ता  उसकी  यह  हक
 होना  चाहिये  ।  हमारे  यहां  मध्य  प्रदेश  में

 बहुत  से  मामले  उउ  थे  ।  उनमें  जो  फंसले  हुए
 हैं  उनमें  महू  चो  थी  |  इतलिये  मैं  कहूंगा
 कि  पाप  ने  डिलिमिटेशन  की  जो  पावस ंदी  हैं
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 वह  दृतनी  ज्यादा  हैं  कि  शायद  गवर्नर  को  भी
 उतनी  पावसं  नहीं  हैं।  वह  राष्ट्रपति  की  पावस
 से  भी  ज्यादा  हैं  -  इसलिये  डिलिमिटेशन
 की  जो  पावर  है,  खासकर  जब  कांस्टिटुएन्सी
 का  बटवारा  होता  है,  कांस्टिटुएन्सीज़  फिर  से
 बनती  हैं,  उनके  सम्बन्ध  में  अ्रपीलों  में  जाने
 का  अधिकार  होना  चाहिये  और  इतके  लिये
 जो  कानून  है  उसमें  रहो  बदल  करना  चाहिये  ।
 इसमें  जो  सहकारी  मेम्बसं  होते  हैं  जो  कि  बाहर
 से  रखे  जाते  हैं,  उन  मेम्बरों  को  बिना  बुलाये
 हुए  यदि  काम  किया  जाता  है  तो  वह  किस
 तरह  झे  जायज़  हो  सकता  है  ।  लेकिन  जिस
 वक्‍त  हम  भअ्रव्ालत  में  जाते  हैं,  हाई  कोर्ट  या
 सुप्रीम  कोर्ट  में,  तो  वहां  पर  मामले  खारिज
 हो  जाते  हैं  दयोंकि  इसके  लिये  कोई  प्राविज़न
 नहीं  है  1  हम  को  यहां  पर  इस  बात  पर  गौर
 करना  चाहिये  और  इस  को  दुरुस्त  करना
 चाहिये  ।

 इमके  साथ  ही  साथ  मैं  श्रापका  ध्यात
 सेक्शन  9  की  तरऊ  दिलाना  चाहता  हूं  ।

 “9.  In  section  2]  of  the  3950
 Act,  for  sub-section  (2),  the
 following  sub-section  shall  be
 substituted,  namely:—

 ‘(2)  The  said  electoral
 (a)  shall,  unless  otherwise

 directed  by  the  Election  Com-
 mission  for  reasons  to  be  re-
 corded  in  writing,  be  revised
 in  the  prescribed  manner  by
 reference  to  the  qualifying
 date—”

 roll—

 ठीक  है,  मैं  इसको  मना  नहीं  करता  |  हम
 इसको  मान्यता  देने  के  लिये  तायर  हैं  लेकिन

 “(i)  before  each  general  elec-
 tion  to  the  Hause  of  the  People
 or  to  the  Legislative  Assembly
 of  a  State:”

 इन  चीजों  के  लिए  हम  को  कम  से  कम  यह
 गुंजाइस  होनी  चाहिये  कि  हम  जो  कानून
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 बनाते  हैं  पदि  उसकी  ग्रवहेलना  की  जाये
 डिलिमिटेशन  में  तो  हम  उसको  दूर  करा  सकें  ।
 हमें  इस  चीज़  को  देखना  चाहिये  श्रौर  इसलिये
 मैं  श्राप  से  प्रार्थना  करता  हूं  कि  इस  पर  गौर
 किया  जाये

 ग्राप  ने  हाई  कोर्ट  का  जा  जूरि-
 ज्डिक्सन  रक्खा  है  वह  वहुत  ठीक  रक्‍्खा
 है  मौर  जहां  पर  हाई  कोर्ट  हो  वहां
 उस  का  जूरिज्डिवशन  होना  चाहिये।
 बेकिन  जहां  पर  बेंच  कोर्टेस  हों,  वहां
 बर  भी  उस  को  ले  जा  कर  मामले  को
 सुनाने  का  अवसर  हम  को  मिलना  चाहिये।

 इस  के  साथ  ही  मैं  श्राप  का  ध्यान
 दिलाना  चाहूंगा  कि  :

 “No  person  shall  convene,  hold
 or  attend  any  public  meeting  in
 any  polling  area  during  the  period
 of  forty-two  hours  ending  with
 the  hour  fixed  for  the  conclusion
 of  the  poll....”

 आप  ने  यह  जो  42  धंटे  रक्खे  हैं  मैं  उस
 का  स्वागत  करता  हूं  क्योंकि  जितना  ज्यादा
 टाइम  रक्खा  जाता.  था  उस  का  ठीक  तरह
 से  पालन  नहीं  होता  था  और  लोग  किसी
 न  किसी  तरह  से  उस  को  काम  में  लाते
 थे।

 मैं  ग्राप  से  कहना  चाहूंगा  कि  यदि
 यह  मान  लिया  जाये  कि  हम  सरकारी
 श्रादमी  हैं  ता  जब  तक  नामिनेशन  नहीं
 नहीं  हो  जाता  है  श्रौर  नामिनेशन  के
 बाद  भी  जो  सरकारी  वेहिकल्स  हैं  या
 ग्रौर  चीजें  हैं  उन  का  इस्तेमाल  नहीं  होना
 चाहिये  ।  इस  चीज  से  में  विल्कुल  सहमत  हूं
 कि  जो  लोग  भी  काम  करते  हैं  वह  एलेक्शन
 के.  पहले  बराबर  कर  सकते  हैं।  लेकिन
 इस  में  होता  क्‍या  है  कि  जो  हमारे  भाई
 विरोध  में  हैं  वह  कहते  हैं  कि  यह  काम
 करता  है,  लेकिन  दरभस्ल  में  काम  किया
 नहों  जाता।  उन  का  मन  बन  गया  है  कि
 949  (Ai)  LSD—I0.
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 जो  मिनिस्टर्स  हैं  वह  इस  तरह  से  काम
 करते  हैं  मैं  बड़ी  नम्नता  से  कहना  चाहूंगा
 कि  यह  चीज  ठीक  नहीं  है।  एक  राध
 मिनिस्टर  ने  कहीं  किया  होगा,  लेकिन
 जेनरली  मिनिस्टर्स  इस  तरह  नहीं  करते
 हैं  :

 श्ंत  में  मैं  यह  कहना  चाहता  हूं
 कि  जिन  के  खिलाफ  मारल  टरापिट्यड
 के  आरोप  हैं,  ब्लैक  मार्केटिंग  है  या  दूसरी
 चीजे  हैं,  इस  तरह  के  लोगों  पर  डिस्क्वालि-
 फिकेशन  होना  चाहिये  और  उन  को  कभी
 भी  चनाव  में  खड़े  होने  की  इजाजत  नहीं
 दी  जानी  चाहिये।
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 इन  शब्दों  के  साथ  जो  सेलेक्ट  कमेटी
 की  रिपोर्ट  है  मैं  उन  का  प्मर्थन  करता
 हूं

 Shri  Ranga:  Mr.  Chairman,  the  ear-
 lier  Act  and  this  Bill....

 Shri  K,  C.  Sharma:  Sir,  there  is
 no  quorum  in  the  House,

 Shri  Ranga:  This  Bill  and  the
 mother  Act  are  intended  to  enable  us
 to  have  fair  and  free  elections.

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  seat.  The  quorum  is
 being  challenged.  The  bell  is  being

 rung  Now,  there  is  quorum.  He
 might  continue  his  speech.

 Shri  Ranga:  The  object  of  this  Bill
 and  the  earlier  Act  is  that  we  should
 have  fair  and  free  elections,  But  I
 am  afraid  there  have  been  neither
 free  elections  nor  fair  elections,  If
 some  of  us  in  the  Opposition  have
 managed  to  come  here,  it  is  in  spite
 of  all  that  the  ruling  Party  has  done
 and  could  do  at  the  time  of  the  elec-
 tions.

 My  hon.  friend  representing  the
 D.M.K.  has  put  in  a  plea  in  favour
 of  proportional  representation  and
 multiple  constituencies.  Iam  in  favour
 of  them.  I  do  not  know  when  this
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 Government  would  be  willing,  if  at
 all,  to  make  up  its  mind  to  accept  that
 proposition.  Since  the  present  British
 system  of  single  member  constituency has  helped  the  Congress  Party  so  much
 during  the  last  three  elctions,  I  do
 not  think  there  is  any  chance  of  the
 Congress  Party  agreeing  to  it.  But,
 without  it,  my  fear  is  that  for  a  very
 long  time  to  come,  until  almost  all  the
 Opposition  parties  agree  to  merge
 themselves  into  one  or  two  Opposition
 parties,  it  would  not  be  possible  for
 the  ruling  Party  to  be  prevented
 from  getting  all  these  unearned  bene-
 fits  that  they  have  been  enjoying  as
 a  result  of  the  present  system  of
 elections.

 Secondly,  the  Government  should
 be  prevented  from  using  its  authority,
 its  power,  its  patronage,  its  coercive
 powers  and  its  prestige  for  the  bene-
 fit  of  the  ruling  Party.  It  is  for  that
 reason  that  so  many  of  us  on  the
 Opposition  side  had  suggesteq  that
 the  Government  of  the  day  should  go
 out  of  office  three  months  before  the
 general  elections  and  let  the  Presi-
 dent’s  rule  come  in  so  that  all  politi-
 tal  parties,  whether  they  are  on  the
 ruling  side  or  on  the  Opposition  side,
 would  be  on  the  same  focting  and
 there  would  be  better  and  easier  com-
 petition  between  them  all.  But  one
 of  the  Ministers  on  that  side,  the
 other  day,  raised  the  point  whether
 there  is  any  such  thing  at  all  in  any
 other  country.  I  would  like  to  chal-
 lenge  my  friends  to  prove  whether
 there  is  any  democracy  of  this  magni-
 tude  anywhere  in  the  West  where
 more  than  70  per  cent  of  the  electo-
 rate  continue  to  be  illiterate;  and  this
 unfortunate  phenomenon  continues  to
 be  here  9  years  after  we  have  passed
 the  Constitution.  In  the  Constitution,
 in  one  of  those  Directive  Principles
 we  have  given  ourselves  the  pledge
 that  within  0  years  after  the  pass-
 age  of  the  Constitution,  we  will  be
 able  to  provide  universal  free  and
 compulsory  elementary  education.
 Our  aspiration  at  that  time  was  to
 be  able  to  remove  illiteracy  in  this
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 country  within  those  0  years,  and
 we  have  not  been  able  to  do  it  even
 now  after  0  more  years  thereafter.

 Then,  what  is  more  is  this.  Our
 people  for  a  very  long  time  have  been
 used  to  authoritarianism  in  this  coun-
 try  and  they  have  not  yet  got  into  the
 habit  of  feeling  free  of  all  the  influ-
 ences  of  those  who  are  in  power
 and  authority.  For  very  many  rea-
 sons  we  want  the  Ministries  to  go
 our  of  power  three  months  before  the
 elections.  That,  of  course,  does  not
 appeal  to  the  ruling  party.  Now,  I
 wish  to  make  one  other  appeal  and
 it  is  this.  Whenever  they  may  think
 of  declaring  the  date  of  the  elections,
 one  month  before  the  nomination  date
 and  one  month  after  the  election  is
 over,  that  is  to  say,  for  three  months
 in  all,  let  not  the  Government,  either
 here  or  at  the  State  level  try  to  pass
 any  orders  pn  matters  where  there
 are  disputes  between  the  Government
 and  the  people  or  between  one  sec-
 tion  of  people  and  another,  which
 would  benefit  the  one  side  as  against
 the  other.  Let  them  also  not  trans-
 fer  officers  during  those  three  months,
 Let  them  not  hold  any  threats  to  any
 section  of  the  people.  Let  them  also
 not  make  all  sorts  of  offers  and  new
 promises  of  new  favours  for  the  peo-
 ple.  Such  a  thing  actually  happened
 in  one  case.  There  was  a  bye-elec-
 tion  in  Dharamapuri  in  Salem  district,
 and  while  the  electioneering  was  go-
 ing  on,  a  promise  was  held  out  that
 Dharmapuri  would  be  made  the
 headquarters  of  a  new  district  that
 was  going  to  be  established,  and  they
 were  able  to  do  the  trickin  that  man-
 ner.  Similar  things  are  being  done
 everywhere.  New  schools  are  being
 opened.  Schools  are  upgraded  from
 ‘middle  to  high  schools,  Electricity  is
 being  supplied  out  of  turn  in  various
 places....

 Shri  M.  R.  Krishna
 These  are  good  deeds.

 (Peddapalli):

 Shri  Ranga:  ..on  the  condition  that
 the  people  there  would  give  their
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 votes  to  the  ruling  party.  House-
 tites  were  being  distributed,  and  in  one
 vase,  the  matter  was  placed  before  the
 }iigh  Court,  and  it  was  proved  to  the
 hilt  that  lakhs  of  rupees  were  distri-
 buted  among  the  Harijans  in  the
 name  of  the  formation  of  co-operative
 housing  colonies.

 Shri  Joachtm  Alva:  What  about
 the  SwatantraParty?  They  also  put  in
 large  amounts  into  their  campaign.

 Shri  Ranga:  Lakhs  of  rupees  were
 distributed  among  them  on  the  plea
 that  house-sites  were  being  distribut-
 ed  among  them.  So  many  other
 things  of  this  nature  are  being  done.
 Therefore,  I  want  the  Government,
 if  they  are  really  sincere  about  their
 professions  of  democracy  and  equali-
 ty  of  opportunity  to  one  and  all,  and
 equality  between  all  political  parties
 at  the  time  of  the  elections,  to  put
 this  unction  to  themselves  and  say
 that  such  orders  would  not  be  passed.
 What  I  am  suggesting  is  nothing  new,
 in  this  sense  that  whenever  any  Minis-
 ter  is  asked  by  the  Chief  Minister  to
 resign,  even  today,  there  is  a  rule
 that  the  secretaries  are  not  expected
 to  implement  the  orders  that  ure
 passed  by  that  Minister  three  days
 before  he  resigns,  or  three  dayg  after
 he  has  been  given  the  notice  of  dis-
 missal.  I  speak  subject  to  correction
 when  I  say  that  there  is  some  such
 order.  Why  do  they  not  have  a  simi-
 lar  order  at  the  time  of  the  elections
 also?  For  some  reasons  or  the  other,
 at  the  last  moment  orders  might  be
 passed  by  a  Minister  in  order  to
 favour  so  many  people  whom  he  had
 not  been  able  to  favour  till  that  time;
 such  orders  might  be  passed  in  an
 irregular  manner  and  in  an  unworthy
 fashion.  What  I  am_  suggesting  is
 that  the  Ministrics  as  a  whole  should
 abstain  from  this  kind  of  improper
 conduct.

 Corruption  is  of  different  types.
 One  type  has  been  referred  to  already
 by  several  friends  including  my  hon.
 friend  Shri  Kamath,  My  hon,  friend
 Shri  M.  R.  Masani  had  moved  an
 amendment  when  the  Companies
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 Amendment  Bill  was  on  the  anvil  in
 the  Joint  Committee,  suggesting  that
 donations  from  any  joint-stock  com-
 pany  to  any  political  party  should  be
 banned.  And  who  defeated  it?  It
 was  the  ruling  party  with  their  majo-
 rity  which  defeated  it.  We  stand  by
 it  and  even  today  we  would  like  it
 to  be  done,  and  let  them  do  it.
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 I  would  like  to  bring  to  the  notice
 of  some  of  our  Members,  if  they  do
 not’  know  it  already  that  some  of  the
 State  Ministries  have  quietly  sent
 word  to  some  businessmen  ‘If  you  do
 not  want  to  give  money  to  us,  you
 may  not  do  so,  and  we  know  that
 some  of  you  are  in  favour  of  us  now
 for  various  reasons.  At  least,  please
 do  not  give  any  donations  to  such-
 and-such  political  parties...  Why  are
 they  doing  it?  There  are  some  other
 businessmen  who  have  begun  to  curse
 some  of  our  friends,  and  they  say
 ‘Why  are  we  giving  any  money  at
 all?  Why  should  we  give  any  money
 at  all  to  your  party?  What  do  we
 gain  by  giving  to  your  party  if  you
 come  into  power  and  you  are  true
 enough  to  your  professions  not
 to  show  any  favour  to  us?  Today,  we
 are  getting  everything  that  we  want
 by  paying  for  it.  This  is  the  best
 dispensation  that  we  could  have.  We
 know  the  price  for  everything;  we
 know  the  price  of  every  favour  that
 we  want  from  Government;  we  know
 also  the  price  of  such  and  such  offi-
 cers  and  such  and  such  Ministers  and
 sO  on.’.

 ‘Therefore,  we  now  what  to  pay,
 how  to  pay  and  we  get  our  things
 done’.  This  is  the  best  of  all  worlds
 that  we  can  possibly  have.  There-
 fore,  why  should  we  support  any
 opposition  party  at  all,  This  is  the
 atmosphere  in  which  we  are  living
 and  that  is  why  all  this  corruption.

 Then  the  question  of  election  ex-
 penses,  They  are  going  higher  and
 higher,  mounting  so  high  that  it  is
 becoming  suffocating  for  many  people
 like  us  to  fight  all  these  elections,  re-
 elections  ang  bye-elections.  It  is  be-
 coming  a  very  big  hurdle.  In  fact,  f



 2259  Representation

 {Shri  Ranga]
 am  not  revealing  any  secret  when I  tell
 you  that  the  opposition  parties  are
 finding  it  difficult  to  get  candidates  to
 come  forward  beause  they  have  got  to
 spends  much  money  that  they  do  not
 know  whereform  to  get  it.  Quite  a
 large  number  of  them—we  are  our-
 selves  one  of  them—have  put  in  an
 appeal  for  candidates  who  would  be
 self-financing  candidates,  We  are  yn-
 able  to  get  money  from  ,donations,
 not  enough,  not  commensurate  with
 the  way  the  election  expenses  are
 going  up.  We  are  not  able  to  get
 the  big  business  bosses  to  come  and
 join....

 Shrimati  Yashoda  Reddy:  In  Andhra
 we  could  not  get  a  man  with  enough
 funds  to  contest  the  seat  held  by  the
 hon.  Member  from  our  party.

 Shri  Ranga:  I  do  not  know  what
 my  hon.  friend  is  saying.  She  also
 had  her  hand  in  trying  to  see  that  I
 was  defeated  in  the  bye-election.  But
 unfortunately  for  them  and  fortunately
 for  the  people,  I  have  been  able  to
 come  over  here,  Therefore,  let  her
 be  patient.  She  can  leng  her  hand
 again  next  time  to  defeat  us,  if  she
 can.  I  am  sure  she  would  do  it  be-
 cause  she  is  g  gallant  lady  and  is  out
 for  fighting  on  anything  at  any  moment
 anywhere  and  against  anybody.  So
 she  does  not  stop;  she  must  fight.

 Shrimati  Yashoda  Reddy:
 get  it  from  the  leader.

 I  have

 Shri  Ranga:  As  I  was  saying,  we
 are  finding  it  very  difficult  to  get  can-
 didates  with  funds  to  fight  the  election
 because  it  has  become  very  costly.

 Shri  Joachim  Alva:  The  Swatantra
 Party  is  not  hard  up  for  funds.

 Shri  Ranga:  I  think  in  957  Shri
 S.  K.  Patil  was  saying  that  Rs.  5
 crores  would  be  necessary  to  fight  the
 election.  If  that  was  necessary  at  that
 time,  I  can  assure  that  three  times  as
 much  money  would  be  necessary  to
 fight  elections  this  time,  when  money
 has  become  so  much  cheaper.
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 Shri  J.  B.  Kripalani  (Amroha):  All
 the  Ministers  collect  money.

 Shri  Ranga:  On  top  of  it,  jeeps  of
 the  panchayat  samitis  are  being
 utilised.  This  is  a  new  phenomenon.
 All  our  friends  opposite  get  them,  but
 we  would  not  be  able  to  get  them.
 Then  they  would  get  vehicles  from
 Mahindra  and  Mahindra  also,  as  they
 diq  last  time  in  Orissa.  In  addition,
 there  are  the  co-operative  banks,
 cooperative  stores  and  the  new  super
 bazaars  which  are  opened...

 Mr.  Chairman:  Use  of  such  vehicles
 is  banned  under  the  law.

 Shri  Ranga:  What  is  it  that  is
 banned  which  is  not  being  done?  Our
 friends  have  pust  now  said  that  the
 limit  of  election  expenses  is  not  being
 observeq  by  anybody,  The  Ministers
 themselves  have  confessed  and  ad-
 mitted  it.  We  have  prohibition;  yet
 there  is  plenty  available  to  drink.
 Then  take  the  ban  in  regard  to  the
 use  of  vehicles.  Use  of  vehicles  for
 transport  of  voters  alone  is  prohibit-
 ed.  But  what  about  the  canvassing
 part?  They  set  the  tempo.  We  are
 obliged  to  follow.  They  go  to  a  vil-
 lage  0  times;  we  are  obliged  to  go
 there  at  least  5  times.  All  this  means
 more  money  and  still  more  money.

 Then  they  contro]  the  petrol  bunks.
 I  have  had  the  miserable  experience
 of  finding  it  not  possible  to  get  petrol
 for  our  cars  in  various  places  in  my
 constituency,  because  the  petrol  bunks
 belong  to  the  Congress  leaders  and
 they  prevented  us  from  purchasing
 petrol,

 All  these  impediments  will  come  in
 our  way.  Therefore,  how  can  you
 think  of  having  of  free,  fair  democratic
 and  equal  elections  in  this  country?
 In  actual  ractice,  what  is  happening
 There  is  no  democracy  (Interruption).
 My  hon.  friend  need  not  be  in  a  hurry
 because  I  am  in  no  hurry  to  conclude.
 There  is  no  domocracy  now,  it  is
 only  a  namesake  democracy  we  are
 having.  They  pride  themselves  on
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 having  the  biggest  democracy  in  the
 world;  yes,  the  biggest  democracy
 with  the  largest  number  of  ignorant
 voters  who  are  dependent  on_  the
 symbols  only.

 I  am  glag  that  you  are  going  to
 have  these  District  Election  Officers.
 Let  them  be  recruited  from  the  ranks
 of  the  District  Judges,  and  not  execu-
 tive  officers.  My  hon.  friend  Shri
 Kamath  had  something  to  say  about
 the  Election  Commission.  I  cannot  say
 that  I  am  satisfied,  and  I  am  _  not
 prepared  to  say  that  I  am  very  much
 dissatisfied,  but  at  the  same  time  it
 would  be  a  good  thing  if  the  Election
 Commission  comes  to  be  recruited
 from  amongst  the  Supreme  Court
 Judges  instead  of  from  amongst  these
 retired  officers  or  the  topmost  officers
 of  the  Government.  Many  things  they
 ate  obliged  to  decide  against  the
 Government,  and  it  becomes  very
 difficult  indeed  for  a  retired  officer  or
 a  high  officer  when  appointed  as  Elec-
 tion  Commissioner  to  take  the  right
 decision.  Therefore,  I  would  like  that
 change  to  be  made,

 These  District  Judges  when  the  are
 appointed  as  District  Election  Offi-
 cers  should  not  be  those  belonging  to
 the  same  districts,  they  should  be
 brought  from  other  districts,  so  that
 they  would  not  have  as  much  of  local
 interest  as  a  local  officer  would  have.

 So  far  as  the  State  Election  Officer
 also  is  concerned,  I  would  like  him  to
 be  brought  from  other  States,  not  a
 local  officer  however  great  he  may
 be;  cven  if  he  is  a  High  Court  Judge,
 he  should  not  be  appointed  the  Chief
 Electoral  Officer  in  his  own  State.

 Teachers  and  all  other  employees
 of  the  panchayati  raj  and  co-operative
 movement  should  not  be  transferred
 one  month  before  the  elections  or
 during  the  election  or  within  one
 month  thcreafter.  In  my  own  consti-
 tuency  it  has  hoppened  that  more
 than  400  elementary  schoo]  teachers
 were  threatened  with  transfer  soon
 after  my  election  was  over,  and  dur-
 ing  the  election  also  scores  of  village
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 officers  were  more  or  less  imprison-
 ed  by  the  Revenue  Minister  and  his
 minions,  Such  things  have  got  to  be
 prevented.  Government  has  been  mis-
 using  its  power  in  that  direction  and
 Government  will  have  to  take  suffi-
 cient  steps  to  prevent  his  ind  of
 thing.
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 So  far  as  District  Election  Officers
 are  concerned,  I  would  suggest  that
 for  one  year  after  the  election  there
 should  be  no  Possibility  of  their  being
 transferred  or  punished  or  demoted,
 because  there  is  the  danger  that
 these  people  also  would  come  to  be
 first  of  all  threatned  and  afterwards
 punished  if  they  do  not  toe  the  line
 which  the  ruling  party  and  its  lea-
 ders  in  the  State  or  in  the  district
 concerned  want.

 In  regard  to  disqualification,  this
 two  years  is  much  too  short  a  period.
 First  of  all,  it  ought  not  to  be  there;
 if  it  is  there,  it  should  be  only  for
 moral  turpitude,  and  then  it  should
 be  for  three,  four  or  five  years,  not
 for  two  years,  because  it  is  quite  pos-
 sible  that  this  also  may  come  to  be
 abused  by  the  Government  concern-
 ed.

 As  regards  the  dismissal  of  nomi-
 nations  for  printer’s  devi]  and  so  on,
 they  have  provided  that  it  should  not
 be  misused;  rather,  it  should  not  be
 made  a  disqualification,  and  the  no-
 mination  should  not  be  dismissed.
 Supposing  a  nomination  is  dismissed,
 ed,  there  must  be  sufficient  interval
 between  the  nomination  day  and  the
 final  day  on  which  they  give  orders
 for  printing  the  papers,  during  which
 they  should  provide  necessary  avenues
 for  appeal,  so  that  they  con  get  over
 arbitrary  decisions  taken  by  the  Dis-
 trict  ‘Election  Officer.  It  is  wrong  to
 think  that  the  District  Election  OM-
 cers  are  not  likely  to  make  arbitrary
 decisions,  because  as  you  have  known
 from  the  case  of  Mr  Dandekar,  there
 are  officers  and  officers,  and  they  caf
 behave  very  badly.  They  say  thm
 within  six  months  the  High  Court
 should  dispose  of  the  clection  peti-
 tion.  It  is  only  an  advice  to  the  High
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 Court.  I  do  not  know  how  they  are
 going  tu  enforce  it.  IT  know  one  casc
 where  there  was  an  election  suit  bet-
 ween  the  chief  Minister  of  a  State
 and  the  vice-President  of  my  party  in
 my  State  and  it  took  them  more  than
 four  years  before  the  suit  could  be
 disposed  of.  This  is  a  machinery  that
 we  provide  in  order  to  avoid  that
 kind  of  delay.  There  would  still  be
 many  cases  where  it  would  not  be
 possible.  There  is  the  question  of  writ
 also.

 Shri  G.  S.  Pathak:  There  is  no
 question  of  a  writ  from  the  High
 Court  to  itself.

 Shri  Ranga:  They  can  go  to  the
 Supreme  Court.  That  is  also  likely
 to  take  a  lot  of  time  and  money.  Two
 things  have  to  be  done:  to  devise
 ‘ways  nad  means  which  r  do  not  find
 here  sufficiently  delineated,  by  which
 time  can  be  shorteneg  at  least  to  the
 extent  of  six  months.  They  must
 make  sure  of  it.  Second  thing  is  the
 cost  of  litigation.  Election  suits  are
 so  costly  that  few  people  can  fight
 them  out.  A  few  of  them  who  fought
 it  out,  whether  they  succeedeq  or
 failed,  have  burnt  their  fingers  and
 a  number  of  them  complained  to  me.
 So,  this  Bill  even  if  passed  with  some
 amendments  that  are  suggested,  will
 not  cure  the  disease.  This  Bill  only
 indicates  that  there  is  a  serious  disease
 in  our  body  politic  and  that  can  be
 mended  «nly  by  more  important  and
 more  radical  reorganisation  of  our
 electoral  system  and  also  by  a  greater
 display  of  responsibility,  Gandhian
 conscience  on  the  part  of  the  ruling
 party  and  a  more  sportsmanlike  atti-
 tude  towards  the  Opposition  parties.

 att  wo  ला०  हिवेदी:  सभापति  महो-
 @,  मुझे श्राश्चर्य  तत  कि  मुझ  से  पूर्व
 धोलने  वाले  साम्यवादी  सदस्य  ने  अपने
 शःषण  में  यह  कहा  कि  कांग्रेस  दल  अभी
 छाधिक  प्रजातन्त्र  की  ओर  जाना  नहीं
 चाहता  मुझे  पाश्चयं  हुभा  कि  जिस
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 दल  ने  देश  की  स्वतन्त्रता  प्राप्त  करते
 में  पूरा  काय  किया,  जिस  दल  ने  एक
 संविधान  देश  को  दिया  श्रौर  जिस  दल
 ने  अपने  शासन  काल  में  यह  कार्य  कर
 के  दिखलाया  कि  आज  वह  चुन  कर  यहां
 ग्रा  रहे  हैं,  उस  दल  के  विरुद्  यह  कहा  जाता
 है  कि  वह  प्रजातन्त्रीकरण  नहीं  चाहता  है।
 यह  बिल्कुल  मिश्या  बात  है।  हम  लोग  तो
 प्रजातन्त्र  चाहते  हैं  लेकिन  वह  अपनी  बात
 कहें  जो  अपने  देवताओं  के  चित्र  दफ्तरों
 में  लगा  कर  उन  की  पूजा  करते  हैं  और
 कहते  हैं  कि  “हे  माओ  त्से  तंग  महोदय
 हम  आप  के  चरण  सेवक  हैं  और  हमारे
 लिये  आप  वरदान  दीजिये।  यदि  हम
 किसी  प्रकार  से  देश  की  सत्ता  हाथिया
 पायेने  तो  आप  के  चरणों  में  शासन  नत-
 मस्तक  हो  जायेगा  re  जो  दल  विदेशी  रुत्ता
 में  विवास  रखता  हो,  जो  विदेशी  ताकतों
 को  भजबूत्  बनाने  में  विश्वास  रखता
 हों,  उस  की  हिम्मत  नहीं  पड़ती  कि  माओं
 त्से  तूंग  से  कहे  कि  आप  के  यहा  प्रजातन्‍्त्र
 नहीं  है,  लेकिन  उस  की  हिम्मत  तो
 देखिये  कि  दूसरे  दलों  या  कांग्रेस  पार्टी
 के  ऊपर  लांछन  लगाते  हैं,  जिस  ने
 प्रजातन्त्रीकरण  की  दिशा  में  श्रपता  सर्वस्व
 निछासर  कर  दिया।

 Shri  Nambiar  (Tiruchirapalli):
 What  is  the  comparison  of  Mao  Tse
 Tung  hcre?

 Shri  M.  L.  Dwivedi:  Because  your
 Members  allege  that  the  Congress
 Party  docs  not  want  democracy  any
 longer.  Is  there  duisocracy  in  a  coun-
 try  ruled  by  the  Communist  Party?
 Do  you  believe  in  democracy?

 Shri  Nambiar:  We  are  not  ruling
 now.

 श्री  म०  ला०  हिवेदी :  कहने  16  मतलब
 यह. है  कि  जिस:  दल  के  पास
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 सभापति  महोदय  :  माननीय  सदस्य,
 झापस  में  'बात  न  करें।

 श्री  Ho  लो०  हिवेदी  :  जिस  दल
 के  पास  दलील  नहीं  है  वह  दूसरों  पर
 लांछन  लगाता  है।  कानी  श्रपनी  टेंट  नहीं
 देखती,  दूसरों  की  जेब  लेट  कर  देखना
 चाहती  है।  यही  बात  हमारे  दूसरे  दलों
 में  है।  अ्रभी  श्री  मधु  लिमये  भाषण  दे  रहे
 थे  तो  उन्होंने  कहा  कि  ट्रकों  का  इस्तेमाल
 किया  जाता  है।  मैं  याद  दिलाऊं  कि  समाज
 समाजवा  )  दल  की  ऑर  से  श्रौर  प्रजा-
 समाजवादी  दल  की  ब्रौर  से  जो  चुनाव
 मेरी  कांस्टिटएन्सी  में  मेरे  विरुद्ध  लड़ा
 गया  उस  में  वे  ट्रकों  में  बोट्स  को  ले
 जा  रहे  थे  श्रौर  सकड़ों  की  तादाद  में  उन
 को  ले  जाने  का  काम  हुझ्ला।  हम  ने
 ढेले  नहीं  बरसाये  उन्होंने  ढेले  बरसाने
 की  मिसाल  कायम  की।  मैं  जनना  चाहाता
 कि  क्‍या  यह  न्यायप्रियता  होगी  कि  यदि
 वोटर  कोई  अपने  पंसे  से  या  किराये  पर
 गाड़ी  ले  जाये  तो  उस  पर  ढेले  बरसाये
 जायें  -

 श्री  स्थाश्ी:  वह  उन  के  लिये  वोट
 नहीं  करेंगे  :

 श्री  भ०  ला०  दिवेदी  :  वह  वोट  नहीं
 करेंगे,  लेविन  वया  यह  अच्छी  प्रथा  है  कि
 ढेले  बरसाये  जायें।

 वह  वहते  हैं  कि  कांग्रेस  पार्टी  रुपये
 खर्च  करती  हैँ  हों  सकता  हे  करती  हो,
 लेकिन  वे  दल  की  बात  भी  तो  पूछें।
 यह  कहा  गया  कि  डा०  राम  मनोहर  लोहिया
 के  चुनाव  पर  4  लाख  रु०  खर्च  हुये।
 मैं  नहीं  जनता  कि  डा०  राम  मनोहर
 लोहिया  कहां  से  पैसे  लाते  हैं।  लेकिन
 मैं  यह  जरूर  कहूंगा  कि  उन  की  कथनी
 कुछ  प्रौर  है  प्रौर  करनी  कुछ  झौर  है।
 इस  प्रकार  की  बातों  से  मैं  नहीं  समझता

 कि  क्यो  लाभ  हो  सकता  है।

 of  the  People  22€6
 (Amdt.)  Bill  and  Con-

 stitution  (2lst)  Amdt.  Rit"
 एक  साननोय  सदरय  :  बतलाइये  कहां

 से  रुपया  प्राप्त  करते  हैं।

 थ्भी  to  ला०  दिवेदी  :  मैं  बतलाना
 चाहता  हूं  कि  इसी  चुनाव  में  ओ  प्रजा-
 समाजवादी  समाजवाद  में  विश्वास  रखते
 हैं,  वह  वोट्स  के  पास  जा  कर  उन  के
 हाथ  में  गंगाजल  की  बोतल  रख  कर
 कहते  थे  कि  हमे  वोट  करो।  क्‍या  इस
 तरह  की  बातों  से  बढ  कर  खराब  बात
 कोई  और  हो  सकती  है।  मैं  नहीं  कहता
 कि  ऐसा  सब  जगह  हुआ  लेकिन  कई
 जगहों  पर  हुआ  झौर  मैं  ने  इस  को  श्रपनी
 आखों  से  देखा  है!  मेरा  कहना  यह  है  कि
 झगर  श्राप  किसी  पर  नुक्‍ता  चीनी  करें
 तो  सब  बातों  को  देख  कर  कुछ  कहें।
 हम  अपनी  त्रुटियां  मानने  के  लिये  तैयार
 हैं,  क्योंकि  हम  चाहते  हैं  कि  हम  अपनी
 बुटियां  दुरुस्त  करें।  जो  भी  बद्वुटियां  करता
 है  वह  गलती  करता  है।  हम  उन  समर्थन
 नहीं  करते।

 आचायें  कृपालानी  से  पिछले  दिन
 कहा  कि  आाचाय॑  जी  आप  ठीक  कहते  हैं
 कि  कांग्रेस  में  म्रप्टाचार  है  ।  लेकिन  अगर
 वहां  आ।  जंसे  पुराने  लोग  होते  तो  क्‍या
 वे  भी  भ्रष्ट  हो  जाते  ।  वहां  पर  आ्राप  जंसे
 पुराने  लोग  जो  हैं  वह  ईमानदार  हैं।  केवल
 कुछ  अवरारदादी  उसमें  घुस  भ्राये  हैं  जिनको
 हम  पसन्द  नहीं  करते  ।  उनकी  वजह  से
 संस्था  बदनाम  होती  है।  अगर  उनको  निकाल
 दिया  जाये  तो  यह  संस्था  दुरुस्त  हो  सकती  है।

 सभापति  सहं'वय  :  माननीय  सदस्य  इस
 बिल:  पर  बोलें  t

 aft  म०  ला०  दिवेदी  :  में  सदन  का  ध्यान
 इस  बिल  की  कुछ  धाराओओं  की  ओर  ले  जाना
 चाहता  हूं  ।  श्रभी  हाई  कोर्ट  के  सम्बन्ध  में
 एक  बात्त  कही  गई  कि  जज  जो  हैं  वह  हर  जिले
 के  स्थान  पर  जा  कर  एलेक्शन  पिटिंशन  सुनें  ।
 मैं  समझता  हूं  कि  यह  सुझाव  व्यावहारिक
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 नहीं  है  '  इसलिये  नहीं  है  कि  हाई  कोट  जज़.
 के  पास  पुस्तकें  भ्रपने  कार्यालय  में  ही  होती  हैं
 जिनको  रिफरेंस  बुक्स  कहा  जाता  है।  तमाम
 सहायता  वहीं  पर  होती  है  ।  भ्रगर  वह
 ज़िले  जिले  में  जायेंगे  तो  उनका  काम  नहीं
 चल  सकता  शभ्रीर  सब  हाई  कोर्ट  का  काम  रुक
 जायेगा  v  इसलिये  मेरा  सुझाव  है  कि  जहां
 पर  भी  गवाही  सुनने  का  काम  हो  वहां  के  लिये
 हाई  कोर्ट  कमीशन  नियुक्‍त  करे  या  कोई  दूसरी
 एजेन्सी  नियुक्त  करे  जो  कि  वहां  पर  जा  कर
 गवाही  सुन  ले  भ्रौर  इतनी  दूर  तक  लोगों  को
 न  जाना  पड्डे  ।  बाकी  काम  हाई  कोर्ट  के
 कार्यालय  में  हो  ।  इस  सम्बन्ध  में  श्री  दीक्षित
 ने  जो  संशोधन  प्रस्तुत  किया  है  मैं  उसका
 समर्थन  करता  हूं  ।

 इसी  प्रकार  से  इसमें  भ्रा  रहा  है  कि  जो
 गवनमेंट  सर्वेन्ट्स  मारल  टरपिट्यूड  या
 डिसलायलटी  के  लिये  सज्ञा  पायें,  डिसमिस
 कर  दिये  जायें  तो  छूटने  पर  उनको  डिस-
 लायलटी  से  बरी  कर  दिया  जाये  ।  मेरा
 कहना  यह  है  कि  उनके  नाम  के  भ्रागे  से  डिस-
 लायलटी  को  क्‍यों  निकाल  दिया  जाये  t  श्रगर
 कोई  व्यक्ति  देश  के  प्रति  वफादार  नहीं  है  तो
 उसको  जरूर  सज़ा  मिलनी  चाहिये  इसलिये
 मैं  इस  सुझाव  के  पक्ष  में  नहीं  हुं  और  जो  डिस-
 लायल  हो,  जिसके  विरुद्ध  करप्शन  था  मारल
 टरपिट्यूड  का  श्रपराध  हो  उसको  पूरा  दंड
 मिलना  चाहिये  ।

 इसके  अलावा  मुझ  को  जो  कुछ  कहना
 है  वह  यह  है  कि  हमारे  सरकारी  कमंचारियों
 भौर  श्रधिकारी  वर्ग  के  बारे  में  शिकायत  की
 जाती  है  कि  वह  पक्षपात  कर  ते  हैं  श्रौर  ज्यादातर
 रूलिग  यार्टी  का  पक्ष  लेते  हैं।  हो  धकता  है  कि
 कहीं  कहीं  ऐसा  हुआ  हो,  मैं  नहीं  कहता  कि
 कहीं  भी  ऐसा  नहीं  हुश्ना,  लेकिन  मैं  कहता  हूं
 कि  जहां  कहीं  दूसरे  दल  भ्रधिकार  में  भाये,
 उन्होंने  भी  उसका  दुरुपयोग  किया  है
 उदाहरण  के  लिये  मेरी  कांस्टिटुएन्सी  में
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 प्रजा  सोशलिस्ट  पार्टी  के  जिला  परिषद्‌  के
 सदस्य  ने  सारे  स्कलों  के  अ्रध्यापकों  को  मतपत्र
 बांट  दिये  जो  कि  पोलिंग  एजेन्ट  का  काभ
 करते  थे  ।  मैं  कहूंगा  कि  भ्रगर  कोई  ऐसा
 करता  है  तो  वह  गलत  है  t  मैं  इसके  विरुद्ध
 हूं  ।  चाहे  रूलिग  पार्टी  हो  या  दूसरे  दल  के
 लोग  हों  इस  तरह  से  नहीं  करना  चाहिबे
 झोौर  ईमानदारी  से  काम  करना  चाहिये

 साथ  ही  साथ  मैं  इस  बात  पर  जोर  देना
 चाहता  हूं  कि  जहां  पर  श्रादमी  न्यायश्रियता
 से  काम  करते  हैं,  उसकी  तारीफ  विरोधी  दल
 नहीं  करते  हैं  -  जो  भी  न्यायप्रिय  हो,  जो  भी
 ईमानदारी  से  काम  करता  हो,  जो  कि  श्रघि-
 कांशत:  हैं,  उनकी  तारीफ  भी  की  जानी
 चाहिये  ।  उन्होंने  अच्छा  काम  किया  है  -
 उदाहरण  के  लिये  चुनाव  श्रायोग  है  t  चुनाब
 आयोग  ने  कोई  पक्षयात  नहीं  दिखाया,  निष्पक्षता
 से  सब  काम  हो  गया  ।  तो  ऐसी  हालत  में
 चुनाव  ग्रायोग  की  भी  हमें  तारीफ  करनी
 चाहिए  ।

 इसी  प्रकार  से  एक  बात  कही  गई  कि
 एलेक्शन  कमीशन  ने  एक  रिपोर्ट  दी  जिसमें
 यह  तीन  बातें  मंजूर  होनी  चाहिये,  यह  कहा  ।
 सरकार  उसको  स्वीकार  करने  के  लिए  तैयार
 थी  ।  सेलेक्ट  कमेटी  के  सामने  पेश  हुआ  ।
 सेलेक्ट  कमेटी  में  जो  सुझाव  दिया  वह  माना
 गया  क्‍योंकि  लोक  सभा  की  सत्ता  सर्वोपरि
 है  ।  कमीशन  की  बहुत  सी  रिपोर्ट  भ्राती  हैं  1
 श्र्ब  सेलेक्ट  कमेटी  का  भी  हम  विश्वास  नहीं
 करते,  उसमें  कांग्रेस  दल  का  बहुमत  है  इसलिए
 गलत  निर्णय  लिये  जाते  हैं,  तो  मेरा  कहना  है
 कि  बहुमत  तो  रहेगा  ही  ।  जब  आ्राप  की
 सरकार  बनेगी,  श्राप  का  बहुमत  बनेगा  तो
 झापका  बहुमत  उसमें  रहेगा

 एक  प्तानतीय  सदस्य  :  ऐसी  गलत  भाजा
 प्त  दिलाझो  t  उनका  बहुमत  नहीं  बनेगा  V
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 श्री  म०  ला०  हिवेदी  :  श्रगर  बने  कभी
 त्तो।

 तो  इस  किस्म  की  अनगंल  बात  करने  से
 कोई  फायदा  नहीं  ।  इसलिए  मैं  इस  विधेयक
 के  पक्ष  में  हुं  ्रौर  यह  चाहता  हूं  कि  विरोधी  दल
 हर  जगह  जहां  कहीं  भी  हं,,  केवल  लांछन  की
 बात  न  करे,  ख्वामख्वाह  किसी  पर  लांछन
 न  लगाये  ।  अ्रभी  मधु  लिमये  साहब  ने  करोड़ों
 रुपये  की  बात  कही  श्रौर  किसी  का  नाम
 लिया  (व्यवधान)  मैं  उन  से
 कहता  हूं  कि  वह  इस  बात  को  बाहर  पब्लिक
 में  जाकर  कहें  जिससे  कि  मुकदमा  चलाया
 जा  सके  ।  उसमे  श्रगर  वह  पकड़े  जाय॑  तो
 उनको  सज़ा  हो  और  जो  न  पकड़े  जाय  तो
 जिसने  लांछन  लगाया  है  उसको  सज़ा  हो  ।
 इस  तरह  की  बातें  यहां  कहना  बिलकुल
 निरथंक  है,  भ्रन्गंल  है  1  पीपल्स  रेप्रेजेन्टेशन
 बिल  से  इनका  कोई  ताल्लुक  नहीं  है  ।  मैं
 चाहता  हूं  कि  यह  बिल  सर्व॑सम्मति  से  सलेक्ट
 कमेटी  से  पास  हुआ  है,  इसको  सदन  स्वीकार
 करे,  इसका  मैं  समर्थन  करता  हूं  लेकिन
 साथ  साथ  जिन  बातों  पर  मैंने  संशोधन  की
 बात  रखी  है  उनको  पाठक  जी  मानेंगे  तो  मैं
 उनका  अनुमृहात  होऊंगा  1

 Dr.  L.  M.  Singhvi:  Sir,  only  the
 other  day  our  veteran  elder  states-
 man,  Acharya  Kripalani,  reminded  us
 that  eternal  vigilance  is  the  price  of
 liberty,  I  think  it  is  a  salutary  re-
 minder  to  this  House  on  the  eve  of  the
 coming  elections  that  a  fair  and  free
 election  is  indecd  the  first  and  pri-
 mary  assurance  of  democracy  in  which
 liberty  can  be  safeguarded  by  const-
 ant  vigilance.  With  a  mammoth  elec-
 torate  of  about  250  million,  with  an
 estimated  expenditure  of  about  Rs.  8
 crores  in  the  coming  elections,  and
 with  one  democratic  faith,  the  stake
 of  the  Indian  people  in  the  coming
 elections  is  indeed  immeasurable.  The
 stability  of  the  country  will  be  judg-
 ed  abroad  and  here  by  the  manner  in
 which  we  are  able  to  hold  the  com-
 ing  elections.  There  is  no  escaping
 the  fact  that  in  recent  months,  the
 image  of  India  and  our  own  sense  of

 of  the  People
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 self-confidence  about  stability  in  the
 country  has  been  somewhat  shaken.
 It  would  be  necessary,  therefore,  for
 all  the  political  parties,  indeed  for  all
 the  citizens  of  this  country,  to  do
 everything  possib!e  to  reinforce  the
 edifice  of  our  electoral  democracy.

 It  is  gratifying  that  in  spite  of  am
 atmosphere  of  nihilistic  iconoclasm
 which  permeates  every  quarter  and
 every  section  of  our  populace,  inspite
 of  the  frustration  and  disillusionment,
 in  spite  of  the  fact  that  we  have  lost
 the  sense  of  sturdy  self-conference,
 there  is  a  certain  broad  respect  and
 confidence  for  the  Election  Commis-
 sion  in  this  country,  a  machinery  gi-
 ven  to  us  by  the  Constitution-makers,
 by  the  founding  fathers,  an  invaluable
 safeguard  against  executive  incur-
 sions.  It  is  true  many  allegations  are
 made  about  election  malpractices  or
 transgressions  of  what  should  be
 considered  a  basic  code  of  election
 ethics.  Nevertheless,  broadly  it
 is  conceded  by  every  one  in  the
 country  that  the  election  commission
 is  an  independent  machinery  and  it
 is  in  the  independence  of  the  election
 commission  that  there  is  assurance  of
 fair  and  free  elections.

 It  seems  to  me  that  there  are  cer-
 tain  birth  pangs  of  conflict  between
 traditional  politics  as  against  the
 emerging  outlines  of  democratic  poli-
 tics.  To  the  extent  that  they  are  only
 the  birth  pangs  of  a  new  and  per-
 haps  more  progressive  and  more
 constructive  order,  they  are  to  be
 welcomed.  But,  along  with  it  we
 find  symptoms  of  a  mentality  which
 seeks  to  overpower  democracy  itself,
 of  a  mentality  which  rejects,  on  the
 one  hand,  the  entire  apparatus  and
 the  spirit  of  democracy  and,  on  the
 other  hand,  applauds  and  places  _  its
 belief  and  faith  in  an  alternative
 system  of  Government  by  violent
 means.  Tf  this  is  any  symptom  of  the
 coming  events,  it  is  a  symptom  of
 which  we  have  to  be  wary.

 Doubts  have  been  expressed  about
 whether  or  not  the  coming  e'ections
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 woulg  be  peaceful.  Doubts  have  been
 expressed  by  very  sober  citizens  in
 the  country  including  the  Election
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 ‘Commission,  that  there  may  be  vio-
 lence  attending  the  elections.  If  this
 happens,  I  think,  the  image  of  the
 eountry  will  go  down  very  consider-
 ably.  ir  this  happens,  our  own  self-
 contidence  would  be  eroded  very
 substantially.  If  this  happens,  demo-
 eracy  might  indeed  suffer  one  of  the
 greatest  onslaughts,  one  of  the  great
 setbacks  in  the  history  of  our  coun-
 try.  It,  therefore,  appears  appropriate
 that  the  electoral  process  is  kept  un-
 diluted  and  unsullied.  It  is,  therefore,
 important  that  the  mainsprings  of
 democracy  and  democratic  function-
 ing  are  kcpt  un-polluteq  and  are
 protected  from  the  influences  which
 seek  to  curb  them  or  corrupt  them.

 In  this  respect,  therefore,  the  Bill
 and  the  effort  to  carve  ‘out  a  new
 electoral  law  is  to  be  welcomed.
 What  is,  however,  to  be  regretted  is
 that  this  law  also  does  not  go  far
 enough.  Perhaps,  a  day  will  come
 when  we  will  make  a  deeper,  a  more
 thorough,  a  more  searching  far-rea-
 ching  study  of  the  election  ethics  and
 its  transgressions,  what  happens  ac-
 tually  in  the  electoral  process,  and  we
 will  seek  to  build  a  law  which  will
 take  care  of  the  lapses  and  short-
 comings  which  are  only  human  and
 which  every  healthy  and  robust  legis-
 lation  must  scek  to  curb  and  eradi-
 cate.

 It  seems  to  me  that  the  election
 ethics  and  the  code  of  conduct  which
 was  evolved  somewhcre  in  960  be-
 fore  the  elections  in  Kerala  was  a
 very  good  beginning  and  I  think  that
 an  effort  should  be  made  for  a  code
 of  conduct  such  as  that,  which  is  des-
 cribed  in  the  report  on  the  third
 general  elections  in  India  in  962  by
 the  Election  Commission,  to  be  adopt-
 ed  for  the  coming  elections  also,  that
 a  wholesome  support  is  elicited  from
 political  parties  as  well  as  from  all
 those  who  participate  in  the  electoral
 process  for  ensuring  that  we  have  a
 free  and  fair  e'ection,  that  we  have
 the  decencies  and  simple  courtesies’
 about  which  Shri  Ranga  spoke  the
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 ‘ther  day,  preserved  ang  not  allow
 character  assassination  or  tirades  to
 launched  in  the  garb  of  election  cam-
 Paign.  It  is  necessary,  therefore,  that
 the  various  aspects  of  electioneering
 should  be  examined  in  close  detail,  in
 what  way  meeting  should  be  held,  in
 what  way  placards  should  be  exhibit-
 ed,  in  what  way  processions  should
 be  taken,  what  kind  of  speeches  can
 be  made,  what  kind  of  publications
 can  be  launcheg  by  both  political
 Parties  as  well  as  those  who  partici-
 pate  in  the  electoral  process’  either
 for  or  against  someone.  I  hope  that
 an  effort  would  be  made  either  to
 put  on  the  statute-book,  or,  if  it  is  not
 possible  now,  if  it  is  too  late  now,  to
 put  on  the  statute-book  such  a_  code
 of  conduct,  at  least  to  gain  general
 acceptance  from  all  those  who  parti-
 cipate  in  the  electoral  process  for  such
 a  code  of  conduct  which  goes  some-
 what  farther  than  the  provisions  of
 this  statute  even  as  amended.

 I  think  it  is  necessary  to  remem-
 ber  that  some  of  the  measures  are
 punitive  only  whereas  what  we  re-
 quire  in  the  electoral  process  is  a  set
 ot  preventive  measures  on  the  spot
 because  when  the  mischief  is  done
 it  is  always  difficult  to  go  back  to
 the  events  of  the  elections  to  prove
 that  every  election  was  materially
 affected  or  to  show  that  such  and
 such  events  did  actually  or  did  not
 actually  take  place  for,  you  would
 realise,  Mr.  Chairman,  perjury  is  not
 unknown  in  our  country.  We  know
 that  politics  has  somehow,  in  some
 places  at  least,  hag  a  corroding  in-
 fluence  in  terms  of  even  the  truthful-
 ness  of  witnesses  who  would  be  pre-
 pared  to  appear  before  the  tribunals
 and  courts.  There  are  countless  cases,
 ang  I  have  experienced  several  of
 them  myself,  where  it  was  crystal
 clear  that  witnesses  came  forth  only
 to  oblige  one  or  the  other  party,  that
 witnesses  were  put  forth  only  to  put
 up  trumped  up  evidence,  or  evidence
 which  was  a  make-belief  or  figment
 of  imagination  of  the  contesting  can-
 didate.
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 37.00  brs.
 Mr.  Chairman:  Even  in  the  election

 tribunal?
 Dr.  L.  M.  Singhvi:  Evidence  which

 come  before  the  election  tribunals  is
 in  many  cases  of  such  a  nature  and
 e.ection  tribunals  and  courts  have  had
 occasions  to  comment  on  such  per-
 jury  by  witnesses  before  the  election
 tribunals.  As  7  said,  after  all,  the
 election  contivversy  or  election  liti-
 gation  would  only  reflect  the  general
 state  of  morals  in  the  society  and,
 thcrefore,  what  you  find  is  that,  in
 many  cases,  in  an  electoral  contro-
 versy  the  evidence  is  not  of  the  most
 truthful  or  the  most  straight-forward
 character.

 One  thing  that  has  been  pointed  out
 by  most  observers,  and  by  almost
 everyone  who  spoke  before  me  here,
 jis  the  fact  that  the  magnitude  of  elec-
 tion  expenses  is  such  that  it  inhibits
 the  working  of  a  free  democrocy,  a
 free  democracy  based  on  merit  rather
 than  on  money,  a  free  democracy
 basea  on  aptitude  and  performance
 rather  than  on  the  capacity  to  incur
 expenditure  on  elections.  In  this
 field,  I  think  it  is  necessary  either  to
 see  that  the  limits  on  election  expen-
 diture  are  observed  strictly  and  scru-
 pulously,  or  if  they  cannot  be  ob-
 served,  then  let  us  not  make  _  this
 farce  of  prescribing  the  limit  of  ceil-
 ing  on  election  expenses.  It  is  neces-
 sary,  for  example,  to  limit  the  num-
 ber  of  vehicles  which  a  candidate  can
 be  permitted  to  use,  rather  tran  allow
 him  to  use  any  number  of  vehicles
 which  he  can  afford.  It  should  not  be
 on  the  basis  of  what  he  can  afford  but
 what  would  be  permissible  for  any
 candidate  under  the  law,  and  this
 should  be  not  only  punishable  but
 also  preventible  on  the  spot  when  it
 js  done  at  the  time  of  the  election  it-
 self.

 Of  considerable  importance  in  this
 Bill  before  the  House  is  the  fact  that
 we  are  now  seeking  to  change  the
 forum  of  election  disputes  form  the
 election  tribunals  to  High  Courts.  It
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 is,  at  the  very  best,  an  experimental
 measure.  It  might  very  well  be  that
 this  would  obviate  some  of  the  pro-
 blems  that  we  have  been  facing,  but
 I  am  sure  it  would  also  generate  some
 new  problems  which  we  have  not
 faced  so  far.  For  one  thing,  the  diffi-
 culty  would  be  of  obtaining  evidence,
 of  bringing  witnesses  from  far  and
 wide,  in  any  given  part  of  the  coun-
 try,  to  the  seat  of  the  High  Court,
 wherever  it  is,  and  it  would  be  diffi-
 cult  for  us,  those  who  are  involved
 in  election  litigation  to  ensure  that
 all  the  witnesses  that  are  needed  are
 forthcoming.  This,  |  hope,  would  be
 solved  either  by  providing  that,  in
 appropriate  cases  at  least,  there  would
 be  the  possibility  of  the  High  Court,
 or  the  particular  bench  of  the  High
 Court  dealing  with  the  case,  going
 nearer  to  the  locale  of  the  contro-
 versy.

 227.

 7  also  feel  that  it  would  be  neces-
 sary,  and  this  provision  shoulg  defi-
 nitely  be  made  well  in  advance,  to
 increase  the  number  of  judges  of
 various  High  Courts,  if  this  new
 jurisdiction  is  going  to  be  invested  in
 them.  After  all,  the  trial  of  an  elec-
 tion  dispute  is  a  long-drawn  affair,
 and  with  the  best  of  intentions  very
 often  one  finds  that  an  election  dis-
 pute  goes  on  and  on,  almost  inter-
 minadly  and  perenially.  I  know  of
 cases  which,  IT  am  told,  are  even  now
 pending  decisions.  There  are  cnses
 which  are  even  now  pending,  and  per-
 haps  would  remain  pending,  where
 ex  post  facto  decisions  have  to  be
 given.  I  know  in  the  last  elections
 there  were  cases  in  which  the  deci-
 sions  were  given  only  on  the  eve  of
 the  e'ecticns,  or  after  the  gencral
 elections.  Now,  if  that  is  the  situa-
 tion’  in  which  we  find  ourselves,  it  is
 necessary  that  the  High  Court  Ben-
 ches  are  suitably  enlarged  well  in
 advance.  Otherwise,  with  the  present
 arrears  with  which  they  are  embat-
 tled,  High  Courts  will  find  it  impos-
 sible  to  deal  with  the  increased  quan-
 tom  of  work.  T  hope  that  some  kind
 of  assurance  would  be  forthcoming
 on  this  score.  I  do  not  want  to  com-
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 ment  on  the  evil  of  frivolous  and
 harassing  litigation  which  would  come
 forward.  That  would  happen  under
 the  best—regulateq  circumstances.  It
 cannot  always  be  prevented  by  mere
 legislation.  J  would,  therefore,  not  be
 so  naive  as  to  hope  that  we  can  le-
 gislate  election  disputes  out  of  exis-
 tence  merely  becauSe  we  wish  such
 frivolous  and  harassing  election  dis-
 putes  not  to  be  in  existence.  I  would
 support  the  demand  being  made  that
 there  should  be  uniform  criteria  for
 removing  disqualifications.  I  think
 there  is  reason  for  some  heart-burn-
 ing  if  there  are  no  uniform  criteria
 for  removing  disqualifications.  Either
 the  power  to  remove  such  disqualifi-
 cations  should  be  vested  in  the  High
 Courts  concerned  or  suitable  and  more
 precise  criteria  should  be  prescribed.

 In  this  connection,  I  would  like  to
 emphasize  the  need  for  more  inten-
 sive  training  of  returning  officers.  Tt
 seems  that  in  many  cases  sometimes
 it  is  because  of  the  omissions  and
 commissions  on  the  part  of  the  re-
 turning  officers  ang  their  assistants
 that  problems  of  all  sorts  arise.

 I  feel  very  strongly  that  if  we  have
 to  reduce  expenditure  and  if  we  have
 to  make  it  possible  for  a  candidate  to
 come  to  his  constituency  fairly  and
 frankly  for  being  voted  in  on  his  me-
 rits,  the  Government  must  make
 arrangements  to  distribute  voters’
 slips  to  the  voters  rather  than  calling
 upon  the  candidates  to  perform  this
 task.  It  is  very  necessary  that  the
 Government  should  accept  this  not
 only  in  principle  but  in  practice  in
 the  forthcoming  elections.

 I  also  fee)  that  a  provision  must
 be  made  either  for  mobile  election
 booths  or  for  an  election  booth  for  a
 community  of  500  persons  not  sepa-
 rated  by  more  than  one  mile’s  dist-
 ance.  Tt  seems  many  of  the  corrupt
 practices  arise  particularly  in  respect
 of  conveying  voters  because  of  the
 diffeulties  experienced  by  voters  and
 their  indifference  if  such  transport  is
 not  provided.  It  is  necessary,  there-
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 fore,  to  bring  democracy  to  the  homes
 of  the  people,  to  the  homes  of  the
 electorate,  to  the  door-steps  of  the
 electorates.  In  doing  so,  we  have  te
 Provide  for  either  mobile  election
 booths  or  an  election  booth  for  a
 community  of  500  persons  not  sepa-
 rated  by  more  than  a  distance  of  one
 mile.

 fn  this  connection,  I  would  like  to
 make  two  more  observations  about
 the  revision  of  electoral  rolls  and  the
 delimitation  of  constituencies.  ]  know
 several  Members  would  like  to  speak
 and,  therefore,  I  would  take  the  shor-
 test  possible  time  in  doing  so.  है
 think,  the  revision  of  electoral  rolls
 is  not  carried  out  properly  and  dili-
 gently.  At  present,  J  think,  the  pre-
 cious,  the  sacred,  right  of  the  voters
 to  vote  is  denied  to  many  such  voters
 because  the  electoral  rolls  are  not
 properly  and  diligently  revised.  An
 effort  should  be  made  to  see  that
 these  electoral  rolls  are  really  com-
 plete  and  that  they  should  be  revised
 properly  and  diligently.

 Then  there  is  the  question  of  deli-
 mitation  of  constituencies  about  which
 some  friends  have  already  spoken.
 It  seems  that  constituencies  undergo
 changes  from  one  election  to  ano-
 ther  and  very  often  without  any
 visible  reason  at  all.  Now,  there  is
 naturally  a  suspicion  that  this  kind  of
 gerrymandering  of  constituencies
 might  be  motivated  by  some  political
 motive.  Tt  is  not  always  so.  I  know
 the  Delimitation  Commission  of  this
 country  was  presided  over  by  a  very
 distinguished  jurist  whom  I  hold  in
 great  respect  and  esteem.  But  if  one
 looks  at  the  delimitation  that  has
 been  done  actually  in  respect  of  many
 constituencies,  either  because  of  lack
 of  knowledge  of  the  terrain  and  the
 area  and  the  conditions  there  or  be-
 cause  of  any  other  reason,  it  causes
 considerab!e  misgivings  in  the  hearts
 of  those  who  are  concerned.  One
 thing  has  to  be  realised  that  a  con-
 stituency  has  an  identity  of  its  own
 and  that  identity  should  not  be  des-
 troyed  from  election  to  election.  These
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 eonstituencies  shoul  be  retained  in
 the  same  form  as  far  as  possible  un-
 Jess  it  becomes  absolutely  unavoid-
 able.

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  It  has  got  to  be  done  after  each
 census.  If  the  population  changes,  the
 eonstituency  has  to  be  changed.

 Dr.  L.  M.  Singhvi:  I  know  deli-
 mitation  has  to  be  resorted  to.  But,  as
 I  said,  delimitation  has  been  resort-
 ed  to  in  many  cases  for  no  reason  at
 all.  One  constituency  is  taken  out
 and  another  constituency  is  put  in
 even  without  the  reason  of  geogra-
 phica]  contiguity  or  road  connections.
 {  can  cite  many  such  instances  if  my
 hon.  friend  is  interested  in  that.

 One  thing  more  that  I  want  to  say
 is  in  respect  of  symbols.  |  fecl  that
 the  same  symbols  should  be  allotted
 for  Independents  who  have  been  re-
 {turned  on  a  particular  symbol.  The
 parties  have  the  advantage  of  having
 the  same  symbols  election  after  elec-
 lion.  After  all,  a  returned  Indepen-
 dent  candidate  is  in  no  worse  posi-
 fion  than  a  person  who  happens  to
 tbe  sponsored  by  a  party  and  who
 has  been  losing  election  after  elec-
 lion.  After  all,  a  person  who  has
 een  returned  may  be  an  Independent,
 and  he  is  in  no  worse  position,  and,
 therefore,  every  effort  should  be
 made  to  see  that  his  election  symbol
 is  alloted  to  him  if  he  so  choses.  I
 think  that  that  would  be  only  in
 tonsonance  with  the  dictates  of  equity
 and  fairplay.

 Shri  Joachim  Alva:  The  people  of
 India  and  the  Government  of  India
 deserve  to  be  congratulated  for
 filaving  accomplished  three  unparal-
 leled  elections  in  history  during  the
 tast  three  general  elections  in  our
 \and.  That  is  no  mean  achievement
 specially  in  a  land  where  more  than
 द  per  cent  of  the  people  are  i'lite-
 vate,  but  they  were  villagers  who
 knew  how  to  vote,  who  knew  the  way
 to  go  to  vote  and  for  whom  to  vote.
 ‘That  is  not  an  easy  feat.  |  have  wit-
 nessed  President  Kenedy’s  election  in
 960  in  America.  That  was  a'so  a  very
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 great  feat  of  democracy.  That  was
 finely  and  ultimately  decided  by  tele-
 vision.  Television  decided  the  elec-
 tion  of  President  Kennedy.  Just  85
 television  decided  President  Ken-
 nedy’s  election  in  America,  I  hope  a
 day  will  come  when  the _  te‘evision
 programme  may  decide  our  elections
 also.  For,  after  all  is  said  and  done,
 the  people  in  the  far  off  villages  may
 not,  cannot  get  periodicals  and  papers
 and  cannot  get  the  benefit  of  public
 meetings  and  so  on,  but  they  can  just
 see  a  discussion  between  the  candi-
 dates  on  the  television  and  then  make
 up  their  minds.  7  wish  that  our  elec-
 tlons  are  also  final'y  decided  in  that
 manner.  If  not  the  immediate  general
 elections,  I  hope  that  at  least  the
 next  general  elections  may  be  decid-
 ed  by  television  programmes.

 Shri  Rajaram  (Krishnagiri):  After
 another  devaluation.

 Shri  Joachim  Alva:  I  had  also  a
 piece  of  luck  to  see  slices  of  British
 election.  Mrs.  Anevar  Bevan,  Mrs.
 Jennie  Lea,  now  Minister  in  the
 Labour  Government,  had  sent  me  to
 her  husband's  constituency  in  Wales
 during  the  British  elections.  I  am
 mentioning  all  this  because  the
 British  general  elections  and  the
 American  general  elections  and  also
 the  Federal  German  elections  which
 I  saw  in  957  at  the  time  of  Dr.
 Adenauer’s  re-election  are  not  by  any
 stretch  of  imagination  ordinary  ones.
 I  would  submit  that  our  elections  have
 been  dynamic  and  historic,  vigorous
 and  really  public-spirited  ones.  I  shall
 not  say  much  about  the  German  ele-
 tions.  because  they  have  a_  smaller
 population.  The  Americans  are  nearly
 200  million,  ang  the  British  are  over
 00  million,  whereas  we  have  about
 300  million  people  going  to  the  polls.
 So,  let  us  pat  ourselves  on  the  back
 and  say  that  we  have  indeed  done  a
 very  goog  job.  But  what  of  the  fut-
 ure?  What  about  the  conduct  of  my
 friends  on  the  other  side,  at  least
 of  some  of  them?

 Mr.  Chairman:  The  hon.  Member
 may  address  the  Chair.
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 Shrj  Joachim  Alva:  A  always  ad-
 dress  the  chair.  That  kind  of  conduct
 has  gone  into  the  streets  of  Delhi
 and  it  has  gone  into  the  streets  of
 our  countryside.  Therefore,  there  Is
 a  real  positive  danger  facing  our
 next  general  elections,  Whilst  it  may
 not  be  the  fault  of  the  Congress  Party
 or  of  many  parties  forming  the  Op-
 position,  I  would,  however,  like  to
 point  out  that  ig  only  some  of  the
 Members  of  the  Opposition  had  been
 even  to  an  ordinary  school  or  had
 participated  in  an  ordinary  debating
 society,  such  boisterous  scenes  would
 not  have  occurred  in  Parliament,  and
 they  would  not  have  indulged  in  vio-
 lence  and  in  such  rowdy  _  conduct.
 People  lack  in  even  the  ordinary  rules
 of  decorum  and  they  behave  ina
 most  boisterous  fashion  with  the  re-
 sult  that  I  am  constrained  to  say  that
 our  Parliament  has  been  reduced  to
 bazar-street  scenes,  and  the  next
 Parliament  is  in  great  danger  if  some
 of  these  elements  which  want  to  eo
 sort  to  rowdyism  and  which  resor?
 ‘0  violence  and  which  want  to  burn
 down  property  and  which  want  to
 kill  people  should  happen  to  fight  the
 elections  and  come  here;  if  such  ele-
 ments  come  in,  then  there  is  great
 danger  to  our  Parliament  and  to  our
 democracy.

 Shri  Manoharan  (Madras  South):
 May  I  make  one  submission?

 Shri  Joachim  Alva:  I  am  not  yield-
 ing.  Let  my  hon.  friend  quote  the
 rule  and  then  I  shall  yield.  के

 Mr.  Chairman:  If  the  hon.  Member
 who  is  speaking  does  not  yield,  then
 the  other  hon.  Member  should  _  sit
 down.

 Shri  Joachim  Alva:  I  have  great
 regard  for  my  hon.  friend,  and,
 therefore,  I  shall  yield.

 Shri  Manoharan:  During  the  time
 of  elections  and  before  elections,  row-
 dyism  is  being  played  up  and  goondas
 ere  engineered

 Mr,  Chairman:  Can  the  hon.  Mem-
 ber  not  speak  when  his  turn  comes?
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 Shri  Mohammed  Koya  (Kozhikode):

 When  the  Membcr  yields,  then  one
 can  interrupt.  That  is  the  parlia-
 mentary  procedure.

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  seat  Order,  order.
 Let  him  resume  his  seat.  While  the
 Chair  is  on  its  legs,  the  hon,  Mem-
 ber  has  to  listen  to  what  the  Chair
 says.

 Shri  Mohammed  Koya:  He  has  yiel-
 ded,  and,  therefore,  Shri  Manoharan
 can  say  what  he  wants.

 Shri  Manoharan:  He  has  yielded.
 Shri  Mohammed  Koya:  This  is  al-

 lowed  in  all  parliaments.
 Shri  Manoharan:  Three  days  ago,

 the  leader  of  my  party,  Shri  Anna-
 thurai,  had  gone  to  Coimbatore  dis-
 trict.  There  was  an  attempt  on  his
 life  by  certain  rowdies  engineered.

 I  can  say  without  any  sense  of  re-
 servation,  by  Congress  people  in
 Coimbatore  district.

 Shri  Tyagi:  No,  no.
 Shri  Manoharan:  I  am  sorry  he

 does  not  believe  me.  I  can  prove  it.
 This  is  a  serious  matter.  It  has  hap-
 pened.  I  entirely.  agree  that  there
 should  be  no  rowdyism.  But  this  is
 what  happened.

 Shri  Joachim  Alva:  I  am  sorry  I
 was  interrupted.  We  have  seen  8
 pattern  of  goondaism  in  this  very
 House.  Women,  young  boys  and  girls
 from  schools  and  colleges  and  fore-
 igners  come  and  watch  our  procee-
 dings  I  am  sure  they  do  not  go
 away  inspired  form  the  proceedinge
 of  our  House.  Some  of  us  ought  to
 put  our  heads  down  in  shame  at  this
 state  of  affairs.

 Shrj  Mohammeg  Koya:  What  hap-
 pened  to  Shri  Frank  Anthony

 Shri  Joachim  Alva:  We  should  be
 ashamed  to  behave  in  this  manner
 when  there  are  foreigners  watching
 our  proceedings,  when  there  are  wo-
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 men,  mothers  of  childrn,  who  see
 what  we  do.

 Mr,  Chairman:  I  would  request  the
 hon.  Member  to  speak  on  the  Bill.

 Shri  Joachim  Alva:  Yes.  I  am
 speaking  on  the  Bill.  I  am  speaking
 op  the  kind  of  representatives  we
 have.  As  a  result  of  the  Represen-
 tation  of  the  People  Act,  we  should
 not  have  representatives  who  will
 behave  in  such  a  manner,  whose  con-
 duct  ang  speeches  are  of  such  a
 character,  that  the  women  of  our
 country  who  watch  the  proceedings
 from  the  gallery  will  go  away  un-
 inspired  and  even  put  down  their
 heads  bowed  in  shame.

 Mr.  Chairman:  Is  the  law  enacted
 that  way?

 Shri  Joachim  Alva:  I  am  speaking
 on  that.

 We  want  our  women  to  go_  back
 inspired  by  our  proceedings.  We
 want  our  young  boys  ang  girls  who
 watch  our  proceedings  to  think  that
 here  are  MPs  elected  by  the  people
 who  can  deliver  the  goods  politically,
 morally  and  decently.

 It  is  true  that  moneybags  play  a
 great  part  in  the  elections  in  our
 country.  Here  I  would  like  to  sug-
 gest  that  we  should  follow  the  pat-
 tern  of  the  British  workers.  Here  is
 a  book,  The  Use  and  Abuse  of  Trade
 Unions  by  Arthur  Bottomley,  at  pre-
 sent  a  British  Cabinet  Minister,  He
 was  goog  enough  to  send  me  a  copy.
 Here  is  a  very  important  paragraph
 from  that  book  which  I  would  like
 to  quote,  because  we  must  collect
 money  ourselves.  We  must  not  de-
 pend  upon  the  rich  people  for  our
 election  funds.  I  hope  this  will  be
 the  last  election  where  the  rich  peo-
 ple  contribute  to  election  chests.  This
 is  what  he  says:

 “The  TUC  is  also  active  inter-
 nationally”—
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 this  is  the  British  Trade  Union
 Congress—

 “For  example,  by  helping  to
 organise  and  finance  study  tours
 and  courses  for  trade  unions  in
 developing  areas.  The  TUC's
 three-year  target  for  its  contri-
 bution  to  the  International  Con-
 federation  of  Free  Trade  Unions
 (ICFTU)  Solidarity  Fund  was
 set  in  960  at£  500,000.  By  Sep-
 tember  of  that  year,  £  201,000
 had  already  been  handed  over.  .’

 Now,  if  the  British  Trade  Union
 Congress  could  collect  this  much
 within  that  period  in  that  way,  it  is
 time  that  the  Indian  National  Cong-
 ress  which  claims  to  speak  on  behalf
 of  the  peasants  ang  workers  of  India
 raised  the  amount  it  required  to  fight
 the  elections  itself  so  that  at  least  the
 next  election—not  the  coming  one—
 shall  be  conducted  in  such  a  manner
 that  we  do  not  depend  on  the  rich
 people  for  election  funds.

 Shri  Rajaram:  Is  he  advising  Mr.
 Kamaraj?

 Shri  Joachim  Alva:  This  is  a  very
 important  point.  We  have  copied
 many  things  from  the  British.  It  is
 but  right  and  proper  that  we  go  to
 the  source  and_=  springs  of  British
 democracy  and  copy  some  of  their
 great  practices.  I  had  said  some-
 where  else  that  there  shall  be  no
 demonstration  within  a  radius  of
 one  mile  from  Parliament  House..

 An  hon.  Member:  Two  miles.

 Shri  Joachim  Alva:  Two  miles,  and
 only  0  people  shall  be  permitted  to
 present  a  petition.

 Mr,  Chairman:  Is  that  included  in
 the  Bill?

 Shri  Joachim  Alva:  No.  This  is  a
 very  important  matter  concerning  the
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 conduct  of  our  proceedings.  We  do
 not  want  that  this  House  should  be
 set  a  fire  by  those  people.

 This  is  very  important.

 As  regards  Judges,  I  have  great
 admiration  for  my  hon  friend,  Shri
 N.  C.  Chatterjee  He  is  a  man  of  pat-
 riotism,  calibre  and  independence.
 We  do  really  want  independent  men
 to  be  in  this  House.  We  do  not  want
 to  make  it  our  own  parade.  We  want
 independent  members,  good,  honest
 and  straightford  independent  mem-
 bers  as  members  of  other  parties  who
 will  discharge  their  work  in  a  parlia-
 mentary,  non-violent  and  _  constitu-
 tional  manner  in  this  House.

 When  we  talk  of  High  Court  Judges,
 their  calibre  has  also  to  be  of  a  high
 order  but  we  should  not  have  High
 Court  Judges  whose  conduct  is  some-
 times  challenged  in  this  House  as
 some  of  us  have  done.  I  am  sure  the
 intrepid  new  Law  Minister  will  see
 to  it  that  the  Home  Minister  is  not
 burdeneg  with  too  many  burdens,
 that  on  the  question  of  the  appoint-
 ment  of  Judges,  looking  into  their
 character  etc.,  is  looked  after  by  the
 Law  Minister  in  future.

 My  hon,  friends  have  quoted  the
 British  example.  The  Labour  Party
 has  just  now  got  a  Bill  on  the  envil
 of  the  House  of  Commons  by  which
 they  will  compel  directors  and  firms
 who  contribute  more  than  £25  to  any
 political  party  to  state  what  amount
 they  have  contributed  and  why  they.
 have  contributed.  So,  even  in  Eng-
 lang  they  have  taken  a  long  time  to
 find  out  that  the  Tories  used  money
 for  their  elections  that  came  from  the
 capitalists,  the  money  that  they
 earned  in  the  colonies,  in  the  election
 campaign,  and  hence  Labour  did  not
 win.  That  Bill  has  now  really
 brought  havoc  in  the  ranks  of  the
 Tory  Party,  because,  as  J  quoted  from
 the  book,  the  Labour  Party  collects
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 money  from  its  workers  unlike  the
 Tory  Party.

 Great  are  the  hardships  which  the
 candidates  have  to  face  in  the  elec-
 tions,  ang  I  am  frank  enotigh  to  say
 that  I  have  still  to  repay  Rs,  500  in
 respect  of  the  second  election.  I  do
 not  mind  using  a  vulgar  phrase  and
 saying  that  when  we  stand  for  elec-
 tions  we  beg,  borrow  or  steal.  It  is
 all  right  for  a  rich  man,  but  we  want
 that  homest,  simple,  public  workers
 should  stand  for  elections  and  get
 elected  without  the  aid  of  big  money.
 The  Swatantra  Party  has  come  into
 some  of  our  constituencies  ang  thrown
 about  money  like  anything  and  dis-
 turbed  the  balance  there.  The  Com-
 munist  Party  also  has  a  large  invisi-
 ble  funds  perhaps  and  all  this  dis-
 turbs  the  political  balance.  What
 are  we  to  do?

 Shri  Rajaram:  The  Congress  is  the
 only  poor  party

 Shri  Joachim  Alva:  If  some  one
 throws  one  lak  of  rupees  in  a  consti-
 tuency  in  which  I  wanted  to  spend
 only  Rs.  7,000  what  are  we  to  do?  Our
 own  party  people  demand  money,  the
 entire  balance  is  disturbed.  We
 have  to  fight  against  these  money
 bags,  against  people  who  _  pressurise
 elections,  against  people  who  pressu-
 rise  the  Ministers,  against  people  who
 pressurise  the  conduct  of  the  whole

 Parliament.  These  are  important
 things,  and  our  hardships  should  be
 lessened.

 What  chance  has  a  poor  public  wor-
 ker,  an  honest,  straight-forward  man,
 against  a  fedual  prince,  when  the
 prince  has  a  privy  purse  of  Rs,  0
 lakhs,  Rs.  5  lakhs  or  Rs.  20  lakhs?
 Some  of  these  princes  are  not  happy
 unless  they  mix  among  themselves
 only,  they  do  not  mix  with  others.
 However.  There  are  princes  like  the
 Maharaja  of  Bikaner,  whose  father
 has  been  commended  by  Alen  John-
 son,  Press  Attache  of  Lord  Mount-
 batten  in  his  book.  Partition  of  India
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 for  having  opened  the  gate  for  the
 federation  of  India,  but  they  are  ex-
 ceptions;  certainly  there  are  such
 good  princes  and  we  want  them,  but
 if  there  are  others  who  use  all  the
 benefits  of  their  privy  purse  to  fight
 elections  not  only  for  themselves  but
 to  destroy  the  constituencies  of  other
 Poor  people,  it  is  time  that  this  Par-
 liament  seriously  considered  the
 danger  unto  us.  There  are  princes’
 lobbies,  there  are  other  lobbies,  and
 there  are  some  princes  who  even
 want  to  be  Chief  Ministers  of  States;
 they  are  not  merely  satisfied  with
 small]  pockets  of  land,  they  want  big
 chunks  of  territory  to  rule  over.

 Shri  Narendra  Singh  Mahida:  All
 of  us  here  have  plenty  of  experience
 of  elections  and  we  are  aware  of  the
 normal  election  laws.  Speaking  here
 about  them  is  like  carrying  coal  to
 New  Castle.  No  one  on  this  side
 claims  that  the  election  system  or
 election  laws  are  perfect.  But  it  has
 been  our  endeavour  to  improve  or
 present  system.  The  last  three  elec-
 tions  have  shown  us  our  faults  and
 drawbacks  in  the  election  mecha-
 nism  in  our  country.

 27.25  hrs.

 (Mr.  Speaker  in  the  Chair]

 We  must  play  the  democratic  game
 and  it  must  be  played  fairly.  I  may
 tell  those  who  aspire  to  throw  the
 Congress  out  of  power;  that  if  you
 work  double  than  the  Congress  works,
 you  can  oust  it  out  in  no  time.  Most  of

 _our  Opposition  Members  talk  a  lot
 here  and  outside  but  do  little  work.
 So,  it  is  not  the  fault  of  the  Congress
 if  it  comes  back  to  power.

 The  Joint  Committee  has  made
 certain  recommendations  and  I  refer
 to  clause  20  which  says;

 “The  Committee  consider  that  an
 opportunity  of  being  heard  should
 ‘be  given  to  the  person  before  the
 Election  Commission  issues  a  cer-
 tificate  to  the  effect  that  the  said

 i949  (Ai)  LSD—Il.
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 person  has  been  dismissed  for
 corruption  or  disloyalty  to  the
 State  for  the  purposes  of  sub-sec-
 tion  ()  of  the  proposed  section  9
 of  the  95l  Act.....The  Com-
 mittee  are  also  of  the  opinion
 that  a  person  should  incur  dis-
 qualification  when  a  contract  with
 the  appropriate  Government  etc.
 though  entered  in  the  name  of
 other  persons  is  actually  for  his
 benefit.”
 This  section  is  very  clear.
 Now  clause  38  mentions  the  High

 Court.  It  says::  “The  Court  having
 jurisdiction  to  try  an  election  peti-
 tion  shall  be  the  High  Court.”  I  have
 had  the  experience  of  fighting  elec-
 tion  petitions  and  I  am  of  the  opinion
 that  tribunals  serve  the  purpose  of
 going  into  details  of  the  election  peti-
 tion  and  the  High  Court  heard  the
 appeals.  I  request  that  proper  autho-
 rities  may  be  appointed,  so  that  they
 may  go  into  the  details  of  the  evi-
 dence  ang  see  that  litigants  do  not
 incur  heavy  expenses.
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 The  reason  for  the  removal  of  tri-
 bunals  is,  I  think,  to  reduce  the  ex-
 penditure.  An  election  petition  has
 to  be  fought  in  a  tribunal,  then  in
 a  High  Court  and  finally  in  the  Sup-
 reme  Court.  Now,  the  tribunal  is
 being  removed.  The  High  Court
 should  be  careful  in  seeing  that  the
 expenses  of  the  litigants  are  not  in-
 creased,  With  regard  to  clauses  4l-
 43  the  Committee  on  page  42  of  the
 Report  recommended  that  there
 shoulg  also  be  provision  in  the  Bill
 for  an  appeal  to  the  Supreme  Court
 both  on  facts  and  on  law  from  the
 High  Court’s  order  on  an_  election
 petition  and  the  Minister  was  autho-
 rised  to  come  forward  with  a  provi-
 sion  to  that  effect  after  consulting
 such  authorities  as  may  be  consider-
 ed  necessary.  I  am  happy  that  the
 Minister  has  given  an  amendment
 that  there  would  be  appeals  to  the
 Supreme  Court.

 Clause  59  mentions  that  i¢  any  per-
 son  in  the  service  of  the  Government
 acts  as  an  election  agent  or  a  polling
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 agent  or  a  counting  agent  of  a  candi-
 date  at  an  election,  he  shall  be
 punishable  with  imprisonment  for  a
 term  which  may  extend  to  three
 months  or  with  fine  or  both.  There
 have  been  instances  where  Govern-
 ment  servants  had  been  instigating
 various  candidates,  may  be,  privately.
 If  they  do  so  and  are  caught,  they
 should  be  severely  punished.  I  would
 draw  the  attention  of  the  House  to
 the  Minutes  of  dissent  which  the  hon.
 Members’  have  given.  Many  hon.
 Members  say  that  Congress  is  not
 giving  due  attention  to  the  minutes
 of  dissent.  Shri  Chitta  Basu  in  his
 minute  of  dissent  says:

 “The  Bill  does  not  seek  to  put
 adequate  curbs  on  the  ever-increas-
 ing  expenses  for  the  election
 which  preclude  any  scope  of  free
 and  fair  election....The  Bill  on
 the  other  hand  secks  to  disquality
 any  person  who  has  been  senten-
 ced  to  two  years  of  imprisonment
 by  any  court  of  Law  in  India,
 for  contesting  in  any  election.”

 I  may  bring  to  his  notice  that  the
 expenses  are  increasing,  but  I  may
 cite  my  own  example:  I  have  won
 the  last  election  in  962  at  probably
 the  lowest  cost  in  India.  I  have  spent
 only  Rs.  1,700,  and  that  has  been,
 I  presume,  a  record  in  the  Election
 Commission.  So,  to  say  that  a  Mem-
 ber  cannot  come  in,  unless  he  spends
 Rs.  50,000  is  not  proper.

 The  hon.  Member  says  that  to  dis-
 qualify  any  person  who  has  been
 imprisoned  for  two  years  is  to  debar
 many  political  leaders  and  such  tri-
 vial  sentence  jis  not  enough  for  dis-
 qualification.  I  will  cite  now  Shri
 Kamath  who  says  that  a  person
 found  guilty  of  a  corrupt  practice
 should  incur  disqualification  for  a
 larger  period  than  six  years.

 Shri  Sezhiyan  quoted  the  Chief
 Justice  of  Bombay—Shri  M.  C.  Chagla
 —who  delivered  a  learned  judgment
 tm  the  famous  case  J.  R.  Koticha  vs.
 Tuta  Iron  and  Steet  Co.  Ltd,  wherein
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 he  gave  a  forceful  warning  that  any
 attempt  on  the  part  of  anyone  ta
 finance  a  political  party  is  likely  to
 contaminate  the  very  springs  of  dey
 mocracy  We  are  not  living  in  Hea~
 ven.  We  are  on  this  earth,  and  all
 political  parties  need  money;  some
 limit  may  be  fixed  by  this  House,  that
 the  companies  cannot  grant  more
 money  than  certain  sum  to  be  pres-.
 cribed;  I  would  welcome  such  a  mea-
 sure,  But  as  long  as  political  parties
 are  allowed  to  take  money  from
 Companies—

 Mr.  Speaker:  Is  he
 within  a  minute  or  two?

 Shri  Narendra  Singh  Mahida:  I
 shall  continue  tomorrow,  I  must  have
 my  full  ten  minutes.  I  have  been
 waiting  for  five  hours,  right  from  2
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 o'clock.  I  have  not  moved  from  this
 seat.

 Mr.  Speaker:  Would  he  take  five
 minutes  more?

 Shri  Narendra  Singh  Mahida:  I  will
 take  the  full  time.

 Mr.  Speaker:  All  right.  I  will  now
 call  the  hon.  Home  Minister.

 {ilo  aa  मनोहर  लोहिया  (फर्सखाबाद  :
 श्रष्यक्ष  महोदय,  मेरा  व्यवस्था  का  अश्न  है।
 मैं  नियम  के  अनुसार  उठाना  चाहता  हूं
 (व्यवधान  )

 भ्रध्यक्ष  महोदय  :  अभी  तो  स्टेटमेन्ट  शुरू
 नहीं  हुआ  |

 डा०  रास  मनोहर  लोहिया  :  नियम  सं०
 355  के  भ्रन्तगंत  में  व्यवस्था  का  प्रश्न  उठाना
 चाहा  हूं  ।

 अ्रध्यक्ष  महोदय  :  पहले  व्यवस्था  कसे
 झा  मइ  ?

 ‘So  राम  मैंनोहर  लोहिया  :  जब  ये  बयान
 दे  देंगे,  उसके  बाद  श्राप  सवाल  पूछने  देंगे  या
 नहीं,  ५ह  बिल्कुल  भनिश्चित  है,  ।
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 अध्यक्ष  महोदय  :  यह  मैं  देखे  लेता  हूं,
 पहले  इनको  बयान  देने  दीजिये  v

 डा०  राम  मनोहर  लोहिया  :  मैं  355  में
 सवाल  पुछना  चाहता  हूं,  अ्रगर  झाप  सवाल
 पूछने  द॑  गे,  तो  मैं  बैठ  जाऊंगा  v

 पझ्रष्यक्ष  महोदय :  प्रभी  भ्राप  बैठ  जाइये  ।

 श्री  हाथी  t

 17.32  brs.  ५

 STATEMENT  RE.  INCIDENTS  IN
 DELHI

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  Sir,  the  de-
 mand  for  a  total  ban  on  cow  slaugh-
 ter  in  the  country  has  been  voiced  for
 several  years  in  one  form  or  the  other
 and  from  different  platforms  Govern-
 ment  have  already  made  statements
 in  Parliament  explaining  the  steps
 taken  to  bring  about  a  measure  of
 uniformity  in  the  State  laws  on  the
 subject.

 However,  an  agitational  approach
 to  the  problem  continued  and  assum-
 ed  the  shape  of  a  movement  and
 there  was  widespreag  propaganda  to
 organize  a  big  demonstration  near
 Parliament  HouSe  on  the  7th  of  Nov-
 ember,  1966.  Government  were  fully
 aware  of  the  emotional  and  inflam-
 matory  speeches  that  were  delivered
 in  different  parts  of  the  country  to
 enthuse  volunteers  to  join  the  de-
 monstration,

 The  Delhi  Administration  authori-
 ties  were  in  constant  touch  with
 the  organisers  of  the  demonstra-
 tion  and  were  assured  by  the  latter
 that  the  procession  would  remain
 peaceful.  Even  so,  it  was  envisaged
 that  a  very  large  gathering  of  the
 nature  that  was  being  collected,  could
 Yead  to  disorder  and  violence.  Ac-
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 cordingly,  detailed  and  elaborate
 preparations  were  made  by  the  Delhi
 Administration  to  maintain  order.  A
 very  large  police  force  was  detailed
 for  duty  and  reinforcements  were
 brought  in  from  outside.  Magistrates
 and  senior  police  officers  were  posted
 all  along  the  route  with  special  em-
 phasis  on  volnerable  points.  Special
 arrangements  were  made  around
 Parliament  House  and  all  entries
 into  the  precincts  of  the  House  were
 strongly  guarded.  A  large  number
 of  bad  characters  were  rounded  up
 On  the  6th  November  as  a  precautio-
 nary  measure.

 I  need  not  go  into  the  events  of  the
 day  as  the  Home  Minister  has  already
 made  a  statement  on  the  7th  Novem-
 ber,  1966.

 As  a  result  of  the  firing  that  had
 to  be  resorted  to,  uptill  now  8  persons
 including  one  constable  have  died
 and  4l  persons  have  received’  gun
 shot  injuries.  About  70  persons
 were  otherwise  injured.  The  police
 Constable  who  died  was  off  duty
 While  running  out  with  a  bucket  to
 fetch  water  for  extinguishing  fire  in
 the  guard  room  of  the  All  India
 Radio,  he  was  hit  by  a  bullet.  Nine-
 teen  Police  Officers  including  two
 ASPs  have  also  sustained  injuries.
 The  names  of  the  persons  killed  are:

 l.  Shri  Ram  Rakha,
 2.  Swami  Ajudhianand,
 3.  Shri  S.  K.  Jain,
 4.  Shri  Jagan  Nath,
 5.  Constable  Jai  Prakash.

 Three  others  have  not  been
 identified.
 Vehicles  burnt  or  badly  demaged

 include  54  cars  and  Jeeps,  2  buses,
 truck  and  26  scooters  or  motor  cycles,

 After  the  dispersal  of  the  mob,  the
 situation  was  quickly  brought  under
 control.  Army  units  were  called
 out  and  stationed  at  strategic  places
 to  stand  by  and  assist  the  civil  admi-
 nistration  in  case  of  recurrence  of
 trouble.


